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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
: Wednesday, 10th March, 1948.

The Assembly met ‘n the Assembly Chamber of the Council House at a

g Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. .G. V.
Mavalankar) in the Chair.

DECLARATION BY MEMBERS
The following member wade the declaration under Rule 2C:
Sardar Hukam Singh (Bast Punjab: Sikh)

STARRED QUESTIONS AND ANSWERS
() ORAL ANSWERS
AGRICULTURAL RESEARCH COMMITTEES
656. *Mr. R. K. Sidhva: Will
pleased to state:
(@) the names of Research Committees conneeted with agriculture and im-
provement of cultivation appointed by the Government eof India;
(b) vhether Government have considered their proposals and if so, with what
results; and

the Honourable Minister of Agriculture be

(c) how raany c¢i these committees are permanent and how many were ap-
pointed for specific purposes?
The Honourable Shri Jairamdas Doulatram: (a) and (¢). Seven permanent

Commodity Committees have been set up by Government to deal with research
B probleins rels ting to cotton, lac, sugarcane, coconut, jute, tobacco and oilseeds.

A temporary Kans Control Committee has also been formed to undertake investi-
;_jations and to recommend the most effective methods of controlling Kans (kind
of weeds) with special reference to the immediate possibility of increasing food
production. It will be wound up by the end of this year.

(b) An arecanut Committee is also due to start functioning soon. These
Comunittees have not to submit reports to the Government for action but under-
take research and development with their own funds raised through cessés or
grants from the Government. Their activities are desecribed in their annual
reports.

Shri H. V. Kamath: Do Government propose to set up a Commlbtee to go
into the question of co-operative or collective farming?

The Honourable Shri Jairamdas Doulatl'am' Does this arise from my reply
io the question?

Shri H. V. Kamath: Well, I do not know. He must know. It is Kere stated
in part (a) of the question...... “‘connected with agriculbure and improvement of
cultivation’’, and collective farming is

Mr. Speaker: Order, order. No further arguments.

Seth Govinddas: In view of the fact that in different provinces there are
different sorts of lands, will Government consider it feasible to appoint Provincial
Committees, so that they may go into the question of research?

The Honourable Shri Jairamdas Doulatram: Does the Honourable Member
suggest that the Government of India should ask the Provincial Governments to
" appoint committees on these matters? Government will consider that question.
o Shri T. T. Krishnamachari: May I ask the Honourable Minister if the Gov-

ernment of India or the Tmperial Council of Agricultu=al Research were doing

any research in regard to potato and sweet potato cultivation, and whether they
are continning such resesich or have they given it up?

(1787)
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! bje Sbri Jairamdss Donisjtass: “This quéstiod reldtes’®’ 'oom-
m"m pointed by the Government of Indis, but this supplementary question
rlstes (o the Indian Coticil of Agricaltural ch. I will give full replies it

s frosh question is put.

@hei ¥, ®. Erishmamachart: My information is that the responsibility has
been tratisferred to the Government of Indis. What is the position? The ques-
tion of research of potato and sweet potato oultivation has ing to my infor-
mtio:n been transferred or is sought to be transferred to the ernment of

The Honoursble Shri Jairamdas Doulatram: [ shall require notice of that
question.

Prof. B. G. Ranga: Is it not s fact that these Committers meet for once or
wice in s year and that only for one day st s time, with the résult that they are
pob able to do much work and they have been presided over by the Vice President
of the Imporial Council of Agricultural Research, who is himself pressed for
Wme?

Mr. Speaker: Order, order.

Shri R. R, Diwakar: Are there any arrangements for conveying to the agri-
oulturist tho results of thoess researchea?

The Honourable Bhrl Ja'ramdas Doulatram: I myself feel that the arrange-
ments for conveying the results of research to the agriculturists are not sabis
fnotory and | hold that kpecidd efforts ought to be made. 1 propose to go into that
question ax soon ne | have more le:sure,

Prof. N. G. Ranga: W:l Governmant consider the advisablity of tsking
adviutage of the sorvicer of papular organieat ons of the peasants themselves hik-
thy Kiaan Conzress in onder Lo convey the results of the research to the agricul
turista? )

The Honourable SBhri Jairamdas Doulatram: That suggeston will ba con.
uiidored

Shri 8. V. Krishnamurthy Rao: Will the Honourable Minister please state
whother when the Arceanut  Committee starte  functioning and  whether  th-
grovvers of areeanut will be aesocinted with that Committee ? _

The Honourable 8hri Jairamdas Doulatram: [ cannot say at present.

Shr. Ramnarayan Bingh: \What are the resuits of these researches for th
past two years? '

The Honourabla 8hri Jairamdas Doulatram: 1 shall require notice of the'
quektion,

Insrrrurios vor T™E TRANING oF Piboms, GroOUND ENGINEERS AND
ADMINISTRATIVE (OFFICERS,

857. *Mr. R. K. Sidhva: jo> Wil the Hoeaourahle Mmister of ('.'un_m‘.unicn_v
tions be pleased to state whether there s any School or College for training An
Pilots and Ground Engineers and Officers for Administrative posts?

(b) U =2, where is it Joeated nnd how msny <tudents have passed these coursee
during the sear 1M47?

(0) Are uny scholarships given for this class of trainiog?

(d) Have Government any plan for the expansion of this college and for
opening now colleges at other centres in India? Tf #0, in what places?

The Honourable Mr. Raf Ahmed Kidwal: (s) and (b). A scheme for the
wain ng of commercial pilote, ground engineers snd flying control officers, -
:mlod to be put inte aperation during thy next cold  weather, poss bly eve:
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{e) The question of the grant of scholarships is included as part of the scheme.
(d) The present plans of Government contemplate the opening of the Flying

Training and Aerodrome Schools at Allahabad and the Aireraft Engineering

School at Barrackpore. Government have no plans at this stage for opemng

training schools at other centres.

Mr. R. K. Sidhva: When is it likely to start this school?
The Homowrable Mr. Rafl Ahmed Kidwai: I hope in July next.

Shri T. T. Krishnamachari: May I ask the Honourable Minister if Govern-
" ment still propose to use Flying Clubs for this purpose?

9%s Honourabls Mr. Rafi Ahmed Xidwai: Yes: The training shall be limitcd
to the Flying Clubs.

Shri T. T. Krishnamachari: May I ask the Honourable Minister if his atten-
fott hek beén dravwn to a report appearing in the Statesman 2 or 8 days bac
about the parlous condition of the Bengal Flfing Club and whether Governmen
propose to do anything in the matter? :

The Honourable Mr. Rafl Ahmed Kidwai: My attention hag been drawn to it
and 1 have asked for information.

Bhri 8. V. Krishnamurthy Rao: Is it a fact that Civilian pilots will have to
spencd 1is, 30,000 to get themselvea trained as o pilot? '

* The Honourable Mr. Rad Ahmed Kidwai: That may be so.

Bhri 8, V. Krishnamurthy Rao: May I know if Government will make
arranrements to make it more easy for the training of the civilian pilots?

The B%nourable Mr. Rafl Ahmed Kidwai: I think we are trying to do that.

Shri Krishna Chandra 8harma: Muv | ask the Honourahle Minister if any
students hod been sent abrond for training ag%ilots?

The Honourable Mr, Rafi Ahmed Kidwal: So far.ns I am aware, no scholar-
ships have been awarded by Government for this purpose, hut privifte companies
ma. have done so.

Shrimati G. Durgabai: May T know whether women are cligible  for  pilot
vain‘ng, and if so, arc any wom-n heing taken for that training?

The Honourable Mr. Rafi Ahmed Kidwai: As T have said, the school has not

vet heen started and the suggestion will be considered.

Shri Deshbandhu Gupta: May I know what particular steps have Govern-
ment taken to mnke it possible and to make it easier for people to gel training as
mivil pilots?

The Honourable Mr. Rafi Ahmed Kidwai: (Jovernment is cpening a school
and giving some finaneinl aid to the pilots, who will be trained.

Mr. B K. Sidhva: Muy | know what will Iw- vhe ecost to a student for pur-
poses of getting licence under the new scheme? Could we have any idea?

. The Honourable Mr. Rafi Ahmed Kidwai: I am not in a position to give th:
information to the Honourable Member, hut if he puts a fresh question, T will be
able to give a definite reply.

8hri K, Santhanam: May I know, Sir, whether Government have-an estimate
of the numher of pilots that will be required for the eountry during €the, next 5
iears?

The Honourable Mr. Rafi Ahmed Kidwai: No, but the Government is think-

ing of having as many as possible; ip the first year 75 students will be admitted
and the number would be doubled later on. . .
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CONT(NUANCE 0F COMMUNAL DISTINCTION IN SUPPLYING WATER, REFRESHMENTS
ETC. AT RATLWAY STATIONS. :

: 658. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of T;'anspoz“b be
pleased to state whether Government are aware that even after 15th August,

1947, at many Raiiway stations cries of *“Hindu Pani’’ and **Muslim Pani’’ arel

heard ?
; (l])()l Hav‘e Govemmgnt issued. orders to all concerned that such expressions
should not be used while supplying water to passengers?

(c) If so, when? :

(d) Are there any sign-boards bearing the words ‘‘Hindu Refreshment Roorn’”

‘¢
?n(i]. 9l\lohammedan Refreshment Room’’ in any of the Railway stations in
ndia? - -

(¢) If so, do Government intend to continue these communal refreshent
rooms?

) \Yf"‘: a suggestion made to the Railway auathorities to replace these names
e e e e

(g) ¥f so, with what result?

The Honourable Dr. John Matthai: (a) No.

(b) Yes.

(¢) In October 1946.

{d) Yes.

]

{e), (f) and (g). Government are aware suggestions haye been made that in_
Vegetarian’ and ‘‘Non-vegetarian’’ Refreshmen.f

future there should be only
Rooms, This suggestion is to come up for discussion at an early meeting of thi¥
Central Advisory Council for Railways.

Mr. R. K Sidhva: The Honouvrable Minister in reply to part (a) hag said
‘No’. May I know whether his attention has been drawn to this Hindu pani and
Muslim pani being bawled out from Abu Road on the B., B. and C. I. right to
Ahrnedabad?

Th: Honourable Dr. John Matthai: No.

Mr. R. K. Sidhva: Has the Honourable Minister himself ascertained?
What ig hiz information?

The Honeurable Dr, John Matthai: I have no information.

Mr. Taiamul Hosain: Are Government aware that there is no eivilised
nation in the world to whom food and water are supplied on grounds ef religion?

Mr. Speaker: That is only giving information.

Shri H. V. Kamath: Is the Honourable Minister aware that at several
stations there ave stalls bearing the signboards ‘‘Orthodox Water’’ and ‘‘General
Water'’?

The Honourable Dr. John Matthai: Yes, I am aware of that.

Shri H. V. Kamath: Will Government take steps to discontinue this practice?

The Honourable Dr. John Matthai: Yes, Sir, I am putting it before the

Central Advisory Council. + e

Shri Rohini Kumar Chaudhuri: Have any instructions been issued to pi‘oﬁ'ﬁ
the serving of beef and pork in railway refreshment rooms?

The Honourable Dr. John Matthai: That is a matter which has been con-
sidered by the Central Advisory Council, and T think there is a strong opinion in
that Council that it should be stopped. But we have taken no final decision yet
snd ¢his matter w'll alsn come up in the next meeting of the Advisory Couneil.

- U

-
7~

Q

A
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Shri Khurshed Lal: [s the [Honourable Minister aware that vegetarian ‘food
is yot suppligd in dining cars, and will he take steps to arrange it?

The Honourable Dr. John Matthai: Yes, we are going to see that it is
supplied. ) .

Mr. R K. Sidhva: What is the proposal of the Honourable Minister before
the Central Advisory Council as regards the replacement of the words ‘‘Orthodox
Water''?

The Honourabla Dr. John Matthai: We had a preliminary discussion at a
meeting some time ago of the Central Advisory Council, and the suggestion was
mada that instead of the labels ‘'Orthodox’’ and ‘‘General” being affixed to
Chattiz and trolleys and so on, the best way of doing it would be to get the
watermen in charge of these things dressed in such a way that one san distinguish
whom they represent without any labels. That I think was the suggestion; bhut,
a8 I said, the whole matter is coming up for consideration again.

Mr. B. K. 8idhva: Is it intended to make a distinetion regarding this wator
by any name?

The Honourable Dr. John Matthai: The Honourahle Member himself is one
of the most active members of the Central Advisory Council and in the courss
of a week or 8o we are going to meet and he will have plenty of opportunity to
direuss this.

Dr. B. Pattabhi Sitaramayya: Ts it a fact that both types of water are com-
posed of hydrogen and oxvgen? )

The Honourable Dr, John Matthai: They are supposed to be.

Dr. B. V. Keskar: Ia the Honrurable Minister aware that the words
“Orthndox'", “"Non-orthodox™ and ‘‘Muslim Orthodox’' are used in the Council
Chumber restaurant?

The Honourable Dr. John Matthal: ] am not aware of it. ™

CoxtraCTs FYOR PURGHASE OF GRAINS YOR MILiTARY REQUIRE-
© MENTS

639. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Food be pleased
to atate the numes of the firms which held contraets for the purchase of grain for
military requirements during the last seven years?

(b) Is it & fact some firms established in Pakistan still make purchases for
:nilitary requirements?

(o) Are tenders invited every year for this contract?

(d) When was the last tender invited and was the lowest tendercr given the
cantraot ?

The Honourable Shri Jairamdss Doulatram: (a) Messrs, Oweil Roberia and
Co.. 144., Lehore worked as purchasing agents for fondgrains for the Defence
Services for 22 years, They were first appointed agents in 1026 as a resnlt of -
open tenders. They were re.appuinted in 194 whou tenderg were called for.
In i947 the agreement with them was converted info one f6r indefinite period
subject to 9 months’ notice on either s’de Notice of termination of agreement
was given to the company on 1st April, 1947 and the agreement terminated on
A1st December, 1947. .

{h* As stated ahove Messrs. Owen Roberis Ltd., contihued to be the purchas-
ing pgents up to 31t Decsmber, 1947 under the above agreement. After 15th
Angmst, 1947 no purchsses were, however, made by them in Pakistan but their
setivitss in the U P, and Eastern Pumab (inclnding  States) continued up to
#st December, 147 to feed the Gra'n Depot st Lucknow.

ie: Nn. *
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(d) The last tenders were invited in December 1947 for appointment of 3
Purchasing Agent for one year with effect from 1st January, 1948. After exami-
nation of the quotations received it was decided to discontinue purchasiny of
Foodgrains for the Defence Serviee through Agents and to make purchases LF
inviting tenders from the trade every fortnight. -

Shri K, Santhanam: Has this firm tendered afferwards for any of these
fortnightly purchases of grain?

The Honourable Shri Jajramdas Deulatram: I .do not think so; I am nob
aware of it. T am prepared to give definite information if a fresh question is put. 4

Mr. R. K. Sidhva: Are open tenders invited?

The Honourable Shri Jairamdas Doulatram: Yes.
Mr. R. K. Sidhva: And are the lowest accepted?
The Honourable Shri Jairamdag Doulatram: Yes.

REPRESENTATIONS BY STUDENTS OF CENTRAL COLLEGE OF AGRICULTURE,
Dermr ]

660. *Shri R. R. Diwakar: (a) Will the Honourable Minister of Agriculture be
pleased to state whether it is a fact that two representations signed by a majorityx
of students of the Central College of Agriculture, Delhi, have been submitted to
Government. one in November, 1947 and another in February, 1948?

(b) In view of repeated representations by students, do Government propose
to institute .n unofticial inquiry into their grievances?

(¢) What ave the reasons for running an ordinary Agrieultural College which
i1s not engaged in anv research work or special studies? &

The Honourable Shri Jairamdas Doulatram:: (a) Yes. S e

(b} Government have decided to make full inquries into the complaints |
made.

(¢) The various post-war development plans of the Centre and of the Pro- |
vinces and States involve a large demand for Agricultural graduates. The
requirements of the Centre alone would come to about 500 graduates. The
facilities for training in the existing colleges in the larger Prov'nces were being
expanded, but these increases barley met their own requ'rements. The smaller
Provinces, the Centrally administered areas and the Indian States were expe-
r'encing difficulty in arranging for the proper training of Agricultural graduates to+g
meet their own needs. The Governing Body of the Indian Council of Agricultural
Research recommended in 1944 that suitable steps should be taken to meet the
situation. Enquiries from areas which have no colleges at present revoaled that
their requirements came to over 200 students a year. It was, therefore, decided
to set up an Agricultural College at Delh’, the expenditure being borne by thet
(entral Government. The College is not meant for research work.

Shri R. R. Diwakar: It may be that in other subjects also no arrangements
are made in the colleges in the Centrally administered areas. So do the Central
Ogvernment intend starting these colleges also? i

The Honourable Shri Jairamdas Doulatram: T can only answer for my own
department of Agriculture. :

Shri R. R. Diwakar: W th reference to part (a) of the question, will ,it“bian ;
official or unofficial inquiry? 5

The Honourable Shri Jairamdas Doulatram: It will be an official inquiry;
Government will themselves make inquiries. i

Shri C. M. Poonacha: What is the number of students from the centrafly
edministered areas who are studying now in this college? :

-\
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The Honourable Shri Jairamdas Doulatram: I think the number is 26.
Shri B. N. Munavallii How many of them are from the Stales?

The Honourable Shri Jairamdas Doulatram: T cannot say without notice.

_ Prof. N. G&. Ranga: Is it proposed to conduct a farmer’s training course of
six months in this college?
The Honourable Shri Jairamdas Doulatram: Yes.

Prof, N. G. Ranga: When is it going to be started?

The Honourable Shri Jairamdas Doulatram: [ cannot say straight oft and
give the definite time. :

Pandit Lakshmi Kanta Maitra: What is the subject matter of these repre-
sentations ?

~

The Honourable Shri Jairamdas Doulatram: There were complaints abous
the food supplied, treatment and a number of other matters. ‘
Shri R. R. Diwakar: Are there complaints about studies?

The Honourable Shri Jairamdas Doulatram: There are complaipts about
laboratory arrangements.

AEROGEN GAS PLANT vor CENTRAL COLLEGE OF AGRICULTURE, DELHI,

661 *Shri R. R. Diwakar: (a) Will the Honourable Minister of Agriculture be
pleased (o state whether it is a fact that no Acrogen Gas Plant has yet been set
up in the Ceniral College of Azriculture, Delhi anud no gas lamps for experiments
are available? '

(b) Is it a fact that there is an Acrogen Gas Plant in the premises of the
‘College which is claimed to have been supplied by two different Firms, one from

B Lahore and another from Delhi?

{c) To whom was payment in respect of the plant made?

The Honourable Shri Jairamdas Doulatram: (a) Yes.

(b) Yes.

(c) Neither of the two firms has been paid the cost so far as the dispute
hetween the two firms as to whom the Plant belonged has not yet been settled.

Shri R. R. Diwakar: How is it going to be settled ?
The Honourable Shri Jairamdas Doulatram: By further enquiries,
Shri R. R. Diwakar: My information is

< ;
Mr. Speaker: Order, order. The Honourable Member should not put gues-
tions regarding individual disputes. That may take its course.

Shri R. R. Diwakar: It is an important matter of administration.

My. Speaker: Then it will be details of administration into which he need
not enter. -

Shri C. M. Poonacha: Has the Government come to a decision as to $he
Jocation of the Central Agricultural College ?

The Honourable Shri Jairamdas Doulatram: No. The site has not vet beer
finally selected. :

Shri C. M. Poonacha: At what‘stage is the question now?
The Honourable Shri Jairamdas Doulatram: There are difficulties regarding

he securing of o suitable site. We intended to secure an area near about Delhi.

But that is going to be given for the refugee development scheme. We are trying
40 seoure some other place.

Seth Govinddas: Will it be near Delhi or 507
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The Honourable Shri Jairamdas Doulatram:
not far from Delhi.

Pandit Thakur Das Bh
East Punjab and m

At present the idea is to have it

argava: [t may be a joint coliege between Délhi and
ay be located in Hissar district, in East Punjab?

Mr. Speaker: It is a suggestion for action. Besides the Honourable Member
also is not in his seat! 2

SHORTAGE OF Foop STocks IN MADRAS PROVINCE.

- 1662. *‘Haji Abdus Sattar Haji Ishag Seth: Will the Honoursble Minister of
Moo(;i he pleased to state with reference to the food situation in the Provinee of
adras:

(a) the expected shortage in the stocks essential for feeding the people;
(b) the slceks that are to be made actually available to the consumers apart
from paper allocations;

(¢) the provisions for meeting the discrepancy between parts (a) and (b)
above;

(d) the /expected duration of the shortage; and

(e) whether Government are aware that the shortage in Malabar District is
very great and whether any special measures arve being taken to rush food stuffs
to Malabar in view of the density of population in that district?

The Honourable Shri Jairamdas Doulatram: (a) In pursuance of the Revis.
ed Food Policy of gradual decontrol and de-rationing, the Madras Government
has already de-rationed many areas in the Province. According to their esti-
mates, the rationed population, who will be dependent on Government supples
duringsthe period 1st January to 31st October 1948 will in terms of adults. be
about 60,00,000. Tor meeting the requirements of the rationed population
during this period on an 8 ounce basis, they will require 400,000 tons of food- ;
grains. Against the requirements of 400,000 tons, they had on hand, on 1st
January, 1948 100,000 tons Besides according to their estimates, they should
be able to procure from the surplus districts, leaving the requirements of the
surplus districts themselves, about 600,000 tons. That means, against the
requirements of 400,000 tons their own resources are 700,000 tons. There is.
thus, no shortage in the quantity that will be required for feeding the rationed
population. On the other hand, a surplus stock of 800,000 tons, on the assump-
tion that the procurement target will be reached, will be available with the Pro-
vincial Government for meeting the shortages * in respect of the un-rationod
population.

As regards the rest of the population of the provinece, who are un-rationed,
the requirements can only be calculated on a theoretical Statistical basis. The
Madras Government have assumed requirement of 119 pound per adult per
diem. :

Taking the Province as a whole, on the above basis, the estimated shortage
from 1st January till 31st October, 1948, i.e.. till the beginning of the next
Kharif year, amounts to about 2 million tons. This deficit, it must be emphasis-
ed is only a theoratical deficit based on certain assumed per eapita requirements.
What the real requirements w'll be will become known as time progresses; Gov-
ernment are keeping a careful watch on the situation and are mobilising all
resources for help to Madras according as the situation develops.

(b) The Government of India have promised to the Madras Government 4

e |

=

e

e

lakh tons of foodgrains during 1948, which, it ‘s expected to be made ava,ilabl'ew";fi

to the Provincial Government during the period January to October, 1948,

(¢) The Madras position is under constant watch and everything possible will
be dome in co-operation with other Provinces and States to help them to tide over
the situation.

tAnswer “to this question laid on the table, the questioner being absent.
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(d) May to September may be regarded as the miost critical period.

(el) Yes, but internal distribution is a matter for the Madras Government to-
handle. As desired by the Madras Government, the Government of Indix have
already sent to Malabar 8,000 tons of rice and a further consignment of rice is

:\ already being ear-marked for Malabar from the Ceiling Import quota for the
% Province allotted by the Centre.

-

ANOMALIES IN THE PAY OF RAILWAY STAFF DUE To (REVIstox oF Pay) RuLus.
1947

663 *5hri Lakshminarayan Sahu: (a) Will the Honourable Minister of Rail-.
ways be pleased to state, whether it is a fact that due to certain anomalies in
the Railway (tlevision of Pay) Rules 1947, certain senior men will get less pay
than their jurior men? If so, are there any proposals to set the same right?

| (b) Is it a fact that the Railway Board has prescribed a scale of pay for upper
: grade clerks of the Railway Accounts Departments, which is lower than the one
E recommended by the Central Pay Commission viz., a scale of Rs. 80-5-120-8-
-‘[. 160, whereas the scale recommended was Rs. 80-5-120-8-200-10-220?

i

(¢) Is it a fact that in accordance with the above rules, the pay of a post-193L
=®  entrant working in the upper grade of clerks in Railway Accounts Departments
has been fixed at a lower scale than that of a pre-1931 entrant with an equal
number cf years of service in that grade? .

(d) £ so, do Guvernment propose to consider the desirability of revising these
Pay Rules? : :

The Honourable Dr, John Matthai: (a) Yes, in certain cages. Seniorify in
% such cases will remain unaffected and all anomalies cannot be completely eradi-
geated under any set of rules. Government, however, are continually examining
cevery anomaly which is brought to their notice with a view to remedy the
. Same, if possible.
h (b) The scale of Rs. 80—220 was recommended by the Central Pay Commis-
sion for categories for whom the minimum qualification required is the posses-
sion of a University Degree. ~The Pay Commission were apparently thinking of
offices like the Secretariat where the staff are divided into two broad Categories
on the basis of educational qualifications for initial recruitment and where
posts in the higher class are filled mostly by direct recruitment. On Railways
this is not the case. On Railways initial recruitment has been mostly in the
lowest categories and only a small proportion of posts in the next higher cate-
gories have been filled by direct vecruitment of those having the minimum
qualification of a Degree. In order to suit the needs of Railways, therefore.
the scale suggested by the Pay Commission has been split up into two viz, 80—
160 and 160—220, one for the majority of upper grade clerks and the other for
those supervising the work of clerks and therefore shouldering higher, responsi-
bilit es. The former scale has been adopted for Class I clerks in the Accounts
Department,.

(c) Yes, in cerfain cases.

+

(d) No. Under the rules as originally framed, the pre-1981 entrant could

not have drawn more pay than that which a post 1931 entrant with corresponding:
;&]\_gngth of gervice could draw in the prescribed scale. The position complained of
“¥has arisen in some cases by the recent zoncession to pre-1931 entrants by allowing
- their initial pay in the preseribed scale to be fixed at the stage next above the
. present pay plus interim relief, wherever drawn, and to drw further increaments
in the normal way. The concession was intended to save the pre-1931 entrants:
from loss of present emoluments if they should elect the prescribed scales and
cannot therefore, be withdrawn.

e

o
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: Prof_. Sl}ibban Lal Saksena: Hag the Government considered the desirability
of considering the demand for point to point increments in these scales ?

The Honourable Dr. John Matthai: Tf the Honourable Member is thinking =& :

of point to point arrangement, I may tell h'm that that matter has
fully considered and we cannot consider it again.

Frof. Shibban Lal Saksena:. By what time will the final decision be taken .
against these recommendations? |

The Honourable Dr. John Matthai: The Pay Commission drew up various
scales of pay to cover a great varety of departments and kinds of work: and
since the railways have been under company direction for a long timse, there is
‘an enormous amount of anomalies on railway services, and it is not possible for

me to tell the precise time within which all these anomal'es will be removed,
-but we are doing the best we can.

Prof. Shibban Lal Saksena: Will the Honourable Minister give some time
to ztit)engers of the Assembly to meet him and discuss the details about this
matter

The Honourable Dr. John Matthai: [ am alwavs accessible to Honourable
Members of this House.

been

HicaEr CHARGES AND NON-PAYMENTA OF RENTS BY STALL KEEPERS ON RATL-
WAY PLATFORMS

664, *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Railways be pleased to state whether it is a fact that no rent is charged from the
contractors running the stalls on the railway platforms? i

(b) Are Government aware that the commodities sold on the railway p]at:a(
‘Torms are generally dearer than the commodities of the same quality sold in the 1
loeal markets of the same stations?

The Honourable Dr. John Matthai: (a) No. Most Railways charge rent for
stalls; others levy licence fees which take rent into account.

(b) No. The prices of commodities sold on platforms are fixed in relation
‘o prevailing market rates.

Mr. R K. Sidhva: May I know what is the licence fee and what is the
aninimum rent charged?

be Honourable Dr. John Matthai: It varies from railway to railway. |
«could give the Honourable Member detailed information if he wants it.

Shri H, V. Kamath: TIs the selection of these contractors made on a eom-
munal bas’'s?

‘The Honourable Dr. John Matthai: No.

Shri H. V. Kamath: Do all the communities get a fair share, including the
‘Silhs and Parsees?

‘Sbri H. J. Khandekar: How many of these contractors belong to the
Scheduled Castes? I want this information.

Mr. Speaker: The Honourable Member may want 16 but I do not wish #o
#ncourage questions on a communal basis. <
o
{GurmUkHI SoripT ON TIOKETS OF EAst PuxisaB RAmLwAY
665. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of 2
Railways be pieased to state whether it is a fact that printing of the destination
and fave in Gurumukhi languace on tickets, issued to stations on the East Punjab
Railway has now been discontinued?

e T
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(b) If the answer to part (a) above be in the affirmative, what are the reasons
therefor? . :

The Honourable Dr, John Matshai: (a) and (b). The reference ‘s probably.
to tickets issued to passengers from stations on the Eastern Punjab Railway.
The printing of destination in Gurmukhi has had recentlv to be given up as a
temporary measure, due to the normal supply of tickets from the North Western
Railway Press having broken down and tickets havng had to be supplied from

East Indian Railway Printing Press at Lucknow where Gurmukhi type is not
available.

PRODUCTION OF COTTON AND JUTE BEFORE AND AFTER PARTITION

666. *Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of Agri-
culture be pleased to state what was the production of cotton and’jute respec-
tively in India before partition and what it is now?

(b) Are any steps being taken to increase their production?

The Honourable Shri Jairamdas Doulatram: (a) A statement showing the
estimated production of Cotton and Jute hefore and after the partit'on is placed
on the table of the House.

(b) As regards cotton, steps are being taken to increase the area under the
required types to the maximum extent, without encroaching upon the area
under food crops and for raising the yield per acre by extension of irrigation
facilities, use of manure and improved seed, adoption of a judicious system of
rotation and other steps. The whole question was examined by the Indian
Central Cotton Committee at its meeting held on 21st November 1947 and steps
are being taken to implement the decision as quickly as possible.

The Indian Jute Committee is also engaged ‘n devising means for increasing
the yield per acre of jute by the use of seeds of improved strains, by applying
correct fertilisers, and by utilising tracts of waste lands and current fallows, and
by adopting a judicious system of crop rotation ‘n the jute growing areas. The
question is to be fully considered at a representative Conference at which the
Government of India, the Provincial Governments concerned, the Indian Cen-
tral Jute Committee and the Indian Jute Mills Assoc’ation will confer as to

necessary steps to be taken in view of the effects of partition in jute crop and.
industry.

Statement showing estimated production of colton and jute in India Undivided
s . .
and the Indian Union *
(In 000" bales of 400 Ibs. each)
LY

]

Indian Union
Commodity India Undivided (includiggagyderabm

1 Cotton (All varieties) Normal (average 5,663 | 4,069

1936-37 to 1938-39) E
LML e e 3,566 1,198

3 Jute

Normal (average 1936-37 to 1938-39) - 8,362 3,002
1946-47 g Aa . g 5,352 . 1,520
1947-48 2 3 e . SIS 1,608

% B stimates for East Punjab, West Bengal and Assam have been made on the basis
of the Radcliffe Award. :

L)
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Pandit Hirday Nath Kunzru: Will the Honourable Minister tell us what
will be the total area under cotton after its cult'vation has been extended in tha
manner suggested by him? e .

The Honourable Shri Jairamdas Doulatram: I am not in a position fo give
an answer straight off.

Pandit Hirday Nath Kunzru: TIs the Honourable Minister aware that after
the Bengal famine the area under cotton was reduced considerably?

The Honourable Shri Jairamdas Doulairam: That may be so.

Pandit Hirday Nath Kunzru: What portion of it will be brought under
cotton again?

The Honourable Shri Jairamdas Doulatram: 1T cannot say without
collection of information.

Pandit Hirday Nath Kunzru: What will be the total production of cotton
after extension of its cultivation ?

The Honourable Shri Jairamdas Doulatram: Nor can I reply to this with-
out further notice.

Dr. P. 8. Deshmukh: TIs the Government aware that cultivation of cotton
was reduced under Government orders, and if it is will the Government try

_and remove those restrictions and ask the Provincial Governments*to remove
them too?

The Honourable Shri Jaramdas Doulatram: That suggestion will be
“adopted.

Pandit Lakshmi Kanta Maitra: Has the Honourable Minister given figures
of production province-wise?

The Honourable Shri Jairamdas Doulatram: No, total figures are given in
o D
the statement.

Pandit Lakshmi Kanta Matra: I want to know from the Honourable
Minister whether the Government of India has carefully considered the desir-
ability or otherwise of removing jute cultivation restrictions which existed in
some of the provinces in the Tndian Union?

The Honourable Shri Jairamdas Doulatram: That matter will be consider-
ed.

Seth @ovinddas: While instructing the Provincial Governments fo give
more land to cotton, will the Governmentr see that the land which has come
under food production is not touched and that that will remain under food pro-
daction ?

The Honourable Shri Jairsmdas Doulatram:’ That matter will be taken
note of.

further

Shri R. R. Diwakar: Does this new arrangement involve the production of
the long-staple cotton that was being produced in Sind?

The Honourable Shri Jairamdas Doulatram: [ cannot say without further
1oOTice

Shri R. R. Diwakar: May I know in what particular region this supple-
menting of the present pmductxon s being made?

The Honourable Shri Jairamdas Doulatram? At present it is principally in
Assatn, Bengal, and Orvissa. But the idea is to try and find out whether it is
not possible to extend jute cultivation in the rest of India.

Pandit Hirday Nath Eunzru: What outlete do Government propose to find
for the extra cotton that they will grow? ~

The Honourable Shri Jairamdas Doulatram: That matter is under con-
sidefation.
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Prof. N. G. Ranga: Do Government propose to encourage the export of
cotton?

The Honourable Shri Jairamdas Doulatram: That matter is also under
consideration.

Prof. N. G. Ranga: Is any effort being made to ‘mprove the short stapls
cotton which is being grown in the C. P. and other parts of South India?
The Honourable Shri Jairamdas Doulatram: Yes. :

Nov~- 18S3UE oF T(cKETS BETWEEN BaraTrLa AND TexaLt oN M. aND S. M. RAILWAY

667. *Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Railwaya
be pleased to state whether Government are aware that tickets were not issued
to passengers for trains running between Bapatla and Tenali on the M, and 3.M.
Railway during the fourth week of December, 1947 and the first week  of
January, 1948, and if so, why?

(b) What is the loss of revenue to the Railways due to this?

The Honourable Dr. John Matthai: (a) On saccount of heavy holidays
movements, passenger bookings from stations on the Tenali-Bapatla Section
of the M. and S. M. Railway, by certain trains, had to be stopped between the
20th December, 1947 and the 2nd January, 1948.

(b) As trains by which booking was restricted were fully occupied no ques-
tion of loss of revenue arises.

Shri T. T. Krishnamachari: Did the people in this area travel without
tigkets then? .

Mr. Speaker: That question need not be answered.
MERGER OF KAsT PunjaB Rawwway witH East INDiAN RAmmwavy.

668. *Giani Gurmukh Singh Musafar: Will the Heonourable Minister of Rail-
ways be pleazed to state whether it is a fact that pending the regrouping of Rail-
ways on a permanent basis, the East Punjab Railway is being merged into Fast
Indian Railway only as an interim arrangement?

The Honourable Dr. John Matthai: Government have not yet taken a final
decision on the amalgamation of the Eastern Punjab Railway with the REast
Indian Railway; the question of regrouping of Railways in the north of India is
under active examination. The Indian Railway Enquiry Committee will short-
Iy be consulted and their advice will be taken.

Prof. Shibban Lal Saksena: May I know by what time the report,will b
ready and will this House be taken into confidence before Government comes
to its final decision?

The Honourable Dr. John Matthai: 1 expect the report very soon and then
{ will have to place 't before the Railway Enquiry Committee of which Pandit
Kunzru is the Chairman.

Shri M. Ananthasayanam Ayyangar: Is it part of an all-India scheme of
regrouping of railways which have been taken over from companies?

The Honourable Dr. John Matthai: It is not a matter on which Govern-
nment have come to a deecision yet; provisionally speaking that is the idea.

Shri M. Ananthasayanam Ayyangar: When does the Honourable Minister
expect to complete the enquiry of regrouping of railways? Ha§_ it not been going’
on for the past four or five years with regard to the regrouping of the M. and
S. M. and S. I. Railways? : e =

The Honourable Dr. John MAtthai: T cannot name any dafe.
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Beth Govinddas: When the regrouping of railways is considered, will Gov-
ernment see that there will be only one State railway and not different railways
as exist at present? L

The Honourable Dr. John Matthai: As soon as regrouping is decided upon
the question of nomenclature will be settled. =

Bhri M. Ananthasayanam Ayyangar: s it a part of the economy drive
which has been referred to the Ralway Enquiry Committee, or the Hich Power
Committee as it is called? =

The Homourable Dr. John Matthai: Yes, the question of regrouping as &
principle; but whether the principle should be applied, when it should be
applied and to what particular regions, is a matter to which sufficient considera-
tion. has not so far been given.

Bbri M. Ananthasayanam Ayyangar: Will Government, therefore, await

the suggestions from this committee regarding the manner of regrouping and
work out details on the lines indicated by them? 2

The Honourable Dr. John Matthai: Yes, unless there are very emergent

Prof. Shibban Lal Saksena: How many of the railways systems will be
saovered by the proposed regrouping?

The Honowrable Dr. John Matthai: That must await the examination which
8 going on.

Proam 10N oF Breging IN TRAINS AND RALway PrEMISES.

669. *Shri Lakshminarayan Sahu: Will the Honourable Ministe? of Railways
be pleased to state:

(a) wheiher begging in railway trains and railway yards is prohibited; and

(b) if so, whether necessary steps have been taken fo implement such orders
end if not, why not?

‘The Honourable Dr, John Matthai: (a) Yes.

(b) Necessary steps to prevent begging in Railway premises have been
taken, and have proved reasonably effective.

Bhri Lakshminarayan Sahu: What are the steps which Government pro-
pose to take to prevent begging?

‘The Honourable Dr. John Matthai: Various preventive measures have been
taken under rules framed in accordance with the Railways Act. .

Shri Lakshminarayan Sahu: DBut we always see beggars infesting . . . . .

Mr. Speaker: The Honourable Member is arguing.

Mr, Tajamwl Hosain: Are Government aware of the fact that there are
people who demand donations for various institutions in the compartments and
on the platforms, and if so, what steps do they propose to take in order to stop
this practice? S

The Honourable Dr. John Matthai: It is a slightly different proposition
irom the one which is raised in this question.

$hri Rohini Kumar Chaudhuri: May I know, Sir, what steps have bees

actually taken to prevent: (a) able-bodied boys and girls from begging in the -

railway premises; and (b) the stopping of the disgraceful system of distributing

the crumbs of passengers’ food by the caterers’ men among these boys and girls. -

.The Honourable Dr. John Matthai: We are at present actively engaged in

a dr.ve against this problem in places like Howrah and the Victoria Terminus

where it has beer particularly bad. I may probably inform .the House that this
practice of begging at railway stations has become particularly “acute: since the
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war, because military personnel who are very generous-hearted - people,

have been encourag'ng it and we are now left with a somewhat bad legacy.

- Dr. B. Pattabhi Sitaramayya: Is Government aware. Sir. that at certain

~ stations there is an arrangement by means of which the beggars give a certain
portion of their earnings to the railway staff?

iy The Honourable Dr. John Matthai: The Honourable Member appearg to-
~_lmow more about it than I do.

~ Bhri K. Santhanam: May I know whether any arrangements  exist for-
gathering information about the number of beggars in each railway?

- The Honourable Dr. John Matthai: It is more than our statistical sechion:
can comprehend at present. —

" Shri H. V. Kamath: Ts begging as such totally prohibited, or are beggars in:
the guise of musicians and match-box pedlars allowed to beg?

The Honourable Dr. John Matthai: \Ve have not given any specific con--
siteration to this particular type. :

Mr. B. K. Sidhva: Is it not a fact, Sir, that in the suburban trains of the-

B.. B. and C. I. the beggars travel in the presence of the railway staff and no
achion is taken against them?

Mr. Speaker: The Honourable Member is giving information, rather than
asking for it. - :

OnE MAN CoNTRAOT SYSTEM FOR RUNNING HOTELS AND STALLS ON ALL RATLWAYS

670. *Shri Biswanath Das: Will the Honourable Minister of Railways
be pleased to state: '
(a) the reason for giving Railway contract for running hotels and refresh-
./ ment stalls in all Raiiways or in certain important Ra'lways to one man;
~ (b) whether Government have considered the desirability of discontinuing
" this wholesale contract and giving separate contracts for each Railway D.striet
' in the Railways; and

{c) whether Government propose to consider the advisability of giving the
Cha'rmen of District Boards or the District Health staff, power to check the
~ quality of foodstuffs sold in moffusil railway stations?

The Honourable Dr. John Mattbai: (a) and (b). On some railways, the
[= contract for the entire European style catering is given to one firm in view of
: the limited clientele which would- render the business unprofitable unless the
contract is over a wide area. For Indian catering, a two division limitation was.
intended to be enforced but this has been limited to new contracts only in view
of the recommendation of the Central Advisory Council held in March 1947
tha’ ex 'sting Indian contractors should not be ousted from their business unless
there are complaints against their management, or service, or_the food they
supplied which would justify such action.

(¢) No. Railways already arrange for periodical medical and other inspec-
tions. Apart from this, Admin’strations invite Members of Local Advisory
. Commiittees to make tours from time to time for the purpose of examination of
spocific matters such as vending arrangements.

"% ‘shri T. T. Krishnamachari: What has been the experience of the Railways
_in running it departmentally ? : = :

_The Honourable Dr. John Matthai: In fact; some railways have- been
" running them departmentally. It all Jdevends upon how the H.onoumhle Mone-
 ber is looking at the question. Financially, I believe, on certain. railwavs itchas
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-veei: successtul, partly because it is linked up with the hotels which they are
inanaging. 1 think they have been able to make some profit on the hotels al-

though they have lost on the refreshment room side. From the point of view
of quality, there has been a conflict of opinion. '

Shri Mohan Lal Gautam: Do Government propose to run the stalls and[®
refreshment rooms, departmentaliy? ' ’

The Honourable Dr. John Matthai: This is a question which has often been
considered. 1 am prepared to have it placed again before the Central Advisory
<ouncil, but the opinion expressed by them has been generally against it.

Prof, N. G. Ranga: Have Government any control over the salaries, allow-
ances, hours of work, etc., that prevail between the employers and employees
wherever these contractors are brought in? ;

The Honourable Dr. John Matthai: Well, we have no definite control, but
we have a certain amount of influence. .

Shri Biswanath Das: Sir, in view of the fact that the foodstuffs sold in
certain railway stations, especially in the mofussil stations, are not only un-
hygenic and bad, but also comparatively costlier, will the Honourable Minister
n charge of the Department please state whether he would think of enquiring
into these complaints and change the contractors?

The Honourable Dr. John Matthai: 1f the Honourable Member would in-
licate what the complaints are we should be very glad to look into them.

- .Shri Biswanath Dag: May I inform the Honourable Min'ster . . . ..
Mr, Speaker: Not here. He may give the information elsewhere. 7

.Shri Biswanath Das: May I state that such complaints have been maﬂf,
and may I ask whether the Honourable Minister would be pleased to inquire
into the number of complaints in this regard made by passengers travelling in |
trains and at different railway stations?

The Honourable Dr. John Matthai: The normal procedure would be for
‘these complaints to go to the local administration: but if the Honourable Mem-
ber thinks that the situation is particularly bad in any area with which he ‘s
concerned and he will be so good as Yo eommunicate 1t to me I shall perscnally
see that the enquiry is speeded up.

Shri Biswanath Das: May 1 request the Honourable Minister to consider
+he need for inquiring into the enormous profits made by these contractors by
way of contribution from sub-contractors whom they engage in railway stations,
bhoth at specified railway stations and in all ra’lway stations?

"The Honourable Dr. John Matthai: Is the Honourable Member’s complaint
~bout the rates charged or the profits made?

‘Shri Biswanmath Das: Both, the rates they charge for the commodities sold
45 also the profits that they make out of them. :

The Honourable By. John Matthai: These are all matters with which the
iocal Advisory Committee is expected to deal. But if the Honourable Member
thinks that there are cases which are particularly bad, I mean serious cases, if
fe will be so good as to communicate them to me, I will see that the necessafiﬁy‘ .
wnquiry is put in hand. : -

Prof. Shibban ILiai Saksena: Is the Honourable Minister aware that in many,
of these restaurant cars run by eontractors only European food is available and
Indiun food only very seldom?

 Mr. Speaker: Order, ordér.
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Mr. R. K. 8idhva: What is the period of each contract?

The Hondurable Dr. John Matthai: 1 am nbt in a position to tell off hand
out 1 believe it varies.

Shri H. J. Khandekar: May I know if food rationing still exists in the
caiiway hotels and dining cars?

The Honourable Dr. John Matthai: Yes.
Shri H. J. Khandekar: When is this rationing going to be stopped?
Mr. Speaker: Order, oruer.

"R8-AMALGAMATION OF AUDIT AND ACCOUNTS DEPARTMENTS OF RAILWAY
Boagp.

€71. *Shri Damodar Swarup 8eth: Will the Honourable Minister of Rail-
ways be pleased to refer to his reply given to part (b) of my starred question
No. 359 asked on the 20th February 1848 and state:

(a) whether the posts of Financial Commiss oner, Railways and Director of
Finance, Railway "Board, were created as a result of separation of Accounts
from Audit; and .

(b) if so, the reason why the question of re-amalgamation of Accounts with
Audit was not placed beforc the Standing Finance Committee for Railways
although it was so recommendcd even by the Secretariat Re-organisation Com-
mittee?

The Honourable Dr. John Matthai: (a) No. The posts of Financial Com-
missioner, Railways and Director of Finance, Railway Board were created dur-
ing the reorgun sation of the Railway Board in 1928 and 1925 respectively as a
result of recommendations made by the Acworth Committee.

(L) Does not arise. -
Naw ViLLags Post Orrices roR HazariBagH DisTRICT.

872. *Shri Ramnarayan Singh: (a) Will the Honourable Minster of Com-
aunications be pleased o state whether Government propose to open new
village post offices in the district of Hazaribagh in the year 1048-49 and if so,
how many and in which villuges?

(b) Have the people of Banhapa, Meru and several other villages near
Banhapa between Hazaribagh and Darco applied to the Buperintendent of Post
Offices Hazaribagh Division, Hazaribagh for the opening of o new village post
office at village Banhapa nnd if so. what steps are being taken with regard to
‘this question? o

The Homourable Mr. Rafi Ahmed Kidwal: (a) Yes. Proposals are under
examination for the opening of nine new post offices at the following villages of
the Hazaribagh District: (1) Lari, (2) Barkatha, (8) Pathalgada or Ichak,
{4+ Jaidih (5) Mavurhand, (8) M=aneshmunda, (7) Parej, (8) Patrafu. and
{(9) Banaha.

(b* Yes, only 3 weeks ngo. The proposal is under examination.

Re-murrovyMExt or MusLiM RaAiLwWAY SERVANTS PROVISIONALLY OPTED
PaxieTan. .

1678, *Kazi 8yed Karimuddin: (a) \Will the Honourable Minister of Railways
be pleascd to state whether it is a fact that several Muslim railway servauts bad
provisionally given their option [or service in Pakistan and finslly for service
in Ind:a? ‘ -

tAsswar to this questioa laid om the table, the questioner being absent
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(b) 1f the reply to part (s) above be in the affirmatve, have such railway
servants who were relieved, been re-instated?

The Honourable Dr. John Matthal: (a) Yes. Railway servants, including
s number of Muslims, had originally opted provisionally for Pakistan and later
changed the option to India final.

(b} Information is being collected and a reply will be la’'d on the table of the
House later,

Rexovar or CoytRoL ox Parxs.

874. *Dr. V. Subramaniam: (a) Will the Honourable Minister of Industry
and Supply be pleased to state whether anv communication has been received
trom the Government of Madras, for the relaxation of the control on paper by
she Government of India?

th) Do Government propose to remove the control on paper in the near
future ?

The Honourable Shri N. V. Gadgil: (a) Yes.

by Government is considering the question of removing -control on paper.

Rours MiLzaos or B. N. Raitway.

675, *Shri Nandkishore Dag: \Vill the Honourable M:nister of Railways be
pleasad to state:

(e) the total route mileage of the Bengal Nagpur Railway?

) the different Provinces and the States through which the Bengal Nagpur
Bailwuy passes; and

(¢) ita route-tnileage in each of the 'mvinces and States?

The Nonourable DY. John Matthal: (s) to (0). A statement givng the
requisite information is laid on the table of the House.

STATEMENT

Approximalr routc mileage of the Bengal Nugywr Railway by Provinces and States

Broad Nerrow

Gisuge Gauge Total
Bihar Provines . 118 610
Beangal Province 290 249
Orima Province l.‘l 3z 498
Centrul Provinces 450 881 1,161
Madras Prosidency 233 25 258
Eastern Suatan Agency 384 71 455
Osntral India Agenoy 157 157
) Totel 2,463 915 3,386

Shri Biswansth Daa: In view of the fact that s lot of mileage is run in the

vince of Orinsa and aleo ‘n view of the fact that there is no province like

cat Be now, will the Government be pleased to, inform the whether
they would cousider the need for changing the name of the railway?
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Mr. Bpeaker: It does not arise out of this question.
Shri Biswanath Das: It does, Sir.
Mr. Speaker: It does not.

ABOLITION OF GRAINSHOP AT KHARAGPUR ON B. N. Ramwway.

676. *Shri Nandkishore Das: \Vill the Honourable M'nister of Railways be
pleased to state:

(a) whether it is a fact that some thousands of Railway employees at Kharag-
‘pur in the Bengal Nagpur Railway recently submitted u representation to the
Railway authorities concerned for the abolition of the grainshop at Kharagpur.

(b) if the answer to part (a) above be in the affirmative, what grounds are
addueed for the abolition of the grainshop; and )

(c) what action Government have taken on the representation?

The Honourable Dr. John Matthai: (s) It has been reported by the Bengal
Nagpur Railway that 405 employees at Waltair have submitted representations
usking for the payment of cash dearness allowance_ as recommended by the
Central Pay Commission in lieu of the existing cash allowance plus the grain-
shop concession.

(b} The grounds on which the abolition of the grainshop has-been asked for
are:

(i) The Railway Gra'nshops have created a vicious circle which is contami-
amting society and this must be put a stop to.

(ii) The Government is spending huge amounts to run these cheap grain-
shoys the benefits of which are not reaching railway servants in any appreciable
masure, .

(ii ) Their existence lays down an invidious distinction between the railway-
men and the general public which is humiliating to the sense of dignity and self
respect of ruilway servants.

(c) A collective option in favour of the continuance of the existing cash
dearness allowance and the gra'nshop concession in lieu of the dearness allow-
ance us recommended by the Central Puy Commission, was exercised by the All-
Indix Railwaymen's Federation on behalf of all non-gazetted railway servants
in October 1947. This was accepted by (Jovernment. It is not therefore pro-
poscd to take any special action on the representation from the staff of the
Bengal Nagpur Railway.

NumBer AXD ExrrLoyMeNT oF N. W. R. EMPLOYEES OPTED FOR INDIA.

677. *Giani Gurmukh Singh Musafar: Will the Honourable Minister of Rail-
ways be pleased to state:

(a) how many employees of the old North Western Raiiway have opted for
service in India and how many of them have reported for duty;

(b) how many of these railwaymen have been ahsorbed m the Fastern Punjav
Railway and how many have been posted to other Indian Stat-e. Railways;

(¢) how many of these railwaymen are still unemployed and how many are
working as supernumeraries; and

(dy what attempts are beingemade to provide these unemployed railwayvmen
with jobs?

The Honourable Dr. John Matthai: Information is being collected and. a
statement will be laid on the table of the House in due course.
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Pandit Lakshm| Kants Maitra: May I know whether it is the policy of the
Government to reappoint those railway employees who had opfed for istan
but who have been retrenched there?

The Honourable Dr. John Matihai: That is not the poley.

8bri Rohini Kumar Ohaudburi: May I know what attempts are being made
to provide ruilwaymen with jobs? This question can be answered: it is with
refercnee to part (d).

Mr. 8peaker: Does it not depend upon part (c)?

The Honourable Dr. John Matthal: Th's is a question relating to the post-
ing of people who have opted for India from Pakistan. _ '

Shri Rohini Kumar Chsudhuri: May I know what attempts are being made ?

The Honourable Dr. John Matthal: There is a general policy which has
been lsid down by Government with regard to people who have finally opted for
Indis nnd that policy s being followed. We are posting them as soon as we find
oponings.

Proonuss 1 PROPOSED Ramway Liwxs rroM RaNoml T0 ParNa AND Hazaml.
BaGE 10 DUuMxa.

678. *Shri Ramnarayan Singh: Will the Honourable Minister of Railwsys
b plosscd to state:
(n) what the present stage of the proposed railway lines from Ranchi to Patna
and from Hasaribagh to Dumka, in Banthal Pargeis @,
ebb) whether the survey of these lines has been completed and final alignment
fixed ; and
{c) when the construction is proposed to be begun!

The Homourable Dr. John Matthal: (a) and (b). TraRic and preliminary
Eongincering Surveys have been compl for a line connecting Ranchi with
Gayn; » line alroady exists between Gaya and Patna;

For Hazaribagh Dumka line, surveys have been completed for the portion
Hazaribagh to Qiridih only. From Giridih there is already a Broad Gaugc line
up to Madhupur, Between Madbupur and Dumks & new line would be
required, for which the survey has been partly done. Alignment has been fixed
over sections, for which the survey has been completed.

(¢) No final decisvion has yet been taken about the actual construction of
these lines; and the question when the oconstruction is proposed to be begux
therefore, does not arise.

Shri Ramnarayan Singh: When alignment of any new ralway construction
in nade what ia the method by which the needs of the local people are enquired
into und considered?

The Honourable Dr. John Matthai: As a matter of fact, when surveys of
this kind are undertaken the local administration deputes en officer who s
experted to keep in close touch w th the Provincial Government and with local
opinwon before he puta forward his final proposals. In regard to the question
that my Honourable friend has ruised. that is the line between Ranchi and Gaye
1 belicve that the officer concerned considered four alternative routes and out of
them. us A result of various considerations. he has, I believe, put forward one.
But 1 have not seen the final Report yet.

Mr Tajamu. Eomin: In view of the fact that Ranchi and Patna are the
two capitals o the Province of Bihar and that meetings of the Provincial Legis-
lature are held at both the places and the government staff and the Governor
are rrquired to stay at both the places, and in view of the fact that there is no
through direct train service from Patna to Ranchi do Government propose to
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hnve a through train service from Putna tc Ranchi and vice versa?

The Honourable Dr. John Matthai: I recognise The force of the considera-
tion put forward by the Honourable Member, but I must determine the order of
priority with reference to all-India considerations.

Shri Ramnarayan Singh: By what time does the Honourable Minister
expect that the final alignment will be made between Ranchi and Gaya?

The Honourable Dr. John Matthai: The Reporte on the surveys which barve
been completed will be placed as soon as possible before the Central Transport
Board. But 1 could tell the Honourable Member that before 1 actunlly come t.
a decision on this matter I propose to call in also representatives of the Bihar
Government to attend the meeting of the Central Transport Board which would
examine this question. .
NoN-DISCHARGE OF NATIONAL SAvING CERTIFICATRS BY ORRTAIN Sus Pose

Orriors 1N HazamiBagE DistrICT.

879. *Shri Ramnarayan Singh: Will the Honourable Minister of Com-
munications be plensed to state the reasons why the Extra Departmental Post-
m-asters of the Branch Post Offices at Simoria, Kandachati, Jorai, Dariar,
Hunterganj and Pratappur, in accountr with the Chatra Sub-Post Office, in
Hazatribagh district have not been allowed to discharge the National Saving
Certificates?

The Honourable Mr. Rafl Ahmed Kidwai: Agcording to departmental rules
only those extra-departmentul branch offices which are authorised to do Savings
Bank work cr which are couverted into National Savings Bureaux under the
smull Savings Scheme can deal with National Savings Certificates. Kandachati,
Jorai, Dartar and Pratappur extra departmental branch officcs are neither
authorised to do Savings Bank work nor converted into National S8avings Bureaux
and thercfore cannot deal with Nat‘onal Savings Cortificates. Hunterganj and
Simoria branch offices are vested with Bavings Bank powerg and it i, not a fact
that thcy are not allowed to discharge National Savings ﬁC’erti.ﬁoates.

RESEARCH STATIONS UNDER INDIAN COUNCIL OF AGRICULTUEAL RESEARCH.

680. *Dr. V. SBubramaniam: (1) Will the Honourable Minister of \griculturs .
be pleased tc state the number of research stations and their places, which are
under the control of the Indian Council of Agricultural Research and the nature
of reseurch conducted there?

(b) Besides the Indian Council of Agricultural Resesrch what are the insti-
tutions financed by the Government of India for research in Agriculture includ-
ing animal husbandry and what is nature of research work done there?

{c) What is the machinery to co-ordinate the activities of sll the nbove
stations ?

The Honourable 8hri Jairamdas Doulatram: (a) A list of current research
schemes financed by the Indian Council of Agricultural Research, and the
rtations where they are being carried out is laid on the table of the House.
Excepting the Indian Institute of Fruit Technology, which is under the direct
control of the Indian Council of Agricultural”Research, all other schemes
financed by the Council are worked out at the Institutes under the administra-
tive control of the Central Provincial Governments, Indian Stdtes or Univer-
sities. The nature of the schemes and the work done thereunder is explained
in the annual reports of the Council, copies of which are available in the
Library of thza House. .

(b) Besides the Indian Coyncil of Agricultural Research, 17 other insti--
tutions are financed by the Government of India for research in Agriculture
including animal husbandry.
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A list of these lnstitutions showing the nature of the research work done
in each is laid on the table.

(6) The research activities of the Indian Council of Agricultural Research
and the other Central Institutions on she sgricultural and snimal husband:ry
sides, including the Commodity Committees, are co-ordinated by the Council
primarily through the Vice-Chsirman who is also ex-officio President of each
Commogity Committee. He is assisted in this work in the msjority of cascs
by the Bcientiic and Commodity Committecs of the Council, ite Advisory
Board and Governing Body. Barring the Lac (ess Committee, the Agricultural
Commissioner with the Government of India is also s member of all other
Commodity Commitéees. These Commodity Commitiees also are represented
on the Advisory Board of the Indian Counci! of Agricultural Research. The
technical programme of research work undertaken by the Central Research
Institutes and their annusl reports are scrutinized by the Council.

AdTir: work in Pisheries Btations is co-ordinated by the Fisheries Developm int
viser. -
Eﬂmml.

utral Research Institute, New Delhi.
Research Institote, Cuttadk,

ndian Duiry Research Institute, .
Indian ?Mm Research [nstitute, Tzatoagar.
[} Breeding Farm, Jubbulpore,

sun:
1

e

e

10. Indian Fisheries Ressasch Btation, Calcutia

11. Indian Central Jute Committes, Calcutia

13. Indian Central Colton Commities, Bombay.

13. Indian Central Tobaoco Commities, Bombay.

14, Indian Central lac Cess Committes, Ranchi

15. Indian Central Coconut Committee, Eroakulam
16. Indian Central Bugarcane Committee, New Delhi.
17. Indian Ollsswds Commitiee, New Delhi

LIST OF CURRENT SCHENES SHOWN PROVINCEWISE
A.—AGRICULTURE

Maivmas
Group Behome Location,
Rice . . . . . 1. Riocs disoases . . . Coimbatore
Milleds nnd Pulees . . 1. Pulw Breeding. . Cobmbatore, Salm and
Vizagapatam,
Pruise . . . . . 1. Horticulture . . . Kodur,
$. Banans Raysarch. . (Yet ta by decided).
Bnwmology . . 1. Test with D.D.T. 666 Coimbatore and Guntar.
wod allied inessbicides,
!.. Schools of Ressarch. . Ooimbatore,
Myocology . .. 1. Pungicidal Sprays . Gunter  and Patti-
. . vernmpatti {(Madura).
Rice . . . . . 1. Rice Breeding . . Nowgong and Bulser,
Miods and Pulem . . . 1. Pule Bresding. . . Poona, Dharwar aad
: . Jalgaon.

. Jowar Stngs . . - Poona, Surat aad
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Group Scheme Looation
Agronomy 1. Crop weather Co-ordination Poons
2, Phenological obssrvation . Royal Instituts of Boienos
Bombay.
Entomology ’ 1. Teat with D, D. T. 8688 P>»as and Vengurla.
a1 allin1invroticidos.
Myoology . 1. Viea: disniny . . Paran Agricaltural Col.
2. School of Rossarch . Poana Agrioultural Col-
. hs’.
Whast BenoaL
Rioce . 1. Paddy inssct pests .
2. Rioe vernalization . . Caloutte University
Chinsura.
3. Manurial experimeats on
paddy lands.
Millets and Pulses . 1. Pulse Breeding. . . Barhampur,
. 2. Physiology of pulses. . Presidency College.
« Pruita 1. Genstical Inveatigation of Calcutéa University.
Banana,
Boils and Manures . ). Control of erosion . . Visva Bharti.
2. Manurial trials . . Chinsurs Fanm.

Millets and Pulses

Fruits

Fibre
Entomology

Wheat and other Cereals
Millets and Pulses
Fruits

Other Crops

Milsts and Pulses
Fruits . .

Wheat and Other cereals.

Millets and Pulses

Untrep PROVINOES
1. Pulse Breedidg small Tarikhet and Gorakhpur,

millete,
2. Maize Breeding (From To-be started.
1-4-48). P
1. Horticulture . Chaubattia.
2, Mango Neocrosia _ Luoknow University.

1. Improvement of Bunn hemp. Allahabad.

1. Test with D. D T. 666 Kanpuri
and allied insecticides.

EAsT PUNJAB

1. Maize Breeding . Not yet started in Fast
Punjab.

I. Gram with disease . . Ferozepur.

2. Boya beans . . . Not known,

1 Citrus manurial trials . Attari.

1. Madiciaal plantas . Not yot started in Eaat
Punjab.

Bisar

1. Pulse Breeding. . . Pusa and Sabour.

1. Horticulture . . . Bsbour.

2. Citrus physiology . . .

CENTRAL PROVINCES AND BERAR

1. Wheat Breeding . Powerkhera, Chindwgra

. . Mahabaloswar,

. Pulse Breeding. . . Nagpur and Adhart

2 Bmall millets c . l;f:l&m
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Group Scheme . Loeafion
Prulis . . ' . . ). Hoarticaltars . . . Tharsa
2. Yield dsta from  Fruit Tharse.
orchards,
Assax ‘ _
Millets and Pulees . . . 1. Pulss Breading, . . Kokilamukh,
Pruits . . . . . Horticulture . . . Tamilkuchi.
Omissa
Milista and Pulses . . 1. Pulse Bresding. . Custack—
{Bambalpore).
Fruite . . . . . 1. Hortjcultare . . . Angul and Sambalpgr
Other Crops . . . . 1. Turmerie . . . Udayagini,
TNDIAN AGRICULTURAL RESEARCH INSTITUTE
Wheat and other cereals . . 1. Bread rast resistant wheat Simls.
3.  Mais» breeding. . . New Delhi.
Vogelables . . 1. Potato browdng intormndi- Simla

ate hill stations for potato

breading.
2. Pataty and evrtifloatio Kulri Patisla,

survey,
Solls and manures . . 1. Qolloid soil eonstituenta. New Dalhi.
t B Tr‘s: slomenta in Indian  N>w Dhihi.
aalla,
3, Nitrogen fixation in woils . New Dslhi.
Agronom . . . L. Mongraph on mixed erapp. New Delhi.
y ing practions. PP
Mycology . . . . 1. Fungicidal aprays (Indian New Delhi.
Agricultural Rosoarch .
Institute) lelou. Da.
Butamology . . . + L Test with D T. 668 and New Delhi,
allied insnotizire,
General . . . . 1. Introduction of new soono. New Delhi,
mio planty

from lst April, 1948.
INDIAN COUNCIL OF AGRICULTURAL RESEARCH
. . . . 1. Buervey of Horticulture Re.
soarch.

2. Absirection of horticultural Headquarter.
lisorasure,

3. Dasoription of different Headguarter.
warietios of fruita.

4. Indian Institute of Fruis
Technol gy,

INDIAN INSTITUTE OF SCIENCE

1. (k;z Preduction by Cataly- Bangalore,

3. Bowage Farming . Baagalore.

3. Bicchemical lore,

o..a-y.mm (wu-:u Apnl Bengalors
948).
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Agrioculture Rice
Millots and pulses .

Fruita

Millets and pulses

Fodder and grazing .
General .

Millets and pulses . L
Miscellaneous

Fruits .

Dissages, pests and cure . .

Group Schyans Loeation
AGRA COLLEGE.
1. Cereal Rust Simla and Agra. -

2. Barley Rust .
LIST OF CURRENT SCHEMES IN STATES

HYDERABAD

1.
Farm,

Farm

1. Horticulture—(Sangareddi
and Aurangabad).
MygoRe

Irwin Canal Farm,
Small millets Hobbal Faom,

Pulse Breeding Hebbal Farm.

Agra.

Rice Breeding—Experimontal Warangal,
1. Pulse Breeding—Experimental . Wangraal.

Mendya.

Irwin cenal farm and Bab

. Improvemoant of pastures
. . . Village Rehahibitation
Gwavrion

Pulse breeding
Coriander deascs

Cooro
1. Orange cultivasion
B.—ANIMAL HUSBANDRY
MaDRas
D (V)L O
3. .H.dminth.inin . . .

3. Pouliry diseascs . .
4. Bheep and Goat diseascs .

Cropa . . L

Monkompur and Adoor,

Pepper Farm, KXonnj
cad Black Rock Esgate,
Nagercoil.

i Farm .
Fruite Hortioltuure ( Hessarghatta) : .
Myoology Fungicidal sprays (not yet
started.).
TRAVANOORE
AGRICULTURE
Rioe e Rice breeding .,
Other crops . . . Cloves . . . . .
Kas Ta
AGRICULTURE i -
Rioe . . . . 1. Rice breeding Pratap Model Brinagar.
. Farm,
Pruits 1. Horticulture~ Survey.
. Baropa
AQRICULTURE
Millets and Pulsts . . L Palse and millets breeding

Baroda, Jagundan, Vyara
and Deedard,

- . In 4 places,
In 4 places,
Gwalior Vjyani.
Gwalior
Pallibetta,
Veterinary College,
Veterinar) College,
o ¥y b
Madras.
Madras.
Madras.
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Group Scheme Loosation
5. Indigenous drugs nwsed in Medical College, Madras
Veterinary Modicine .
Fish I. Rural Pisciculture . . Madras.
2. Fish eggs and laryse Madras,
{(Madras University).
3. Manufacture of semi-dried Ikividor and Pulicate.
wne,
4. foto of Marine prawns Madrea.
( University).
Animal Breading 1. Improvemens of Kangay
and breed, Palayakothsi, Erode.
3. Bheep Breeding . . Livestock Research Bta-
tion, Hosur, Sahemn
Dia.
. Boumay
Dissases, peste and owre ., LDWVMLO . . Veterinary College, Bom-
3. Poultry dissases . }' lny Parel, Bombay.
3. Bhesp and Goat dissasss . Poona,
Animal Bresding L On{ﬂb unpl;w-n-lt Sanand (Ahmedabad),
2. Bhesp bn-dh. snd wool Poona,
analysis,
3. Wool analysis (Bnhuy
University) . Matungs, Bombay.
4. Javie Bheep Dw-lopnni Javle, Bholapur Distriot.
. Wasr BaroaL .
Dissante, pests and cure . . DVLO . . . Vot-rinuy College, OCal.
2. Poultry dinsasss . . V-l-nnnq College, Cal.
3. Sheep and goat diseases Veunn-ry Lollege, Cal-
4. Control of certain parsites ery College, Cal.
Pish 1. Bignomios of Indian Migra- Galsi. o
tory fishoa,
Unrrao Paovinces .
Dissases and pests and cure 1. b)L . . Lucknow,
2, Hdminll‘lhhl{l.unkm Lucknow.
Unhrudty]
3. Poultry discases . Lucknow,
4. Ringerpost sploen veocine . Lucknow,
2, Methods of yoking bullocka (Allahabad -
Ressarch )e
Allshabad-
Animal Nuirition . . B Hmnhan(‘anhf-dm Bhareri Farm, Jhansi.
Dairying . . . 1. Dairy Technology . Allahabad  Agriculture
&mm).m.m
2. Trensport of Milk .
Easr Puwian
Duirying . 1. Rapid and Detailed Deter- (Not started).
mminuin of Fat, etc. of
Dissaass, pevte and cure . 1. D(\‘]'I-O . . .. Hissar,
:: P .'3“-- . H_r
Asimal Breeding I, Goat . Hisear.
2 Angors Goals . . . Hissar.
3. Livestock investigation . Hissar.
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Group

Disoases, pests and cure

Animal Breeding

Diseasos, pests and ocure

Animal Nutrition .

Discascs, pests and cure

Animal Nutrition

Disoascs, pests snd cure

Discases, pests and cure

Dim,wlndm

Discasos, posts and cure .

Scheme Location

4. Sheep Breeding and Wool  Hissar.

Analysis . . Hissar.
5. TnalofBlkanoﬂ Bheepm

Villages . . Hissar,

BiHar

. D(M)LO. . . . Patna, -
2. Poultry diseases . . Patna,

3. B8heep and Goat diseases . Patna.

1. Bheep Breeding and Wool
Analysis . . . Monghyr,

.. 1. Rapid and detailed deter-
mination of Fat etc. of milk. (not started).

('ENTBRAL PROVINCES AND BERAR

. L D(V)LLO. . . . Nagpur.
' 2. Poultry Dieeases . . Nagpur.
1. Develoj t Ghee Industry Jhallar.
’ Betul District.

. . 1. Development Research in
Poultry . . . Telinkheri Farm ,Nagpur.

Assan
1. D(V)L O. . . . Gauhati,
2. Poultry Discases . Gauhati.

3. Contagious bovine p]euro-
pneumonja (not com-
menced

; . . Gauhati. l"
1. Animal Nutrition . . Khmgnm arm,
ORIBsA
I. D(V)L O. . . . Cuttack.
2. Poultry Direases . . Cuttack.
3. Bheop and Goat diseases . Cuttack.
+ 1. Development Researchin  Angul.
Goats.
2. Bheep Breeding . Angul.
. 1, Btandardization of Ranom
for Ryots cattle. » . Angul, Outtack.

AJMER-MERWARA

. L DWV)ILoO . . Ajmer,
Hyperasap
~ L D(V)ILO. . . Hyderabad (Dn.).
Poultry diseases . Hyderabad (Dn.).
Mysore
b LA b B
Bamopa
. D(V)I.o

2, Poultry divoasce (Bombny-
Gujrat—Baroda) . Baroda,
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Group Bcheme Location
3. Bheop and Gosis dissases . Baroda.
Animal Bresding 1. Wool Analysis . . Patna,
Kasuuin

Dinsases pests and cure

Animal Breeding

Animal Breeding

D{(V)L.O., . . . Srinager.

Bheop Breeding and Wool Banihal, Jammu,
dAnalysia.

Travancors

Cattie Improvement . Villages Trivandrum.

INDIAN VETERINARY RESEARCH INSTITUTE

Animal Nuirition

Poaltey
Dise ssvapmets and «ure

-
.

LA T

Nutritive Value of Vanas- Izatnagar.
and Vitamin ‘A’

Alkali Troated Straw . Izatnager,
N valoe of ocertain Isatnager. -~

fodders,
of nutrition on lzatnagar,

Pmlw'm (Village Isatnagar.

D:un caumd by anaero- Mukteswar.

Tuborculonia and Johne's Mukteswar.
dissasna,

Vaocination against foos IM
snd mouth discese.
Isatnagar.

Control of (ox) warble fly Mukteswar.

Dmv causod by ticka Mukteswar.
and warble flies to hides

and skina,

Defects causnd to hides and Mukteswar
skinaby minor biolagical

factors.

Hebninth paresites affect. listnagar,

ing pultey.
Tuberculin Twsting Muktoswar, Bombay
and Madres,

INDIAN DIARY RESEARCH INSTITUTE

Indian Dehi. o

2 .
Transport of milk over long Bangalore.
3. Composition of milk of cows, Bangalore.

4.

bﬂh-,m ay of
WM Bangelore,

INDIAN INSTITUTE OF BCIENCE. BANGALORE
Linoolic acid content of ghes.  Bangalore.
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Institutions financed by Government of India for reseurch in Agriculture,

1. Indian Agricultural Research Imstitute, New Delhi.—Designed (i) to carry on funde-
meatal research in Agriculture, (i) to help in co-ordinaling research in q.m Agricaltural
Sciences throughout India and (iii) to import post-graduate training in different agriocul-
taral scisnces,

2. Central Rice Rcsearch Institute, Cutlack.—Designed to carry out research on (1}
fundamentals and those aspects of rice which have a wider application and (2) research
on problems of a local nature. These researches ioclude studies such as the cytology, gene-
tics taxonomy and morphology of the rice plant, the breeding of strains resistant to salt,
flood, drought, etc., the breeding technique for hybridisation, the physiology of the plant
in relation to vernalisation, photloperiodism, salt, drought and food conditions, eto.

*3. The Central Potatn Research Institute, New Delhi.—Designed to carry out research in
(i) the evolution of the higher yiolding varieties for different climates and Boil; (ii) the
production of seed potatoes free from diseas: and true to variety, (iii) the elimination of
fungal diseases which attack the crop in the fiold by breeding disease-resistant varietiea
and by devising control measures; (iv) the improvement of seed storage so as to preveut
loss of rota snd insect pests and (v) the finding out of methods by which the potato could
be preserved fresh or processed so that it could be used as food whenever required,

4. The Indian Dairy Research [Inatitute, Bangalore.—This Institute studies problems
relating to dairy husbandry, dairy chemistry, dairy bacteriology and dairy technology.

5. The Indian Veterinary Research [Inatitute, [iatnagar.—This Institute investigutes
Veterinary and animai husbandry problems from all aspecls including nutritional, genstical,
. biological parasitological, pathological and bacteriological.

6. The Experimental Cattle Breeding Farm, Jubbulpore.—This Farm is meant for evolv-
ing a genera! utility type of cattla and is in the course of being established,

7. Zoological Survey of Imdia.—To investigate the fauna of India, to act as guardians
of the standard Zoological Collections of India, to arrange and maintain the logical
galleties of the Indian Museum, to identify specimens as required by investigators in any
part of the country and to advise Governmeat generally on Zoological matters,

8. Piot Deep Sea Fishing Station, Bombay.—To carry out researches on the location of
fishing grounds, determining fishing m ,_ fishing intensities, etc., and for vessels, crafl
and gear for the exploitation of fisheries in Indiaii Waters, -

0. Centrol Marine Fisheries Research Station, Madras.—To carry out Biological, Carto-
graphic Hydrographic, Bactesiological end Meterorological investigations with referenco
to Marine Fisheries and general faunistic studies so far as marine eries are concerned.

10. /nland Fisheries Research Station, Calcutta.—As in the case of No. 9, with reference
o Pond, Tank Riverine and Estuarine Fisheries,

11. Indian Central Jute Committes, Calcutta.

12. Indian Central Cotton Committee, Bombay.

13. Indian Central Tobacco Commitite, Bombay.

14, Indian Central Lac Cess Comuittes, Ranchi.

15. Indian Central Sugarcane Committee, New Telhi.
16. Indinn Central Coconut Committee, Erpakulam.
17. Indian Central Oilsesds Committee, New Delbi.

Thess Commiltees undertake technological and economic research’ with regard to she
commodity with which they are concerned.

Dr V. Subramaniam: There are varicus Committees set up—like the
Bugar Committee, the Rice Committee, the Tobacco Committee ete. for
research on those articles—under the direct control of the Ministry. May 1
ask wh;t.? is the work that is left to the Indian Council of Agricultura

The Honourable Shri Jairamdas Doulstram: That will be fornd from the
Reports placed in the Library and on the table of the House.

Prof. Shibban Lal Saksena: Is the Honourable Minister aware that th
Pussell Committee ha.d ssid that the results of these labours I;f'l resaarci:
should reach the agriculturists in the field and if so will he tell she House

mt?otepg have been taken to translate $hese results to the farmers in the
s -
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The Honourable Shri Jairamdas Doulatram: As I said in reply to an earlior
question, 1 personally am not satisfied that we bave done all that is possible
to see that the resulte of research reach the cultivator. At present the work
is being carried on through the Provincial Uovernments. The whole machiu-
ery for this purpose has to be examined and we will try to do the best shat
is possible to improve things.

Dr. V. Bubramaniam: Will thec Honourable Minister consider the desirability
of bringing wll these sctivities under une body, either under the direct control
of the Minmtry or the Indian Council of Agriculturai Hesearch? .

Mr. Speaker: It is u suggestion for sction which may be considered.

The Honourable Shri Jairamdas Doulatram: The suggestion will be con-
sidered, Sir.

Ux1rorm BTANDARDINATION Or WEIGHTS aAND MEASURES THROUGHOUT
Inpiax Uxiox

681. *Shri V. C. Kesava Rao: (a) Will the Honourshle Minister of Industry
and Bupply be pleased to state whether Government have considered the ques-
. tion of a uniform standardisetion of weights and measures throughout the
lndian Union?

(by I wo, do Government propose to arrunge for the wsnufacture of the '
Htundard Weights and Mensures for use throughout India?

The Homourable Shri N, V. Gadgil: (n) According to the distribution of
matiers i the Lagmintive Liats, the “‘estublishment of standards of weight”
is in the Federal legislative List and “weights und messurcs'’ in the Pro-
vincial Leginlative List, In accordnnce with this, the Central Government is
resnonsible for defining the standards of weight and the maintenance of the

rimary standards so defined, while the enforcement of the standards so
efined and maintained ix the responsibility of the Prpvincial Governments. In
1680 the Central Legislatun: passed an Act knowu ad the Indian Standards of
Waeight Act, 1088, Nucessary legislation ior the enforcement of the standards laid
down in this Aot has, however, not heen completed in all the Provinces. Tae
Act, na it stands, extends to the whole of what was known as British India.
The question of ita extension to the other part: of the Dominion will be taken
up na soon as the position of the various States in finally settled.

(b) As provided for in the Indinn Standards of Weight Act. 1989, th.
Contral Government hes already supplied to the Provincisl Governments one
complete st each of duly authenticated standard weights. Such sets ean also
be had by States from the Mint Master on payment.

Prof. Shibban Lal Baksens: In view of the prevalence of various kinds of
woights and measures in different parts of the countrv will the Central Gov-
ernment consider the desirability of seeing that the recommendations and the
provisions of the Act are hrought into action by the Provincial Governments?

The Honourable Shri ¥. V. Gadgil: Government appreciate that -
should be uniformity, but the matter of its (-nfort'emenll‘) rests with the ’II]::
vincen as the onnstitutional position stands today.

l l?ﬂ H V. mhtl: Ts the Honourable Minister aware that manv vendors
n bazars and markets are in the habit . of using stones b
weighment ? and - pebbles for

The Honoursble Shri M. V. Gadgil: T am personally aware of i along wi
the Honourable Member who has put the quu’:i’on. d * with
md‘:nﬂted‘? V. Eamath: Will he take steps to see that this practice is

The Homourable Shri N. V. Gadgil: Thot is s matter " Provincial
Governmente to look into. for the
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Seth QGovinddas: What about the Centrfflly administered area?

The Honourable Shri N. V. Gadgil: The Central Government will look
after it. .

Dr. B. V. Keskar: In view of the fact that the Metric system is recognized
as the most rational system do Government propose to introduce it in India
as soon as possible?

The Honourable Shri N. V. @Gadgil: That is a matter for consideration.

Shri Ramnarayap Singh: Is there any co-ordination between the Central
Government and the Provincial Governments in the matter of standardization
of weights and measures? .

The Honourable Shri N. V. Gadgil: I did not catch the question.

Mr. Speaker: The Question Hour is over.
(6) WRITTEN ANSWERS
IMprOVEMENT OF Cows AND Burns BreED IN INpian Union.

682. *Shri V. O. Kesava Rao: (a) Will the Honourable Minister of Agricul.
ture be pleased to state what steps (fovernment are taKing to improve the hrecd
of cows and bulls ‘n India after the 15th August, 104717

{b) Is there free moveinent of cuttle from Sind to India?

(¢) What is the estimnted eattle weuith of India?

(dj Are therc any stud-bulls from Texas and Australia in the experimental
farms run by Government?

(¢) Is there any demmnd from the public for Sind cows? If so, what steps
do Governtment propose to take to meet this particular demand?

The Honourable Shri Jairamdas Doulatram: (a) The GovBrnment of Iudia
have npproved of the establishment of two Experimental Cattle Breeding Farmns
one for evolving a general utility type of cattle and another for evolving &
type with high milking capacity. The foriner is being established at Jubbul-
pore and a suitable site for the latter is under consideration.

An Expert Committce has also been appointed to make recommendations
for preserving the cattle wealth of the country and promoting its development.

(b) No.

(¢) The population of cattle (including buffaloes) in the present provinces
and states including Hyderabad of the Indian Dominion based on 1940 livestock
Census was 1782 millions. According to 1945 census the cattle population
in the provinces only was 111-2 millions; figures for states are not available.
The next quinquennial cattle census will be ‘held in 1950 when the latest
position of the cattle will be known.

(d) No Texas and Australian bulls are maintained in Experimental farms
run by Government. P

(e) Yes.

The High Commissioner for India in Pakistan has been requested 1o
upproach the Pakistan Government to sllow the export of Sindhi and other
breeds of cattle from Pakistan.

RmarsteaTioN oF MoToR VEHICLES UNDER COMPULSORY MorTok INSUERANOE

Acr. '
683. *Bhri V. 0. Kesava Rao: (1) Will the Honourable Minister of Trans-
vort be pleased to state the jotal number of buses, lorries and private cars
registered under the compulsory Motor Insurance Act for the third party risk?

(b) Bave Government ascertained whether all the vehicles have been regis-
tercd under this Act? °
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(¢) Have any prosecutjons besn launched for the non-registration of such

vehicles?
The Honourable Dr. John Matthai: (a) The Honourable Member is presum-
sbly referring to Chapter VIII of the Motor Vehicles Act, 1989, dealing with

insurance of motor vehicles against third party risks. All vehicles are required
under this Act to be insured sgainst third party risk with the exception of
those owned by Central and Provincial Governments and local authority noti-
fied in that behalf or by State-owned rsilwnys.

(b) snd (¢). Information in regard to the total number of vehicles insured
and the prosecutions launched for failure to insure, is being collected and will
be laid on the table of the House in due course.

SurreLy AxD LwsraLraTion or TeuurHONE 8278 TO VARIOUS DisTRIOTS OF BIuAR

684. *Bhri Bri Narayan Mahtha: (a) Will the Honourable Minister of Com-
wmuneatione be pleased to state the number of telephone sets supplied to
surivus districts in Bihar d.aring the last twelve months?

ib) Are Govornment aware that a large number of these cannot be installed
or lack of cable wires?

‘e) Il no, do Government propose to tuke steps to provide all the materials
wecessary, so that telephone sets nceded st least in the Divisional Headquarters
are installed na soon as posaible ?

The Honourable Mr. Rafl Ahmed Kidwal: (a) and (b). Presumably ths |
Honourable Membur desires to have information regarding  te'ephone con-
wections. 1f so, the reply is as follows:

279 connections have already been given.  About 1800 applications are |
pending for want of cable pairs or positions in the switchboards. These figures
eelato to the Provincea of Bihar and Orissa, Information for the Province

«f Bihar alone is not readily available.
{0) Yea.

ELECTION TO BSTANDING COMMITTEE FOR MINISTRY OF
EDUCATION '

W, Bpeaker: I have to informn the Assembly that Pandit Govind Malaviya
a3 been clected to serve on the Standing Committee to advise on subjects
dealt with in the Ministry of Education, until the end of financial year
MM8-49 wice Bhri 8. Radhakrishnan resigned. -
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Mr. Speaker: According to the agreed programme, the departments under
discussion by way of cut motions are the Departments of Commerce sud
Health and Medical Services. These will be the three Demands. So I first put
so the House the three Demands Nos. 21, 18, and 51, and of course the Cup
Motions will be moved.

DEMAND No. 21— MiN1sTRY OF COMMERCE
Mr, Speaker: Motion is:

That a sum not excesding Rs. 45,82000 be granted to the Governor General to defray
whe charges which will come in course of payment during the year ending tht 3lst day of
Matth, 1349, in respect of ‘Ministry of Commerce’."”

DeMAND No. 18—MmwisTRY or HEALTH
Mr. Speaker: Motion is:

“That u sum not exceeding Rs. 7,23,000 he gravted to ithe Governor General to defray,
the charges which will come in course of payment during the year ending tht 3lst day ef
March, 1949, in respect of ‘Ministry of Health."

DemMAND No. 51—Mgeprcar SERVICES
Mr. Speaker: Motion ia:
*That a sum not exceeding Rs. 40,15,000 Le granted to the  Governor General to defray
the charges which will come in course of payment during the year ending tht 3lst day of
March, 1949, in respect of ‘Medical Services’." '

Demanp No. 21 —MiNisTrY oF COMMEROR
International Trade Agreement
Shri M. Ananthasayanam Ayyangar (Madras: General): Sir, I beg o move:
“That the demand under the head ‘Ministry of Commerce' be reduced by Rs. 100."
Mr. Speaker: Cut motion moved: - '
""That the demand under the head 'Ministry of Commerce' be reduced by Ras. 100."
Ezport and Import Policy and Estabtl.:'shment of an Indian"Tommunial Corpo-
ration
Shri Ramnath Goenka (Madras: General): 8Sir, I beg to move:
“That the demand under the head ‘Ministry of Commerce’ be reduced by Rs. 100.”
Mr. Speaker: Cut Motion moved:
*That the demand under the head ‘Ministry of Commerce’ be reduced by Rs. 100."
Appointment of Trade Commissioners
Bhri V. 0. Kesava Rao (Madras: General): 8ir, I beg to move:
“That the demand under the head 'Ministry of Commerce’ be reduced by Rs. 100.”

Mr, Speaker: Cut motion moved:

“'That the demand under the head ‘Ministry of Commerce’' be reduced by Rs. 100,
Coastal Shipping and Insurance

Shri R. R. Diwakar: (Bombay: General): Sir, I beg to move:

“That the demand under the head ‘Ministry of Commerce’ be reduced by Rs. 100.”

Mr, Speaker: Cut motion moved:

“That the demand under the head ‘Ministry of Commerce’ be rednced by Rs. 100."

! Shri M. Ananthasayanam Ayyangar: Sir, the cut motion thgt stands in
| my name which T have just moved refers to the foreign trade policy of India.
| On the dav we started discussions on the budget, we referred to the industria®
policy that is to be pursued in India. The day before yesterday we discussed
the Poreign policy of India. Today T have started a discussion on the Foreign

(1819)
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(Bhri M. Auvsuthasaysnsin Ayysuger ]
Truae Voliey. XYou will please sce, pir, shat the last war was fought on
pruchicol oCOLDOLUC WsUes.  Libler aguin sbu sguiu sbouted thut he wus ovwy
arywg for lving spuce and sho tor ;aw mutennls which before tue previous
war, Asd oeeu prncm:l.hy iponopolised LY @ few countrivs. Lugiapyg, wila
fespocy W0 ts 0wl Comtuonwesith countnies, chtered D10 s sgrecioeut known
ss the Utlawa Agreewmcuy continig rew masterials to 1tseil and awo monopousing
wurkeols wiuch thioso couutnies could give. The Unfted States of Awmerica entered
Wio sinnlar sgrecuwcnts with the Lutue Countries i South Awacrica. Beigita,
With tis Lutge sud obber couutrivs W ite ewpire, had ite own raw material for
He ladusifies ad slsu ite owy  wwarkots in the saine oountries. Likewise,
Holland, though susll, hru Indoussis sud other countnies which could supply
fuw ustenials and W wluch ulso iv could send ite finished products. There,,
ture, Sur, the wodsl of these itnperialutic countries was being copied by Hitley
by way ol cspausivu sid soquiring sowe more colonivs, by ltely conquering
Lilwopis, und by Jupun trying W furce ite wey ou  the Phillipmes wod the
wholo of the Pacific aud sl the countries in Asin. War thereiore bas teught
® Josson to the couutrics whick bave cuine out sucosssful during thiy war. The
Uuited Btetes of Americs therefore thought of bringing a uumber of interna-
tional organizetions into existence—the UNO in pluce of the League of Nations;
the UNEBUO, the organiration under which the international trade organis
zution m sought to bo broughy into existence. It had its first and second sité-
uge in Genuva.  Draft Agreemouts wore prepared.  Thersafter a cumber
ul countrios twet in Huvans and our Houourable Minister for Comumerce was
uiso thore und bo came back only recently. All the Trade Agrecments aud
the International Trude Orgunization are being floalised there. The latesy
information has wot beeu placed before us. My ﬂmw aguinst the
Departenout of Comunerce is that we have not been furni with reliable sta-
Sstics ol our foreign trade uv all.  The stutistios of the sea-borne trade of
India are all very old. We have not the latest stetistios available in this
oountry.  The publication ‘Review of Trade’, which was performing & very
vsoful function, wan suspended wo long ago s  1948-44.  Statistics are .0t
imued from time to time oven for the journalists and economiste in this
country, abd for the publis, and they are not kept in touch with the progress
of developments or with the of negotiations a8 Havana. Help, which
should be very veluable, from direction, is not available to'the Govern-
ment of India by way of criticism, etc. Therefore my first suggestion to the
Commerce Minister is that he must bring all the statistics up-to-date and

meke them fully available. We have to depend upon the statistics of either
the United Btates or the United Kingdom.

Now Sir, what is the lceaon of the previous war? The move in the direo-
tion of bringing into existence some international trade o:g:mu tion is very
welcome—all of us mnst weloome it.  But unfortunately basic founda-
Hous of that organizaticn are not well laid 10 avold & war. The main object,
& appears from the varivus terms. clauses and explanations of the agreemeht
that has boen ciroulated to us. appears to be only this—they wuatl to aveid o
war but confine the raw products and markets to highly developed countries.
The undeveloped ocountries are left in the oold. A strangle hold is soughs to
be placed upon them. It takes into consideration only highly developed
countries and want to distribute raw materials amongst them. That is the
tmain ohjeet of this orranization  The one thing that is lacking is this—they
want to have equsl socess to raw materials and mation mw materials amongst
the highly indurtriafized countries. There is not a word. T am afraid there
is not even a proper reference to the distritition of capital poods.. Undeve-
loped countries are in nezd of capital mods. T want this prwision there fo
supplement the other provision for rationing of or epsy aocess to raw material.
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Acivss W cupital guods tor all undeveloped countries must also be one of the
busic foundations of this international trade agreement on which the Interna-
touul ‘Lrade Urganizution is sought to be buut up. Otherwise the rich will
eomtinue to grow richer; tie developed countries will become more developed.
1f you want to avoid a tight ou economic issues in the world, we must provide
that capital goods also must Dbe rationed.  All countries in the world musé
huve equal access to cupital goods as much as they are sought to be provided
with raw materials in the world. That is my first objection *o this Organisa-
tion: 1 mean the objects of this Organisation may be very good but the way in
which they have proceeded is not quite accurate and proper.

My next objection is this. The Organization is expectzd to cowme into
beng in the beginming of 1950.  Till then, in the long range estublishment of
this Urganisation there is uo provision for sharing of capital goods, but they
huve made provision for supplying capital goods to the war-devastated coun-
tries of Europe by the Marshall Plan. -That is an interim arrargement;
Amenica is helping those already industrislised countries, which had a set back
o aecount of the war to rehabilitate themselves by the Marshall Plan. We
are not helped by the Marchall Plan on the one side, nor does this Organisa-
sion help us to put up our industries by giving us capitul goods. Fven Japan
bus been set on its feet once again; it is fast reviving its own trade in textiles
and is supplying the rest of the world in cotton manufactures.

‘T'hat is one defect of this Organisution. The other one is that i% is provid-
ed in the terms of this Charter and the Organisation as one of its basic rules
that a principle of differential coat ought to bo applied. That means thab
countries which camnot produce industriul goods such as ships, acroplaues,
motorcars eto.. at the same cheap rates as can be produced by highly-indus-
trinbised countries, ought not to embark upon the production or raanufacture
of such goods. Let us take for instance the ship-building industry. We have
got raw materials and steel and iron: we have also got labour. But the only
thing against us is that we may not in the first year be able to produce ships ab
the same cheap rate hecaure we have had no experience in tgﬂ' industry—in
so infant industry the cost of production will certainly be much mere than
that in one which has pained a footing and has been working for n long time.
‘U'herefore in that field we may not at the outset be able to produce goods as
cheap as the other highly-industrialised countries may be able to do.
It those industrialised countries want a  clause in this
%harter that there should be a provision preventing less-developed countries
producing these goods, because they may not be able to produze as cheaply as
She high-developed countries can, that will bo a stranglehold upon less-deve-
ped countries in the matter of production or incressed production. (Inter-
wuption) I find that there is a clause and I will show it to my friend.

The third thing is that they want s multilateral agreement to be entered
into. The natural corollary or consequence is that tariffs for various commo-
dities in various ccuntries must be gradually reduced. so much so that the
finished producte of highly-developed countries might easily fliw into the
maricets of less-developed countries and the raw-products of industrially less-
developed countries may flow into the highly developed countries. Therefore.
i this Organisation, based on multilateral agreements. on the most-favoured-
nation clanse instead of bilateral agreements, were to come into operation the
dangar immediately to legr-developed countries is that they will have fo con-
tinne 15 hewers of wond and dmwers of water—produce only vaw mnterials for
supplving to The industries of the West.

Thir country cannot inrrease its standard of wealth or the peneral standard
of wesith cf its maases unless it industrialises.  This multilnter1l agreement
~+nnt immediately he brought intn ferce with respect to less-develdfed
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[don M, Ausp.uussyspsn Ayysugar|
counrws, This DO doudt was expeciea and that 18 why Indis and vawus
12 Noow UHhF couuinue bave beun suowed 10 enter nto Ullstelal aTADGE-
_ outs regardiug tartls with vanous oountnes. lhe LDe.egalion
that went, as the Iouse toust leel satiitied, has done 18 best. We bhuve enwred
W agreciuents with wbout fifteen countnies; we have to entar intc agreemeny
‘With owier countries.  Lut by the rauge of goods shat has already becu cover-
wd, wbe export Wade colues to lis. 85 crores and the import wade to Rs. 81
«rorvs, whureas our gencrul export trads 18 to  the tune of Hs. 150-—200 crores
sod uupors tede bkewne. Therefors a vumber of other articles and &
awnper of sther ovuutrive buve to be covered by other agreemerts which 1osy
be entered nto sooner or loter.

Dut Wis point bas 0 be Lorue o mind: st the outest when this Lrade Or
guBisativy was uublated Alucrics wauted 10 have only one objest 1 view, thag
Wiere cught W be no (e bwtiers and that tanits must be.rsducsd sl over
ths wond. lhut wus Ler mawm coocern sc that her sructes may be pushed
sl over the worid.  'Aben fFuguwud came op the scenc and said that 1nus prin-
wiple sious would not suthice; she wanted full employment for her ustooals;
therclore that was also included ss cue of the ovjecws of the luternauionul
Agroemoeut. 8o [ar as the less-developed countries are concerned they have
not pisoed the tturd cvhsideration before this Urgunisation.

"The first considoration is reduction of taruts airound, wiich Auerics wanted.
rull empioymeus was what England wanted and with that pretext sbe wanted
%W sVald foduclor Of tanls ana cboose ber own form of turils so that every
uitizen iy that counwry sy be fully employed aud its indusay sy not be
allectad. We, whe wre the loss-doveloped oountries, must have ioswted upon
Shus, that it must buve bewwn open, to our wndustries .8 much s we can,
% ooDcuntrale ubiy ou obe condition that our industries are oot aflected. We
oun pive prefirouce to this o that country, we oan | high tarif walls
with rospuct to oertain iudustries, aud so on. But was that matter
which must bave been iLusisted on; that must also have been one of the basic
foundatious  of ths Charter. not ouly multilateral trade ugrecients
smvolving reduction of turifls, not only full employment, but also the develop-
mont of the cas-developed  oountries.  That is uot set out as one of the
wbjects ul this International Trade Organisation.

dir, 1 can vuly thiuk ot » simile on our getting into the International Trade
Urgnuisation, buang undeveloped as we are, linking ourselves to America or
Ureas Britmn which are highiy-developed, like yoking a lame a“nkey to a race
horse.  We, the lame donkey, can never proceed at the pace and it may be a
drug: but in this onbneution we cannot be s drag either on the C.8 A. or cn the
United Kinpdom—we will be left alone, all slone. I am sure, Bir, that
bofory the agreement is finalised. the Ministry of Comimerce will ‘nsist upon
Shese provimions being muda.

l way come to the other important matter which has been agitutive us and
which is stil] followed by the Honournble the Finance Ministar, and we have
0 take a decision properls it regard to this matter. That is Imperin! Prefer-
ence. Are we to be in this hloe? Ir it going to help us? We came into it
tn Uttawn, but are we to continue? We have already covered 1106 odd mil-
Lions of sterling to our credit. S0 much is there: should we continus earning
e and mare sterling hereafter and sccumulate it when England is not in
posivon to pay us?  What are our needs? Now the world market is heing
eaptured and the world situation is being dominsted not by the United King-
dom so much as by America. We have now, by our tariffs and by preferences,
to divert the course of trade—not whollv but partially and iu an increasing
measure—from the United Kingdom and other sterling areas to the United States
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of America. That is what I would urge upon this Government to do immediately.
That step must be taken we are hard up for dollars and other hard curreucies, we
have o get capital goods. We must so enter into agreements that our raw
materials go to the hsrd currency countries and we get capital - goods in re-
turn.  With respect to grain and other things that we want, we can have
transactions in the sterling area countries.

Now, Bir, what is it that we can send to America? Jute we can send,
hides and skina we can send, mica we can send, manganese we can send, and
a]l other minersls which have a good market in America. 8o for as jute is
concerned, I am afraid the Honourable Minister hss bungled. I cannot use
the word ‘bungled’ more strongly: if it were possible, I would say he has
bungle squared or bungle cubed. That is what he has done. I find, Sir, in
the latest issue of Finance of Calcutta that & number of persons who have been
carrying on jute trade with America, which is one of our largest oustomers in
that commodity, had eutered into agreements with America already, and
quotas have been given to Bombay merchants. America wanted to honour
and stick to the agreements that they had entered into with the shippers in
Uslcutta and was not prepared to divert their custom to Bombay merchants.

The Honourable Mr. O, H. Bhabha (Minister for Commerce): That is not
true. 1 have denied it.

Shri M. Ananthasayanam Ayyangar: You may deny, bub that is whet I
ftind frora every paper in Caloutta

An Honourable Member: Propaganda.

The Honourable Mr. 0. H. Bhabha: You know what it is due to.

Shri M. Ananthasayanam Ayyangar: 1 am anxious that this sort of thing
should not happen. 1 am not interested in the Caloutta merchant or in the
Hombay merchant: 1 am interested in India as a whole. -

Now, what happeus is this. I do not know if my Honourable friend the
tomunerce Minister wili be able to refute this argument. As between these
LCalcutta upd Bombay shippers, America went without sufficient quantity of
Jute.  They have iucreased the production of paper bags by 40 per cent of
the vormws| last year. 'The paper bag was invented by Amercs and was pro-
duced by themn.  They could not go on waiting for jute until the disputes in
India are settizd. ‘Therefore, they have increased the output of puper bags,
and the resuit 18 that the intake of jute has deteriorated by 18 per cent. It is
now for us to bestir curselves, settle our internal differences and see to it thap
we do not lose this market. 1f we loss even this market. our dollars will ge
down. 1 only request, 1 am not anxious to heap criticisms on the Minister.
| would like this mutter to be cleared up und effective stepr taken in this
ulrection.

‘I'ben, 8Bir, 1 come to our food situation. @~ We are deficient in food. I am
glad ihat we have entered into an agreement with our immediate neighbour,
Australia, und thut so fsr as food commodities are concerned we are getting
*{*million tons for a period of five years in exchange for our textiles. Australia
15 a4 good twarket for us to trade with and a good neighbour. Likewise we mus#
enter into 8 sort of regional trade pact with Burma, Malaya, Singapore and
even the Western countries like Afghanistan and others. We fnay get what-
:;‘: ';l:*ficieucy there is in foodgraing from those countries in return for our

Lastly, 8ir, we are apt to ignore in our anxiety to conclude agreements
With foreign countries and get hard currency from them our neighbour Pakis-
tan.  Whatever differences we may have on political issues, even they must
be settled.  Political issues have not been sllowed to stand in the way of
trade.  The difficulty is this. We used to get large quantities of cotton
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Pukistan West which wus being supplied to Ahmedubad Mills.  Ahmédabad
Mills produce the fines: vuriety of cotton textiles and if we caunot get cotton
trom Bind or Karucli, we have to go to Egypt or America. In so far as jute
is coucerncd, that is cne of the useful comunodities which we hive in Eastern
Pakistan.  In return for this, we may give Pakistan sugar; we may give them
conl=thuy have ordered conl all the wiy from the United States of America.
Now, let us enter int) trode agreementis; let us not put up barriers between
ench other; let us be on geod friendly relations.

One other point, Bir, which 1 wish W point out in this counection is this.
The UNB.R. is not a wember of this World Trade Organisation; it 1s not a
wumber of the Monetary Fund; it-is Dot 8 mewmber of the International gd:nk.
:All the samo, U.B.B.R. hus been . teading with various countries and eutering
into bilaterul agreepients. The other dey the UK. entered into sn agreement
with U.N.B.1. thet it will supply light steam cogines to Russia and in return
4nke whewt, barley and timber in umtmxtitiw, Therefore, whatever their
ideologies, bowevar much they may thure, und whatever stups they may
nko elsewhoere, so for ax trade is eonorrmed they are enterin: into trade agree-
ments similurly. we ought not to  distinguish regp  this  cauntry, or
that oountry »o fa¥ as trede s ooncetned.  Now, ‘what is that Russin can
supply? AWl the oil companios, the American wid Britlsh, have coubined
and they have  reduced the -oll quota that Kas' been” amsigned to us’ In”this
renpeet, we can well enter into an agrecment with Russia. - She ean supply us
ol she can supply us coal. she can supply us wheat, she odu supply ug arnmo-
whum  sulphate. 1 learst that three ships containing lasge quautities of 2m-
monint sulphate nave alrendy  come fo the port of  Wennbay fran Rossin or
are on their way.,  These are the articles  that we eafl get from Russia., et
s antar into an agreement with Russis nleo.  Churchill said during the war
thut the object of the war was t6 win the war.  Likewise, the nhjeet of our in.
tarnstional tmde policy must be to prexerve and incremae the wenlth of this
nouhtry  eounomionlly. consistent of course with vur good neighbourliness with
other countrics, That must be our primary concern Tet ws not rontinme 10
be following Great Britain in  her viciasitudes. Tt us  not be cveranxious
about her.  let us chanpe our direction in  trede and divert it to 1.8 A. Tet
us also try to get as much from Rustia'as well as Pakictan us possible

Bhrl Ramnath Goenka: Sir, it is really very difficuly to discuss the =xport
und import policy of the Governmant of Indin without statistics. The last date
for which T was able to get auy figures with regurd to exports and imports was
Tocember 146, In London pupers, in the Ecomomist for instance, we geb
fgures of the import and expoat trade of Eeglood dn b very nest menth, Lo
here we cannot get them for a vear and more. In the ahsence of facts and
figures, therefore, it is practically impoasible to discuss with any precision the
expart and bmport policy of the Government.

Rut generally speaking there has been n lot of whispering campaign going
an in the country in regerd to the cxport and import policy of the Government
ol India. It is well known, Sir, that there is & large profit in commodities
botween prices prevailing in India and those prevailing in foreign countries.
People who are generally not intervited in the trede, Fke to get into it merely
to take advantage of the difference in prices. There is nothing unnatural about
it, but it is here where the Government of India should set their foot down and
wee that no injustice is done to any interest whatsoever.

In Bombay, Sir, T am told that in regard to the export of oil seeds, owing

. - sal
side ib being very large, certain individuals and firms bave been given the
favoured ireatment, although their existenoe in the trade did not justify it
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same applies in regard to the export of cotton. The East Indian Cotton Asso-
ciation 1 understand took a deputation to the Honourable the Deputy Prime
Minister about two months ago when he wus in Bombay and guve vent to their
gricvances. Several letters on the subject have been addvessed to the Press
for publication. 1t is for various reasous not possible for the Press to publish
thetrn. This Assembly is just the forum where those grievances can be venti-
lated.

Let me now take export of Jute, Bir. The Honourable' the Commerce
Minister just now told us that there was no basis in the allegutions that were
made by Mr. Ananthasayanam Ayyvangar. Now, whether thoze uilegations are
true or not, a public agitation has been carried on in the Press for the last tem
days. The urticle of the Statesman day before yesterday is the culminating
point in that direction, and stilt we had no authoritative reply from the Govern:
ment of India so far. Whaut is the conclusion to which wo come to? W ure
bound to come to the inevitable conclusion that everything is uot 0. K. m this
regard. That is the leust that we can say in this respect.

Then, 8ir, in regard to imports we have the sume story. The time at uy
disposnl i short; otherwise, 1 would have given chapter and verse in regard tq
the various c()mmodltlu. in which charges of unfnirness can be levelled. Whe-
ther those charges ure right or wrong, it is fur the Honourable Comuerce Miuis-
ter to answer, “but the fact remains that unsavoury \\htsyan:];, campaign has
been going on in regard to imports uleo. Take for ‘nstance the import of motor
enre. There are certain firms who get wreference over others, although they
are unt entitled to that quota on the busis of their imports in the basic period.
8ir. T will mention anly one instance -nd that nas been pothering me for the
lust three months  There are two mukes of cars in this country whieh have
been given, to my knowledge, comparatively very lurge quotas and what do
those cars sell «t?  They do not sell at the price at which competitive cars sell
in this country: [ mean the Hindusthau 10 sand the Studebaker.- The Standard
10, the Vauxhall 12, the. Austin 10 are practically the sam®priced ears in
England: they sell at nbout £430 each car in London. What was the price.of
Hindustan 10 in the country about a month back? In India the Hindusthan
10 was selling at 9,000 and odd whereas the other cars were selling at 7,000
and «dd.  There is the regulation which allows a profit of 26 to 30 per cent. on
the lunded cost of the cars. On the Hindusthan 10 the profit is said to be aboud
60 per cent. That law doer not seem to apply to Hindusthan 10. I saw from
the advértisement in newspapers that recently the price of Hindusthan 10 has
been reduced to Rs. 7.700. T say that there has been no reduction yet in the
London murket in regurd to the price of Hindusthan 10 and other sim'lar cars.
Hindusthan 10 is exactly the same car ng Morris 10 and it has been given the niame
“Hindusthan 10" for this country. Now, Sir, it would appear the price has
been reduced by Rs. 1,800 per car in the last one week; it is not because there
is any drop ‘n the price of these cars in England. but it is because people are
not prepured to pay that Rs. 9,500 today: they used to pay Rs 9,600 for this
car before because they could not get Austin 10, Standard-10 or Vauxhall 12
in the market and because they did not get these, they used to pay the black
market price which in this case was white market price. The Studebaker is
still sold more or less on the same high price basis as other:American cars are in
short supply. Now, may T ask in all seriousness of the Commerce Minister
why in spite of all this, this firm shonld he mven preference in regard to import
-quotas and fixation of high prices.

An Honourable Member: What is the name of the’ Cnmpany"" '

Mr, Speaker: The Honourable Member has mentioned the name of the
make. Tt is not desirable that individual instances should be c'ted, because
the firm referred to has no opportunity of making n reply. But he can stabe
Factx without mentioning names.
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Shri Ramnath QGosnka: I shaull not mention the name of she firm uund the
names of the cars are there and the Hoonourable the Commerce Minister knows
them & much as 1 do and which every member of the House knows. Recenily
the Mtdr;:d(iovemment wanted the dealer of the Hindusthan 10 and Stude-
baker o0 uce their origina] Home invoices to fix their selling prices. The
refused to produce the invoicos and said: *We are ouly dealers; we buy bmz
Hindustan Motor Limited and therefore, we canpot muoe the invoices”’ and
she Hindustan Motors Limited are outside she jurisdi of the Governmens$
of Madras. Bir, 1 would have expéoted the Honourable the Commerce Minis-

ter in the circumstances to cancel the import licence of this firm who sell ab
such abnormal prices.

take the csse of newsprint in which I am keenly interested. It was
Wbyhﬂovmt&nﬁohmwodtywdhdvmbfmt
the second highest priority be given to newsprint, because
uired of printing newspapers inter alis to keep
up the morale of the people. . Bir, what happens? The Commerce De-

pers
are influsntial somehow or otber manage to carry on. Out of about 1,400

sewspepers in this country tbere are only 68 large newspapers, who consume
m&auham-mthnndth.mtdlhcmmmdplnen . They
closing down every day and il th

e larger newspapers come to their rescue,
p them in granting necessary impors

Then, Bir, instanoss after instences can be multiplied with m:'nom

caetle of Indi imved ng s list of pfohﬂ;tfi
azeite of India i a notification givi s li i

dlo'osj lgmnmklhmguona

i . which was one of the

bited liss. He was wondering whether he was right in open-

lettor of aredit for an article which was on the prohibited list, bus for

isnt had a license in his hands. Now, 8ir, when licences for prohi-

ted wrticles are being given, and  licences for luxury articles are

for lar exchange, licences for newsprint are

withheld. T need not mention various instances; the fact remains that something

¥ wrong summewbere. I mn not making any charges. I know very bad tradi-
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That Corporation can be established by law to
tside and vice versa. We are virtual
in ten, coffee. manganese, oil sceds ate. Cloth prices are three to four times

more in foreign countriex than pre in this country as the Honoursble
Ministor has admitted himaelf. Then is jute for which Bengal holds &
y; hides and skins, which is practically the monopoly of South India.

Al these articlea this Tudian Commercial Corporation can buy in this country
and sell in foreign countries and get the profits for the nation. Then there are-
srticles which we import. We can buy them in ign countries. If properly
w this profit will reach into 50 to 60 crores, 'mﬁl_\'c‘pukina;“lf&:u
say tha! the merchanta will be eliminated. to some extent. I say v
deserve 10 be eliminated for the way in which they have been behaving.

Thake the case of cotton mills today. It was definitely agreed that the cotton
mill-owners will see that no bigher prices than the prices fixed between the:
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Government of India and the mill-owners themselves shall be charged. Today
it is an open secret and if the Houourable the Commerce Minister would like to.
come with me, 1 wil. take him to the nvarest market, De.hi uud he wul see that
on 40 counts 3V per cent., on d0 to 6U counts 40 to 45 per cenut. and on 80 counts
7V to 75 more is charged over the agreed price butween the mill-owners and the
Government. That is what is happening in Bombay; That is what is happen-
ing in Kanpur; that is what is happening in Ahmedubad aud that is what is.
bappening in the Delhi market. Sir, when they come to a decision and the
will-owners give un undertaking, is it not their duty to see that no-higher prizcs
tian those approved by the mill-owners are charged at least by the mills them-
'slflvm. Even before the ink is dried on the agreements profiteering has started.

his is why I say the industrialists and traders deserve no more sympathy. Sir,
that being so, we have given plenty of opportunity to these iniddlemen or
merchants or traders or to the millowners or to the industnalists; and we have
come to the conclusion thut we must now take the law in our own hands and
see that the trade of the country is carried on in the interests of the country.
and for the country and the profits, if any, should come to the nation and not
go to individuals, other things being equal. '

Shri V. 0. Kesava Rao: Bir, iny cut motion relates to the appointment of
Trade Commissioners. Qur trade is now in ita infancy; for last three
bundred years the Britishers have been occupying India aund they carried om:
trade with this country. They came here ss traders and then conquered this.
country aud ruled it. The moet important thing to remember is that the pro-
gress of any country depends on ite economic development which again depends.
upon its trade. 8o our trade has been suffering all these years because foreigners
were in oocupation and used the country for their benefit. During the British
regime they appointed some Trade Commissioners to look after this. country's.
trudé but they were really to look after British interests. They s?oinﬁed only
those people who would dimunge the exports ot our country and encoursgo
importe from other countrics. Even though in some countries now we have got
Indian Trade Ccinmissioners, they also are following the same policy hecause
they were trained on those lines.

Another thing is that our exporters always look to some¢ importer there.
There are no Trade Commissiovers to look after the interests of our trade aud
8o the trader has to send h's own man to see the markets of these foreign coun-
tries. Thus he has to incur a heavy expenditure and is put to a loss. And there
he is not able to tind out 8 good market for our goods. Sir, the budget shows.
that there are ouly five or six;, Trade Commissioners appointed. Now we have
got trade with many other m&ntrie- and spacially to Asian countries we have
to send our handloom cloth and other textiles. In these Asian countries there-
are pract’cally no Trade Commissioners and our people—specially the Chambers
of Commerce—are sending their own representatives to look after their trade.
These exporters sometimes black-market in certain articles and in importing
certain other articles. They produce before Government some letter from the
importer and get s license which they sell or black-market to some one. These
black markets are going on because of ine lack of Trade Commissicners.

8ir. very recently an offer was made from Canada to sell us traztors. A Cana-
lian firtn asked our Commerve Ministry to buy these tractors: thev said it is
not their busiress but that of the Agriculture Ministry. That Mipistry said it
vas not their business but the business of the Indoatries Ministrv. The result
ras that we could not get these tractors and that is how our trade suffers.

Sir, India is growing coconuts and America wants to purchase five thousand
ouns of desiccated coconuts per sanum, but no one has arranged these things.
[ we export these desiccated coconuts we will have dollar currency to the tune
{ a million. Some vlaces fell vacant in countries like Kabul, Siam and Egypt
od there is no provision as to how and when these places will be filled up.
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Ourrim_lilnhndcn_ﬁ experiencing o lot uf difieulty regarding their correspond-
onoet. In the foreign countries these people have influence and want to send
shings but {or wunt of proper facilitics they have to look to some other agency
o carry on their business * Bo there is u lot uf delay in the correspondence here
a8 well as in foreign countries. To remove all these difficulties I request that
in almost all countries where our trade is carvied on Trade Commissioners should
be nppointed and proper facilitics arranged for our wude,

R. R. Diwakar: Sir. ] have moved a cut motion with regard 10 coasts!
shipping and also insurnce. It s u very importaut  subject in so far us all
shipping is psrt of the circulatory system of every country, The present posi-
tion of abipping in Tridin is. to say the least, very depiorable. Most of the ship-
fing mulmn'mu working hete are forewn compnuien. | Though there are some

ndinn ahipping compunios they are not very prosperous und sre not enpable of
dovelopment 10 u very great extent uuless the Govermbent of Indis take the
indtintive in the matter nud see that from the point of view of nasional shipping,
uat onal economy, and nationn! defence. unjor steps are twken for the develop-
ment of coastel dhipping.  Tu funet it 1 luok back at bistory 1 find thot it wug on
sacount of the neglect of navigation uud coustal shifiping that Inda’ exposed
berwell W exploitation by wmsritime countries like Englund, Halland, Portugal
aud otbers. U we bad been us alert us it is necessaty for cvery Uving nation
W be, we would pot bave become the esploiting ground of <o pmny waritime
countfiod . md, me we kpow, it ultimately ended in dur enshavement
what is the position?

I should like to look at constal shipping Irom two puints of view. Ope ™
the poiut of view of trnde and commerce and a8 u channel for conveyling things
from pluoe 1o place; the other is the pomnt of view of the hiphuilding  iudatry
i wuch.  The present constal shipping bus moss in VYoldia is divided between two
tepem of whipm, big ships and comtry emft. One may be said o be the g slips
wied by steam unavigation companies. and the other is small country-craft.
Thern src abmut twenty shipping companies which are Indini-owned.  Thers
miglt be o fow inore or less. because the figures 1 ired to pet were not very
up teadate. But there are about M0 companies plying small eraft on the west
conct  Theee wmight be an equal number on the cast vonst. 1 have not been
able o get thowe figores  But she goods and the paswevgers bandled by the
mavigntion companies is a little mre—-] wm speaking of 1942-48—than  that
hatslicd by the small countey-craft.  That sbows thuat if 35 per cent. of coastal
shigping was handied by the big compauics, rognething like 45 per cent. was
baridled by the sl country-oraft.  Therefore id the economy of our country,
the xmall conntry.craft plays a very mportant part, just st present st least.
Al 1o not see nny possibility of petting very big ships built during the next
few vears. I we think of buving them in foreign markets, well we know that
the cost in very high. and possibly they will unt be available even if orders
are pleeed from todary anwands, et us take England itself. 1 do not think
England s in a position to execute onders which are placed there because they
themselves are in o tight corner and they are manufacturing for their own pur-

vs. The same might be the case with America: and to  be sabisfied with
r:ﬁug very old secondband ships is like ty'ng down our progress for st least
a deeade or mo. Thercfore, iy plea is that the Government should consider
this biz iudustry as well as shipping frow the point of view of tha emall coun-
try-oraft and give epcourngement to it as well. It is natural that the big
navigation companies are averse to this kind of encouragement that may be
given to the small country-craft because there is a conflict of interests. Tt is
almost . like that conflict which arises in the “bigger field of industry, between
‘big industries and small industries or village industries. But then just at pre-
'sent, T think, unless we work out s synthesis and have a rie media there is
mludbiﬁtydmmnhn'&iinduﬁyaufm! shipping are con-

Tuday
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verned.  We cannot afford any louger to entrust big shipping industry to
foreigners. \We have had enough losses from that course and we also know
that at the shipping conference that wus held the British-owned companies
and the foreign companies definitely said that they were not in a position to
accept any progrnmme or policy on behalf of the Government of India to dis-
courage their companies and their shipping to the advantage of the Indian
shipping companies. They said there should be free competition. Well,
seemingly that position looks very reasonable and rational but equity or justice
wre all well so long as we talk of generalities. But we have seen that during
ths last century practically, the British shipping companies have built up
large profits, have prospered at the cost of Indian shipping and Indian cowmpanies
because Indian shipping and lndian comparies were at a great disadvantage. .
They were not encouraged at all and therefore today it would not be right on
the part of British shipping compunies and foreign-owned shipping compunies
to say that they must be given justice. It is only wiping out past injustice if
the Indian Governument toduy takes the initintive in encouraging Indian ship-
ping industry as well as small-eraft industry. Co

1 think the Honourable Minister is awave that jn 1947 the Government
aveepted the policy which was enuneinted by the Sorely Commiittae nnd  sorin
other committees that during the next seven years the Government would try
to ree that about two million tons of shipping would be built nud put an the
sen.  But T do not exactly kuow the present progress made in that line. (v
is necessary to see that shipbuilding is encouraged in India, even if this pro-
granme is to he carried out.  Otherwise this two million tons of shipping, if
it ix tu be bought, or congtructed in foreign shipyards, not less than Rs. 200
crores would flow to foreign countries.  Of course, my calculations might uot
be correct, but grossly T ean <a)d about Rs. 1,000 per ton ‘s what may be suid
to be nearcst to the ealeulntion. R0 1 would plead with the Gevermment to
ook at it from this ppint of view and just ps they huve floated what is called
the Industriel Finanee Corporntion, there should be a Shipping Finance Cor-
porntion in India. Tt is only ‘n that wuy that the country can build the ships
that it requires within the tiime at our disposal uccording to the Government
policy. Shipping has far greater advantages than land trunsport. For instunce,
enee n man s on the ship, or some other material is on the ship, it can po
round ta any point in India which is an the seus: also it can go inland where-
ever there are big rivers with deep enough water. So from  three points  of
view. naniely national ceonomy. shipping faeilities, and also from the point  of
view of defence, it is necessary that the Ministry of Commerce shonid address
stself to this important question. And T emphasize again that small country-
craft should be encournged not onlv in regard to manufacture 'but it shounld
also be rationalized. 1If it is possible, it should be wrranged that poweradriven
countrv-cruft is encournged, given facilities to go faster. More insurance com-
psnies should be floated in order to insure the things that are carried or con-
vered by the small country-craft, otherwise people do not desire to entrust
their goods to small countrv-craft on account of their being exposed to greater
dongers.  Thus it would be posgible for ws within the next seven years as, the
Government has envisaged. by special efforts to see that shipping and country-
eraft to the extent that it is necessary may he put on the dcas, and this parti-
cular line of national development may be reached wihin the scheduled time.
With these words, 8ir, T move the cut motion. - *

Shri T. T. Krishnamachari (Madras: General): Sir, three of the cut rootions
moved today relate to Internafional Trade Agreements, the export and import
policy and the appointment of Frade Commissioners and all the three of them .
really hinge upon one central factor. namely the policy of the Government in
Tegard torexternal trade. At the outset T would like to mention that this coun-
try’s destiny having beén 20 long the plaything of the needs of a wartime
economy and largely controlled by the peaple who were mmning the war has
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now been brought to o stage where, unless there is definite and conscious plan-
ning, it is not likely thut either the people engaged in external trade will be
satisfied or thst the country will get the maximum benefit out of it. To me
it seams that it is & case for the Honourable Minister having to try to ‘necrease
the available staff with him. Actually as the Ministry is staffed at present, if
you ask the Honourable Minister to work out a policy, even a skeleton policy,
1 do not think he has got the machinery for that purpose.

On a previous occasion I said in this House that this Government is sadly
lacking in the necessary amount of technical advice, particularly on economis
matiers. I repeat that statement now. This department had a fairly decent
sized Economic Advisor’s section which has now been reduced to practically
next to pothing. Tt may be that this Department is dependent on its sister
departmens$, Industries and Supplies in regard to technical advice on seversk
matters but actually co-ordinated sctivity seems to be very difficult. In fact,
the criticism of the licensing policy of this Government is that there was no
order nor method. There might have been a few cases of favouritism, I do nob
dispute it. Probably some of these were even glaring instances of favouritism.
What we find really from our objective study of the position is that there was .
no reason or rhyme behind the grant of these import and export licenses. In
fact, early in 1947, during the first half of the year, the department practically
denuded our exchange resources by the granting of licenses in a haphazard
manner, a0 thas to the extent of my information Rs. 60 to 70 lakhs worth of
camphor was imported from the U.B.A., of which only ten per cent. was needed
for industrial purposes and the rest went towards being burnt as incense to
the Gods in South Indis. That is an instance of the waste of our exchange
resources, which is nothing short of being criminal. Similarly I th'nk this
country imported tooth brushes and tooth pastes which might last for three
yoars and the import of fountain pens in this country during 1947 equals the
aggregate of the imports during any five best years in the past that the trade
rould record. So that it only shows that the Commerce Ministry has not had
the machinery for the purpose of shaping ita poliey nor to find out what is
absolutely necessary for the country and what is not. Willy nilly the force of
clroumnatances have brought us to & stage where unless we consciously and deli-
berately plan our import and export policy we shall be soon in queer street.

1 hope therefore that uny emphasis on the need for a trade policy covering
both exports and imports will not be taken amiss by my Honourahle friend.
Tu {act on the eut motion of my Honoursble friend Mr. Ananthssayanam
Avyangar I thought the emphasis should be on the basis, “‘Let us know wha$
exactly is going to be our policy, so that we shall be able to scqu't ourselves
suitably in intarnational trade conferences. becsuse we would then know defi-
nitely what we want.”" As s matter of fact during the Geneva Conference, I
understand, our delegation was in the unhappy position of not knowing what
to do. This country waa be'ng divided and our delegation did not know whe-
ther they ropresented one part of divided Todia or the united India and whab
was the policy that they had to put forward. All these problems were before
them 11 Geneva. If we are to cutline » definite trade policy and if my honour-
able fricnds who in season and out of teason want a curtalment of the expenses
of the Government are prepared to be liberal at least so far as the Ministry of
Commeroe is concerned. to enable them to gather together the necessary machi-
nery for the purpose of framing a policy then we will be entitled to ask them»
why they have no definite trade policy. .

The next matter that T would like to deal with is the guestion of the
appointment of trade commissioners. My friend Mr. Keshava Reo fromw

adeas offered some remarke on this question. I d¢ not think those remarks
nrrmllytnirinngurﬂtotbewukdnnumhudpanpkwbohnemmt
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trom thé country abroad and who have been doing their best within the limita-
#ions imposed on them. It is no doubt true that, functioning as they did in the
pust—as subordinates of the British Uovernment—our Trade Comumissicners
could not do very wmuch. The position .s now different. 'T'he position is that
we are an indepeudent country and if we have a trade policy our men could
do abroad very well indeed. At the moment 1 think we are rather short of
men abroad for this particular purpose. ln many of the places where we had
trade commissiouars in the past we have nobody today. I think the Honour-
able Ministet will do well to give his close personal attent.on to this question

and send out men from India who would be able to represent the trading inter-
ests of this counury and do well by this country.

Another question is in regard to the organisation of our commercial depart-
metlts elsewhere on which 1 would like to lay some stress.

nisat.on called the Bupply Mission in America. We have a Supply Mission in
England, also au India Stores Department and various other organisations.
‘There is & lrade Commissioner in England sud 8 Trade Commissioner in
Americu. 1 would like to ask my Houourable friend if there is uny co-ordina-
tion between thuse people. Do they meet together or do they meut people who
go out frow Ind a? In fact 1 was wld by a junior member of the delegation
that went out to Lake Success, the other day, that neither the head of the
Indis Supply Mission in America nor the Trade Commissioner there thought
fit to call on a Minister of this Government who had gone there though not
¢ertainly for a purpose germane to the work that is being done by the Supply
Mission or the Trade Comunission.

Nobody would think it is not proper thut
these people should meet him, talk to him and probably give him whatever

information they can to aid him in his work. That is the type of co-ordination
that now exists. The Embassy is in one place, our trade commissioner is
wnother place and they have nothing whatever to do in the matter of close
ontact with the Supply Mission. If we really are going to benefit by a Pur-
‘hasing Department or a department which aids non-official trade agencies in
hese areas, thcy musp all come together. They must be in one place and in
oe building. They will have to follow one policy and act with one voice. It
s not 8 question of one person doing one thing and the otber person
ountermand ng it. I was told sometime back that one department of the
jovernment wanted Light tractors. Somebody said that there were about 100
ractors available in a particular factory in U.S.A. Another department of
his Government said that they had not yet decided whether they were going
» import tractors at all. This is an instance of the I. and B. Department,
e Agriculture Department and the Commerce Department is going in differ-
it ways so far as the question of importing valuable material from abroad is
ncerned, which will ultimately leave this country without the necessary

aterial, particularly in & world whers the market is the seller’s market and
st the buyer's markeb.

We have an orga-

That leads me on to the quest'on whether this Government should ‘have an
canisation which will be able to canalise the major activities of export and
wort. My friend on my left mentioned the need for starting some sort of
smmercial Corporation similar to the UKCC that functioned during the war.
v own feel'ng is that it would be wise to start a Corporation of this nature.
think it was sometimes in 1944 the Government of India as it then was, ser-
slv considered the idea of starting such a Corporation. T am not able to
member what happened but T do remember that there was a conference in
ymbav of various interests and certain broad outlines were chalked out. But
suppore vested interests stood in the wav of anv guch corporat’on coming
0 being. The necessity for a cornoration of this nature. a8 T have gaid before,
clear because all our export trade’has heen more or less disorganized. Prac-
ally all our exports in the past were taken out of the normal trade channels.

S
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At that time export wus regulsted purtly by the Government of India, the
U.K. ¥ood Ministry reguluted it n the case of food articles and the U.K.
Ministry ‘of Supply in the cade of other articles—so much so that some of the
big people in the regulur business huve gone out of it. The so-called normal
chunnels that now exist were not the normal channels that existed before 1039,

My Honouruble friend Mr. Ansnthasaysnam Ayyangar said something avout
Juts and he criticized the Minister. 1 think it is a matter in which the AM:is-
ter hus to be supported. A question was asked the other day—we were not
uble to elicit ull the information we wanted to—but if newspapers here, however
ciwnent, carry on propagands on behalf of vested intereste which are mostly
freign interests, Goverument has 0 sce to it that the foreign interests will
not have & whip hand iu this matter, particulurly at u time when jute’as
vvoryone knows, is ueeded for the purpose of barter with countries which supply
us food and members in this House should support Government and stand by
it in its action which may not be wise in all its aspects but which is certainly
wine in the essence of it. I thiuk it is time that the Cabinet s a whole takes
note of what is being done in newspapers in this country. The other day
the Statesman wrote an article appurently sponsored by certain interests. The
bulk of the jute interests in Calcutts ure European interests with one or two
big Indian interests and they wanted things their own way. That is followed
up by u lesding article in the Statesman which is, to say the least, insulting.
I would suggest to the Honoursble I'rime Minister who is here that he oughe
to rowdl that article. It is thoroughly insulting to a National Government which
hus no other interest exccpt to do the right thing by the people. Here we
haveo o nempu.f.-r trying to boost foreign interesta. In a matter like this there-
fure | would ask uvery member of this House to support the Commerce Minister
n whatever he does.

Shri M, Ananthasayanam Ayyangar: \What about the Indian Finance of
Caloutta?

Sari T. T. Krishnamachari: The Indian KFinance might- have its own reasons
for doing a particular thing. It does not happen to be a member of the Legis-
lutive Assembly elected by the pouple having to do good to the people: it is
there to serve ite own interesta.

Mr. Bpeaker: Ioes the Honourable Member propose to take a long time:

Shri T. T, Krishnamacharl: | will require only a couple of minutes, Sir.
und with your indulgence I will finish before the House rises for Lunch.

While on this quesation I would like to revive this matter of starting a state
corporation. My Honourable friend to my left has given certwin reasons as to
why it should done. The Commerce Minister has told us and I think
other Ministers have also told us that in some cases, for instance in the case
of foodgraina purchased from other countries. we are including as a part of the
terms of the coutract certain amount of quotas for the p e of export from
thin country of fextiles in most cases. Knowing as we do. that there is 3
very big margin between the prices obtaining in this country and elsewhere—
thougl: this inal difference will probably not continue to be as big in the
future under a de.controlled economy—I think it is only right that the Govq
ernment should tap a portion of the difference for the henefit of the taxpayer
This will also save all the embarrassment to the Goverument of giving licence:
to this particular person or that particular person. Jute has got to be con-
trolled by Government for various reasons because of the peculiar position i
which that trde is. Sim‘larly coffee. There was & complaint the other da)
that the Coffee Board is making an enormous amount of money for bein
divided amongst coffee interests and why . it should not be the monopoly o
Government or why the Government should not get all the necessary revenu
fram this source instead of by way of taxes. The position may not obtain f
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n long time because actually our monopoly will not remain for long in this res-
pect. In another five years our oilseeds monopoly will cease when East and West
Africa develop this industry. But so long as the monopoly is there, at a time
when the Government is not able to tap the full resources needed by way of
taxation, why should it not take over the trade in these articles and make as
much money as it can? Trade interests will be satisfied if no undue favouritism
is given to any particular person. That is a very valid argument for making
the Honourable Minister consider this particular suggestion of a State Cor--.
porution made by my Honouruble friend to my left.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

" The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Speaker (The Honourable Mr: G. V. Mavalankar) in the (hatr.

Mr. Naziruddin Ahmad (West Bengal: Musim): Sir, 1 shall try to deal
with one or two points which have arisen in the course of this debate. One
is ubout the introduction of customs barriers between Indin and Pakistun. As
has been clearly pointed out by Mr. Ananthasaysnam Ayysngar, whatever
political differences we may have, on business there should be no differences.
whatsoever. With regard to these customs barriers, tney- are mutually des-
tructive of the Dominions. There are long common land frontiers and customs
barriers will alwuys be a costly matter to maintain. There would be plenty
of smuggling and, of course its necessary corollary, corruption. The effect of
this would be that if customs barriers fail, they will cause enormous loss to
both the Dominions und speciaily of the consumers on both sides, and if they
succeed, the result would be that raw jute for instance will be diverted from.
Pakistan to foreign countries. Raw jute is a great necessity for West Bengal
or rather for the whole of Indiu. Raw jute is absolutely necessary for our
¢normous jute mill industry and if we miss raw jute from Eagt Bengul, the
result would be that crores of rupees would be lost to India. ®Firstly the
export of finished jute products brings us an enormous amount of customs.
revenues, and again the jute trade gives us o very large amount of Income-tax.
Mi. Ananthasayanam Ayyangar ha€ dealt with a very important aspect of the-
situntion, namely that we will gradunally lose the foreign markets. The grentest
danger of jute is substitutes, and if we cannot supply jute products to the
civilized world, they will be forced to introduce substitutes. There is already
a considerable umount of research in foreign countries to find cheap and
effective substitutes, and our customs-policy will be highly injurious to both
the Dominions. As has been suggested by Mr. Ananthasayanam Ayyangar, I
think there should be o trade agreement between the two countries. There
are I understand, very influential business men in both the Dominions. 1
think these business men should be asked to take up the negotiations, and I
think business men can do business negotiations more speedily and more
smoothly and effectively than Government organizations do. The trade agree-
ment should be on a broader basis between the two. East Bengal produces
70 per cent. of raw jute. The finished jute is made in West {(Bengal. We
have coal. and Pak'stan has foodgrains. They have cotton, and we have
cotton cloth. May we not try to exchange these things for our mutual bene-
fit? Without elaborating the point any further, I should strongly support the
policy which has been advocated by Mr. Ananthasayanam Ayyangar.

Then we come to another important matter, namely the handling of jute quotas
this vear. It has been suggested by an esteemed Honourable Member that we
shouid support the Honourable Minister in whatever he ddes. and he has gone
to the length of declaring that we ehould support him whether he is right or
wrong. J think the Honourable Member has gone a little too far. Some of us
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ve ;
o come here $0 support the Governwent, but w say that we should support

Min ster whether he is right or wro ' i i
wrong, The ng is practically conceding that he is

oug. Honourable Mewber who opened the debate never s ted
MWWMQMMM. honthumdthatitwuggi?d y
m&tx‘nﬁfedmmwtanWtuMdm.;mdﬁmﬁ
B _nounble Minster to give us
L‘lﬁml sugyostion ﬁi wythvlns undesitable 0 ‘}: ﬁ:c the Ehoim:l‘e lﬁ‘mistf-
tbe Munister oven when he i: mbewh:xwuﬁd oy intarcstiog der
sion  in the " Ho 8 & very interesting diver-
_ use by pointing out that the r hich
has given ourrency to certain reports is a foreign PP eubmi
that we whou i i peper. 1 submit
pineil i:e :ﬁo lladc . e‘::l:u;l;r the allegations on the merits rather than
-t e paper was a forei aper. 8 i
the Honourable Minister was away from hdixs:l .'L.f:f jut:qx:teer::t’: :ﬁ ::::n
meinbers, and some of them saw Ine. They said that the policy of distribuﬁn;
uotas between experienced shippers and new-comers was imtiated by tae
te government and they were anxious that this should mot be repeated "1
can assure the House that these interests who ssw us were all Indians The
made frantic appeals to the Government and they urged that if the quot'u weri
distributed amongst new-comers who had no experience of the trade, great
disuster will follow, and disaster bas really followed. In fact we have lost not
only the pressnt market but we have compromised s future market to s large
exteus. 1 have never been in touch with any European business men in this
nor do | happen to have the good fortune of knowing them. What I
have said is basod on information derived from Indian sources nlone. In these
oiroumstances it would have been more to the point to refute the allegations
than cmphasising the fore'gn character of the uewspaper. I should submit
that the policy of distributing putronage to a large number of people as was
done in the case of distribution of cloth quotas, should never have been followed
in a matter of mternational importance like this. I think, Sir, the Honour-
wble Minister should henceforth distribute the quotas amongst experienced
shippers irrespective of the fact whether they are Europeans or Indians; we
cunnot aflord to lose foreign markets: and even if the shippers were forei
merchants there are s large number—70 or 75 per cent.—of sharebolders wg?»
are sl Indians and middle olass people. Many of the shippers are Indians.
Tt will not do to say that some of them are foreigners and therefore business
etould be taken awny from their hands. We cannot do so without affecting
our own prosperity and our future. Foreigners are perhaps more in touch with
foroign mnrkets snd  are therofore suituble for our purposes. Remembering
that jute is the largest export in India and that Indian jute is su exclusive
wonopoly in the world, we should in our own interests do everything to retain
our monopoly and our dominant position in this respect.

1 hape the Honourable Minister will explain to the House the exact method
by which the export quotss were really distributed, and especinlly ss fo the
allcgution of the newspaper—which allegations are made by others too—as to
whether & large number of quotas have remained unused, or were given to
know how to uss them: it is said that there were some

those who did not
attempta to black-market them but some hitch and it conld not be
carried out. The allegmbion is that quotas have not used: in the mean-

Hme we have lost the market in conscquence. The Honourable Minister must
feel that if there is the slightest truth in these allegations then there is cer-

tainly someth'ng wrong in the Department.
Shri Xhurshed Lal (U.P.: Qeneral): Mr. Speaker. Sir, we have bern hear-

ing » lot about jute and other things this morning. and T want to turn the
umnuonoltbeﬂommlomcmnginwhichmmhdnhubm

handled by the Commerce
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Sir, Amritsar was the principal market for the export of tea from Indis %o
Afghanistan and Kashmir. Thig year fur reasons over which the Comunerce
t had no oconirdl—owing to the Rawalpindi route being closed—tea
<ould not be sent to Keshmir. But Afghanistan presents an entirely different
story. 1t seems that since the beginning of January the export of tea to
Afghanistan has been at a standstill on account of Governmental action. I put
a question to the Honourable M nister early last month and he told the House
that the Central Government had not passed any order banning the export of
tea, the East Punjab Government had not passed any order banning the expors
-of tea, but the Eaat Punjab Government had placed certain restrictions which
hud resulted in the stoppage of export to Afghanistan. Sir, I do not know
what is the distinction between a ban and placing restrictions wh'ch results in
the stoppage of exporte altogether. The Honourable the Commerce Minister
then also said that he was taking steps to see that the East Punjab Govern-
qnent did not interfere in our foreign trade in this manner. But the House
‘would be surprsed to hear that though over a month has passed since thas
«question was put and this assurance was given by the Honourable Minister, @
those restrictions imposed by the East Punjab Government still continue and
nothing has been done in the matter so far. The result is that stocks of tea are
accumulating in Amritear and the very important market of Afghanistan that
we had is likely to be lost, 1 do not know how it came about that a Provin-
‘cial Government interfered in the matter of foreign trade. I submit that if
Provincial Governments situated on the border of Ind'a are going to monkey
about with our foreign trade and it becomes open to any local official—may be
& Deputy Comrissioner, may be someone else—who t.a{les it into his head to
interfere with trude in this manner and stop trade in th's manner, then this
is & matter about which the Government and this House ought to take serious
mnotice.

Sir, tea is one of our principal articles of export aud if our trade is goi
20 be interfered in this manner, I submit we are going to lose very heavily. I
is very surprising that in spite of this matter having been brought to the atten-
tion of the Honourable the Commerce Minister such a long time back, the
position remains absolutely unchanged. We are talking abBut loss of our
market for jute, the likelihood is that this market for tes in Afghanistan also
we are likely to lose because after this season passes and they manage to teke
their tea from somewhere then we would be losing that market.

The actual position has been that traders from Afghanistan have been will-
ing to take the stock of tea from Amritear and export it to Afghanistan ot their
own r'sk; they have been willing to take it at the border of India and Pakistan
and the Indian traders are not to suffer any risk. What I want to know is,
what are those restrictions which the East Punjab Government still continue
to impose and which the Government of India is unable to get lifted?

8ir, last Wednesday 1 put a short notice question nbout the system of
export of jute. Before and after that a permstent campaign bas been carmca
on against the Honourable the Commerce Minister about the introduction of
this new system; his motives, his methods, have all been challenged. I must
confess that this criticism coming as it does from the quarter from which %
comes, makes me at first sight extremely suspicious of the motives of the people
who are criticising him. When foreign vested interests criticise the policy
sdopted by the Honourable the Commerce Minister, we have to" be on our
guard about the tona fides of the criticism. It is also a fact, as far as I know,
that the West Bengal Government objected to the introduction of the establish-
ed shippers system last year and they have not raised any objection, »> far ss
I koow, to the introduction of this system. But the fact remains that grave
allegations have been made that whatever the merits of this system or that
system may-be, favouritism has been shown in the allotment of quotas, thad
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people WhG were ot established in fhe feade had been given quotes and thak:
piople have been given quotes who bave nok been sble to utilise them, with-
0 result that the trade has suffered.

Bir, ours is a country where the saying that ‘‘Ceasar’'s wife must be sbove
i " is not & mere saying. We have inherited a tradition where Rama
tarned out Bitu merely on certain allegations!

1 submit that in order to safeguard the fuir nume of the Government, in
order to safeguard the fmir uame of the Honourubls the Commerce Minister,
it is necessary that these allcgatious which have been made and which wre
being freely made should be enquired into and refuted il they are falsc. The
allegntions, Bir, are serious. We cannot iguore or shut eves to them. If it is
& fuch that quotas have been allotted to the people having impressive stationery.
and flotitious Caloutts offices, that is & serious matter. hope, 8ir, thuat this

esllegation is fulse; I hope, Bir, if an independent enquiry is held this allegation
will turn ous to be false, but I submit that in order to keep up the fair name
of this Government and in order to maintain the prestiye of this Government,
i¢ is necessary that the lie sbhould be brought home to those who have dared to
make this allogation

.

Sir, in the very nature of things, this quots business places fremendous-
powers in the hands of officials, in whose way great temptations come, and
although quotas may be neceasary we have to guard against these evils coming
in. Of course, ns far as T can see, the best solution would be, as suggested,
to conatitute n Commercial Corporation and the Governmen$ must nationalise
the not're foreign trade, so that the evils of favouritism and corruption may
not come in. 1 remember some time back w¢ had questions by my Honourable
friend Laln Deshbandbu Gupta in which he pointed out the existence of
advert'sementa about the sale of these quotss in the papers. It is said thas

uotarn have been allotted to people who were never in the trade. 1t is said

st quotas to the extent of about 9,000 tons have been allotted to a jeweller
in Hombay. Well, Sir, these are allegations I submit which should not be
allowoed to gn nunchallenged and T hope in fairncss to the Government and in
fairmeas to the Hanournble Minister himself, he will give ua a clear statement
ahout these things.

Shri Arun Ohandra Guha (West Bengsl: General): Bir, T rise to suppori
the out motion moved by my Honournble friend Mr. Goenkn. The commerce
policy of the country should be so regulated as to help the economic develop-
ment of the nation. Tt should not be an isolated policy, but it should be co-
ordinated w'th the entire economics of the country. First of all, T should like
to draw your attention and the attention of this House to the jute trade posi-
tion. Tt ia the principal export trade of Indin comprising nearly 28 per cent.
af the botnl exportsa of our country. It furnishes quite & good sum for our
toreign axchange, with which we have to buy our food and other necessaries.
Already the parttion of Rengal has administered a rude shock to this trade.
Soventy per cent. of the raw jute production has been left outside the Indian
Union, snd we have got only 80 per cent. of the jute producing areas. Instead
ol getting some special encourngement. and I. would say, special indulgence,
whioh it should get, this trade has been badly treated by the Government of
tree India. This trade, due to its geographical condition, has been practically
limitad to certain portions of the country—eastern parts of India: and Todia
e e S o e
unique position of whole . Bud now, due
hwmmﬁh? or due o inefficiency or dus #e some oorvupd
pinﬁuo.ﬁhﬁdohlmwbnmm.. .-
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Several speakers before me have related cases of people who were never in
this trade hav.ng been allotted export quotas of jute. These quotas are now
being sold or are attempted to be sold, and it is reported that the Caloutta
shippers who cau supply the hessian are refusing to purchase these quova.
permuss, with the result that the whole trade has been put at a standstill. Huge
stocks of jute have piled up in the Calcutta godowns and our foreign market
15 being denied the supply that they are eagerly awaiting from India. It is
reported that America, one of the biggest jute purchasers, is trying to find out
some other substitute or some cther markets. It has been alleged in this
House that most of the Calcutta shippers are of foreign origin. That is not
exactly true. 1 think not more than 20 per cent. of the Calcutta sh ppers in
the jute trade are foreigners; the majority of the present-day Calcutta shippers
are of Indian nationality. So, Sir, the whole policy should be reviewed. Un-
less this is done immediately, it is apprehended that the whole economic policy
of the UGovernment may be upset. Our purchasing power depends to a very
great extent on the supply of jute to the outside countries. It has been report-
ed that many Calcutta shippers are trying to go to East Bengal, i.e. to the
Pakistan Dominion, which would mean that the Calcutta market and the
Ind an market would suffer great loss.

Bengal has been partitioned and due to that, Calcuttn port has received a
shock. It was the supply port of East Bengal and other-parts of India, bus
now East Bengal has been cut off from its region of supply. Although Calcutta:
deserves some consideration and some safeguard from the Government of Ind's,
we see, instead of that, a policy of discriminating against Calcutta being
followed by the Government of India. I do not like to ascribe any motive or
any regional interests. I know mnot what the policy is.” Somehow or
other, there is something wrong in the whole policy. If Caleutta suffers in
this trade, the whole of India will suffer and the whole export trade of India
will suffer. Consequently, our purchasing power will also go down.

Then, Sir, about 70,000 workers are working in this jute trndé%]in Culcutta.
If the Calcutta business collapses, if the jute trade of Calcutta ¢Bllapses, then
these 70,000 workers with all their family members will be put into very great
difficulties. Lakhs and lakhs of rupees have been invested in this trade and
I do not know what will be the fate of th's huge amount if the trade collapses
due to the short-sighted policy of the Government.

Then, my Honourabje friend Mr. Khurshed Lal has spoken about the tia
trade also. In that trade also, if you are going fo lose the Afghanistan market
or the market in the Middle Euast, that would be a grcat loss for the whois
country.

T would again like to say that the commerciul policy of the country should
be co-ordinated and correlated with the ent’re economic structure of the coun-
try and it should not be treated as an isolated thing.

Then, Sir, T must also refer to the import policy. Now the present import
policy is one in which the system of granting import licences goes oa haphuzardly
without any plan or order. Mostly, we see persons who have been either in
the business previously or who are aspiring to enter into business with a view
to having some means of livelihood get these permits. The whole import

policy should be regulated and controlled, so that our national industry
3 p.m. may prosper and for this there should be some non-offic‘al body. Ap

*  Honourable friend has suggested that a Commercisl Corporation or
something like that should be esfablished. Somehow or other, this should not
be left to the absolute discretion of.the Department. I am constfained to ssy,
Sir, that the Commerce Department, the department which is issuing the
export and import licences has not much of reputation_for honesty and efficienoy
to lose. It may be that thete is something wrong, buf that is for the Honour-
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able Minister to find out. Then it has been said in the House that one foreign
rwhnbmmnhng&hmndshmmmudmmmvm
not oorrect. The Imdion Finance is the best financial
bas writien a eeries of articles against the jute policy of
Governmont. 8o, the whole policy requires to be reviewed and revised
' isw of national economy. 1 again make an appeal on behalf
of Caloutta, which port has already suffered too much due to the partition of
Bengal that Caloutta needs some special care, some special privilege and some
indulgence from the Government of India, so that it may be able to recoup.

Then, Bir, there is another point on which I should like to speak and thabé
ie the tende policy between the two Dominions. Already custom barriers have
been put and I do not know how th's will affect the revenue of the Government.
This may bring some money, someo revenue on both sides, but we should also
lovk to the poor consumers. As far as Bengal is concerned, Calcutta was the
supply port for the whole area, not only for the imported articles, but also for
the indigenous goods and for the goods produced in India. 80 to put these
custoin barriers indiscriminately would mean the strangling of the entire busi-
ness of the province. Bo, Bir, I would request the Honourable Minister to
revise this policy and see if any way may be found ous, so that the two Domi-.
niona mny have some free trade or something like that. With these few
remarks, Bir, I suppord the cut motion.

Shri B. P. Jhunjhunwals (Bibar: General): Mr. Speaker, Sir, one of ths
previous speakers has said that the Government had no definite policy regarding
export and import, but if 1 have understood the Government correctly, whea
the Government introduced the Export and Imporé Control Rill iu 1947, *hay
had cortain definite policy in their mind. and when this Bill was introduced
the ansembly membera had queationed the then Commerve Member as to the
pacessity of such s control then. The then Commerce Member then explained
the policy underlying the control of import and export trade. One of the
things which the Commerce Member said was that especially at the present
junoture we have very limited amount of dollars in our hands and we wans
to export xuch things which are not required in our country and import such

which are moatly required in our country, so that we can incresse sur
production here and utilise our sterling balances to the utmost benefit of tha
country. His spunial point was towards importing of as much of capital goods
on which depends the increase of production in our country. He made it
explicitly clear that we ahall give first preference to importing of capital goods
and foodsbuffa, and shall noé waste our dollars in importing luxuries. Thaé
is the underlying principle which he explained to us and having heard this
argument of the Commerce Member, none of us oould go against the control
of such things and we all agreed. BRut then thers was another thing and that
was taking the power in the hands of the Government, of issuing permits and
granting lieences and on this there was much discussion and there was a aote
af dissent also I was one of those who put in a minute of dissent.

Mr. Sptaker: The Honourable Member is referring only to his minute of
dissent and disclosing the contents of whas he bas stated. T suppose he will
not pn further as to what happened in the Belect Committee?

ghri B. P. Jhunfhunwala: May T refer to the minute of dissent?

Mr. Bpeaker: Yes. ‘

Sari B. P. Jhunjhuawala: I am simply referring fo tha$, and nokhi
yood that. In that I have smaid, Sir: 8 og be-

. ia no objecsion (o the restrictions of import and commodity *whea-
“hﬁ.;mlt Be it for one .lhm:-u:’:‘aim Bul{objcu
te the continmance of the present system of giviag Heances to import and evport a particular
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to a particular person or class of persons, ss this has resulted in ereating o

ol,ulhd interests consisting of officials and the merchants to whom licences are

, and has led to various sorts of nepotisu: and corruption and has come in the way
d --ll

freedom trade. . .

Then, 8ir, an amendment was moved in the House to this effect and several
alternatives were given to the then Commerce Member thap if shese alter-
natives be adopted then the Government has only to take care to see that
dollars are given for importing things according to the principle laid dowm
and to see that the same are not wasted for luxury goods etc. An assurance Was
given by the then Commerce Member that the discretion of giving licences shall

properly exercised. But the resu't shows that what we had apprehended has
unfortunately proved frue; luxury goods have been imported in preference to-
capital goods; and the discussion in the House shows that giving of licences
har resulted in nepotism and corruption of the worst type. 8ir, there has
been a complaint here in the House; I have heard the arguments that licences
had been issued to many newcomers who wanted to deal in this business. I am
not against that, 8ir, for the simnle reason that if you confine your trade
only to persons who bad been i the trade before, the result will be that so
many other intending persons who want to do business wHl be. debarred and
they had been debarred. One of the worst things which has happencd as 3
result of this control is that all the trade has been monnpolised by a few ver-
‘sone and even if anything has been given to the new persons, it has not besn
given to one who wanted to deal with that thing, in order to earn his livelihood
making that as a profession, who wanted to take that thing as a profession but
licences were given to perscns who never meent to msake that thing us a pro-
fession, but just to mske a temporary profit out of that licence, and these tec
were confined mostly to millionairs.

"ii&

My Honourable friend Mr. Chaudhuri was just now telling me that most
of the businessmen who wanted to come into new trades in various com-
modities were not given licences while people who had nothing to-do with that
business and who never intended to do any business were given Ticences; the
result was that bona-fide businessten were kept awav from dealing in things
which they wanted to develop and thereby promote regular trade. I am not
concerned with who gets the licences and who does not get them: that is not
8 matter of much interest. What I however feel most. is that dollars which
sheuld have been utilised only for capital goods and for things as foodstuffs ctc.
bave been utilised for things without which w- could and can very well do.

Bir, I asked a question here as to the quantity and value of materials im-
rted into this country after the 15th August lasb, because as to the things
imported by the previous Government before that date the less said the better.
Bo T pub this question on the 2nd December last about capital goods, luxury
goods and foodstuffs. That information was not supplied to me; I was told
that the information was being collected. The other day I asked the office-
whether the information was readv, sund I was told that it had not yet been:
sollected. Then again I wanted to know from the Finance Minister as to.
bow mueh of our sterling balances has been utilised for capital goods and how
much for luxury goods and foodstuffs. He referred me to the Report on-
Beaborne Trade; and ss regards capital goodr snd consumer goods he «aid’
the statistics is not kept. Bir, it is & matter of great regret that even our-
Minister does not know what smount is spent on capital goods on which
devends the future develorment of our country. This shows what control
they have kept! It was said by a previous speaker that camphor worth 60
akhs of rupees was imported. out of which only 20 lakhs worth was requirad'
ﬁ"f ’gdustz Co::u m(t}hcm know wl::nw;a do]::” with the ﬂu;eet of that camphor.
8o %o you s filled with orly luxury goods,—
lipsticks, toothpaste, perfumery, wine, etc. But machine toolsind paris are not
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av le sb all. The Pinance Minister said that there is no bar and all ppk-
cations for capital goods are granted ss s matter of course. But if the Commeroe
Minister will kindly go through the file he will ind that that is not so. :

Sir, T have no more time to give instances that the Government has not
‘exercised the control over dollars y. So far as control on dollars and the
granting of licences and other ¢ are concerned, it is not the policy which
is wrong. The policy is there and ¢ ‘s right, but, it is the administration
which is faulty and must be remedied. Bir, I support the cut motion.

The Honourable Mr. 0. H. Bhabha: Sir, I am highly obliged to Honourgble
Members for their frank and freq comments and  suggestions on  matters
pertaining to the Commerce Ministry which, 1 may nssure them, T value very
deeply. 8ir, it shall be my endeavour to have these various suggestions care-
fully scrutinised by our Ministry ot the sarliesi possible opportunity; and 1
on my part undertake to give effect to them in the light of this detailed examin-
ation without the least possible delay.

Bir, # Honourable Members wil! permit me, I will sav a few words ahout
my personal “attitude towards controls in general and those specific aspects
of controls in icular which have loomed so largs in the course of our
deliberations today. 1 am no lover of controla for controls’ sake. Neverthaless
T realise that in those spheres of our present economy where a purposive
direstion is’ neoded it is not possible ta remove all rostmints or controls aver
those oconomic activitiex and leave them to the so-ealled natural economic
laws to take care of them. S8ir, that in my view would be a right royal road
to chaos. confusion and social inequities. At the same time I fully recognise
that it in Government’s duty to see that only those controls or restraints are
kept which should be of a bare minimum nature in order that economic iai-
tiative and enterprise are given the fulleat scope for development and are not
‘clogped and comeshed in a mass of rules and regulations or ental codes.
(An Honourable Member: "In it private enterprise?’’) All enterprise ineluding
private entorprise, because that is the basis of trade and commerce.

8ir, that is essentially or basically & problem of administration and organiss-
tlon to which very close acrutiny will have to be paid in the near future and
%o which —1 will regretfully though very frankly sdmié to the House—it has
not been possible fof me to give sufficient atéention which it deserves or
merits because of my other prececu s with several vital issues, Honour-
able Members are aware of the ships and hindrances resulting in
orisls with which we have been faced and which we had to tackle. I do nod
want to plead this as an excuse but T hope my Honourable friends will take
this as an explanstion for my inability to come to grips with this essentially
-organisational matter of Governmental control machinery.

Bir. a good deal has boen aaid about ineficiency, corruption, mismanagement,
m 1 dn.ml dumi‘w:“go ini;i::a dohﬂlmdnm . At the same iime 1 do

want unequ v t0 ute . However. if T may pass on my exper
tence of this Miniatry of the last few monthe, for whatever it may be worth 4o my
Honoursble friends, I can say that most of these complnints nre. to put it
mildly, over-exaggerated. Neovertheless, Sir. we bave tried to do our best
under trying circumstances and we shall spare mo pains hereafter to see that
all these cumplainte. which have been closely essociated with our control
offices, are eliminated at the earliest possible opportunity.
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-that accelerated promotions were also given. But I do not desire to go into
and rake up the unhappy past at this juncture. We have, Sir, during {ke
. lsst few months taken some positive steps to remove several of these svils
which have crept into our machinery of control, and for the benefit of the
House I shall mention one or two of such steps.

Verv stringent security measures have beer enforced in order to preven¥
all and sundry from literally invading our control offices and establishing
contacts with not only our officers but other members of the staff. According
to reports which have reached me, this step has had its desired effect and wo &
Targe extent efficiency has increased.. We have also at the same time effected
a large number of transfers in order to eliminate many & square peg from
the round hole that he was in and we have taken steps to see that wherever
any replacements or additional staff are recruited, a proper selection of ine
.correct type of personnel is done according to our strict governmental regula-
tions. I have every hope and faith that in the none too distant future very
little will remain that can be said agamnst our control organisation. For all
this T honestly and sincerely feel & sort of publiz co-operation and public spirit is
needed from not only my friends who have heen all too willing to eriticise >ur
control mahcinery, but also from the general public at large. I can give this
assurance to my Honourable friends here today, that T shall verv much appre-
ciate it if they bring any case of complaint personally to me and I shall
personally undertake to investigate it and I can promise that suitable and
most drastic steps will be taken against those who are responsible for giving a
-bad name or odour to cur control offices.

~Sir. T do not want to say very much more regarding our organisation and
administration of these offices. Only one word more: just as a single swallow
does not make the summer. so T would sny a few instances or complaints
againat our control offices should in themselves not be sufficient to condemn
-our whole organisation as such. T shall be failing in my E%ty if T did not pay
my highest tributes to some of our superior officers, who have risen to the
occnsion at the moment and who are co-operating with me in eliminating
'many of these evils.

~ “Well, T shall now pass on to a brief elucidation of our mueh maligned expord
-snd import policy. We have heen accused of not having a policy whatsoever.
In that connection, my Honourab'e friend, Mr. Anathasavanam A¥vvangar. as
well as my other friends like Mr. Krishnamachari and one or two others from
-thie House have accused us of a lack of a foreign trade policy. May I remind
:my friends that the foreign trade policy of this country as we visualized it
was enunciated so far back as October '1048. Tt was an occasion when I
‘presided over the Trade Policy Committee consisting of businessmen, economiats,
‘representatives of Chambers of Commerce—more or less » well representative

thering, wherein that policy was very clearly and unequivocally enunciated.

at y still stands. If I may say so. international trude is not an cud
‘in itself. Tf is, as T said then, a means to an end, and so far as our exporte
are concerned, at that time I said that it shall be our desire to see that only
manufactured or semi-manufactured goods are sent out of this country in
fncreasing quantities. On the other hand, so far as our imports go, T felt that
‘what we needed and what was pointed out by my friend, Mr. 3'Egnjhunwsls 8
few minutes ago, was essentially capital goods for production purposes in
:lénu :untq 80 88 to increase the innate wealth of this grea land. That policy

Now, Bir, T shall come to the details of our import and export policy. Ma
¥ before -I get down to $hese details, remind .the House that m%'ang
-axpord policy oan be a static policy. Accordingly our imporb exporl
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Joridhigfulr ] acoording to the -changing factors
policy is s dynsmic policy, which vaiies ing to ever-changi
wﬂwhhhwemﬁmdoﬁeumsﬁm&ubwbhh“pﬂwhuhh
sdspted. As my Honoursble friends are aware, our imports and exports were
ocatrolled in the early period of the war, sometime, if I remember right, from
she year 104142, Our cootrol over e was largely effected with the:
svowed objects of reserving essential for national needs: and, secondly,.
mﬂ:’ key commodities from going into territories which were under the.
eontrol of the enemy. Since then, I know that the second circumstance or
factor which motivated our control over exports no longer exists. All the same,
even after the termination of bostilities, it has been deemed proper thak
eontrol over exports should continue in order to see that there is an equitable
distribution of commodities, of which the world is in short supply, to all our
markets, thereby retaining our old or natural markets as well as newl
scquired ones, trying to ocanaline our trade to those channels from  whic!
souroes we are likely to secure those goods so urgently needed in this country:
And our third eration for continuance of export oontrol is to earn aa
much foreign exchange as is possible in these diffioult times for our purpose.

Our export policy is ocoptinuously kept under review and it is relaxed or
liberalised according to ocircumstances of the case of particular articles con-
stituting our export list. No unity is lost to decontrol as early as
possible, so that we may be relieved of all the odium that our Ministry is

nerally associated with and for the information of my Honourable friends

may say that since the termination of the war roughly about 200 urticles
bave boen completely decontrolled. Controfled commodities—and there are-
not too many of thom—are allowed to be exported out of this country on what is
geverally called the “‘established shipper’'s principle’’, that is export juotas
sre granted to such applicants who have in the past exported those commodities
or goods to partieular countries during a particular basic year. The basic
year generally taken is the year 184142, Even then in such commodities, In
ordor tu ensurv that geniune or bona fide traders are allowed to take interest in

theso various trades in which they were not in the previous or basic vear,
a cortain percontage is reserved for what are called new comers. .
There are other controlled commodities like oilseeds, oils and jute. in whish

$he “‘cstablished shipper’s principle’’ does not work or was found to be wanting
In some respeots and had to be changed. For those commodities licenses are
issued to any applicant who is familiar with that particular trade and who can
show firm contrasts with foreign buyers abroad............ '

Shri Biswanath Das (Orissa: General): May I know why the Governmens
are allowing such useful and commoditics like oil cake to go out of
fhe country? They are useful as for animals and also useful for agricul~
Sural purposes.

The Honourabie Mr. 0. H. Bhabha: T will explain that later.

As T was aa in these particular commodities there is nothing like ax
*“established lhm'. prlnd&’" st work but ﬂi'uﬁom are invited from
all who are connected with trade who have ledge of that trade and
whomnhq;nﬁ;mmmﬁﬁhni@mm In ocertain cases too ‘an
extra u taken, namely a certificate or & guarantee from the i
mdor?kmduditmmspmdmd. s N back i

Since the particular matier of jute has been voiced so fervenfly i
Hmhdny.womle::mhowhnmpdbyoro&uthhgn;r&in‘?ngﬁt:
our exports, I should Ii in » little detail our jute export policy.

We are ss anxious a9 any of our friends who b id oertain thi .odny
% see that our juhm#emninldmmdn:liml.:p::—minmt ion _ 4hb
8 enjoys in our export list. A very inent queetiorr which can be answered

i
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rightaway before I go into the details of our jute export system is, why is i%
necessary aé all to maintain control over jute exporta? Bir, there are three
factors at work which necessitate the continuance of our control over jute
exports. First of all, we have to s0 canalise our jute trade to those countries-
trom which we can earn the largest amount of foreign exchange that is so badly
needed to buy the surplus capital s and foodstuffs which are only available
from those particular areas. For the sake of canalising our jute trade in those
particular directions we have to assign what are called ‘‘destinational quotes’’.
Quotas are given to particular countries and according to our needs of parti-
cular types of foreign exchange additional quotas are given to those particular-
destinations. In ‘the second place, as Honourable friends are fully aware. we:
have our trade sanctions against South Africa. We have to be careful enough-
to see that jute, which is so much needed all over the world and more so when
there is a jute-famine as in South Africa, is not allowed to be re-exported from
certain of these countries to SBouth Africa. A few instances have been brought
in the past to the notice of the Commerce Ministry by some friends of this
House as well a3 by certain friends outside and accordingly steps have been
taken to cancel the destinational quotas of these particular oountrics. Without
that help, I contend, it would not have been possible for Government effectively:
to enforce its trade sanctions against South Africa.

There is a third reason too why we desire to maintain the control :vstem
bver our jute exports. As Honourable Members are fullv aware our require-
ments of foodgrains are quite urgent and it is available ouly in certain parts of
the world, where it is surplus. Acecordingly very often QGovernment has to
negotiate barter transactions or arrangements with those particular countries
and jute goods are urgently needed in such transactions. Without a control
over jute exports it will not be possible, for us to effect these barter arrangements.

Now, Bir, I shall come to the details of our jute control. As several of
wy Honourable friends here in the Hause must be aware the jute vear begins
from July and ends in June. This jute year we have thought fit for :dmini-
strative reasons to divide into two equal. parts, namely the period from July
to December and the second perind from January to June. During the last
four or five years before the introduction of the estahlished shipper’s principle
in 1947 after the fixation of destinational quotas, jute export licenses “were
issued to all business people who were familinr with the trade., who ecould
produce evidence to show that there have been orders from foreign buyers i1nd who
could also substantiate those orders cither by bank guarantees or lotters of
aredit. This system somehow was altered during 1947 and the establishad
shippers principle was for the first time introduced in its place. The cstablish-
ed shippers principle, so far as jute exports went, operated only for onc ship-
ping period. Certain evils of that aystem were brought to our notice and
I am sure what my friend Mr. Naziruddin Ahmad was alluding to, namely
sbout the representations made to him in December, was to the same effect
and the representations must have been the same representa-
tions which were made to us also in the Commerce Ministry, Those represent-
ations  brought to light certain features which we  honestly
feel are _wot in the best natiogal intereste. Under the established
shippers principle where quotas were distributed to a few firms who had been
exporting jute and jute goods from this country in the past, they were allowed:
%o select any one out of the past ten years, ranging from 1988 to 1948. We
examined those figures and we were convinced that in the best interests of
She nationals of this country as well us in the best interests of our jute export-
Wrade we could not tolerate that state of things to continue. Also, the West
Bengal Qovernment drew our pointed attention to the fact that the newr
system which had worked for that one shipping period had rescted very bsdly:
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on our Tndian shippers. The figutes that they produced to us went to show
thas 80 per cent only of the total export trade in jute and jute goods went
into Indian hands whereas the rest, that is 70 per cens, wss confined o
pon-Indian shippers. I do not desire to waste the time of the House by
telling it as to why this state of things, namely that 70 per cent of the trade
during that particular shipping period went into non-Indian hands, was t.h.ara.

8ir, there have begn oertain complaints or, if I may put it, allegations

inst the distribution of these quotas. Before T come to that point I should
f.f- e to impress on the House that the new system for jute gxporte is nothing
but tho reversal 4o the system which was in operation for about three to four
years. with certain modifieations. 1f mv Tonourable friends in this House
took the trouble of comparing the notifications then issued or the system theu

vailing with the system which is in existence today they will find that there
r‘hurdly any difference.

Shri Ramnath Goedka: What is the period?

The Honmoursbis Mr. O. M. Bhabha: 1943 to 1st April 10d7. Certain evils
were tried to be remedind. One of the conditions that was enunciated whila
going back to the old syntem was that in the first instance a provisional quota

would be issued to such merchants who showed, or who had proofs to
show, that there had been a concluded business or contrsct with a foreign
buyer and thereaftar they were required to produce an irrevocable letter of
‘oredit in their own favour. Now, my friends will understand that it is very difficult
for forsign buvera to open such irrevocable letters of credit in names of a jewaller
or & candlestick-maker as they have tried to make out. 8ir, Another
that wo have tried to take while going back to the old system has been that
we have made it & condition to thomfmw of quota slips that the documents
stached thereto will not Le negotiable instrumente among bankers.

ghri B. P. Jhunjhunwala: On a point of information, 8ir, the Honourable
Minister aaid that bofore a quota was granted one has to enter into a con-
«oluded contract, say, for a particular quantity of jute. What will happen to
'his concluded agreement if subsequently you do not give any quota to him?

The Honourable My, 0. M. Bhabha: Rir, 1 did not mean that there should
‘be 8 oconcluded contraot exclusively. KEven finn orders were sufficient for
dasuipg these provisional quota alips, In cnses which have been referred to
by my Honourable friend Mr. Jhunjhunwala. if he carefully studies our noti-
flesions on the subject and our Press Note which we hope to issue today after
this dobate is over, he will find shat we have specifically and categorically
stated that where bona fide concluded contrmcts exist very liberally quote
slips will be issuad for those quantities. -

Pandit Lakshmi Kanta Maltra (West Bengal: Generul): You are giving
wsome Wme-limib to those people to establish their claim.

The Honourable Mr. O. H. Bhabha: Yes, I would just like to touch one
‘more point. The time is up and you have already served me with a notice,
but if you will permit me. Bir. and il my Honouruble Colleague the Hea'th
Mnister will agree %o sparing a few minutes for me T shall refer to it.

Mr. Speaker: The difficulty iz not of his Honourable Colleague nos i
%o spare some time, bui that ane and a quarter hours are ailotted to tha
discussion, :

The HMonowrable Mr. O. X. Bhabha: 1 will then try o be as hrief ss possible.
The other essential voind is abous allccation of 3 ;
‘wade awey fram Caloutta. Immuinuohﬂuhﬁobtmhmolm
propaganda that has been consistently guing on in .
statistios which are avellsble %0 ws it can bs shown—and 1 will ‘ welcome
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any of my Honourable friends to come and have a close sérutiny of these data
_and statistics—that the bulk of the trade, as it used to be, is still with-
Caleutta firms. (An Honourable Member: “European firms”’) No. In some:
~Gases 100 per cent. of the licences issued are to Caloutta merchants and - in
other cases nothing less than 70 to 75 per cent. have been issued to Caloutta
firms. It is merely, in my view. an inspired propaganda from certain quarters
that has been vociferously going on and I would like o treat it with the
contempt that it deserves.

As I have very little time at my disposal I am afraid 1 canpot go into many
other things regarding our jute export policy as much as I would like to do.

* Mr. Naziruddin Ahmad: What about unused quotas?

The Honourable Mr. 0. H. Bhabha: That is not true also. I will go to the
other subjects. I shaii go into a few prominent points-which have been made
out by some of my friends during the coursc of the debate. I plead at once
guilty to the charge that we have not got sufficient statistics readily available
which is not only a handicap to my Honourable friends in this House but also
@ great handicap to me personally. We have tried to strengthen our statistical
organisation, but at the same time there are no doubt delays in these publica-
tions. The delays, if I may say in just one line, have heen the cumulntive
result of several factors which have been in operation for the last few years.
In the first pince, as my Honourable friends are aware, our Commercial and
Btatistical Intelligence Section is located at Calcutta where there were a
series of troubles necessitating delay in the publication of our vital statistics.
Sir, there was besides the postal strike to which I must also refer. And the
-greatest handicap, Bir, has been the printing press, a point which might be
snswered by my Honourab'e Colleague the Works Minister.

Shri M, Ananthasayanam Ayyangar: Have statistics been gathered?
The HMonourable Mr. 0. H. Bhabha: Yes, they have been gathered.

Diwan Chaman Lall (East Punjab: General): The postal strike wus over
a year and a half ago.

The Honourable Mr. 0. . Bhabha: Sir, as I have admitted to the House,
we nre very much handicapped by lack of statistics, and 1 can assure my
Honourable friends that every effort will be made by me to see that our organi-

~sation keeps up to the time-limit and that the statistice that are published
~will become useful and are published with the least possible delay.

There iz one other point about the International Trade Agreement raised
by my Honourable friend Mr. Anathasayanam Ayyvangar. As my Honourable
friend rightly said, we have at Geneva concluded s tariff and trade agresment
‘with fifteen countries. This agreement was carried on under difficult circiun-
stances which was referred to by another Honourable friend of mine, that our

- delegation was handicapped because of the partition of the country that then
took place. Nevertheless I may assure my Honourable friend Mr. Ayyangar
ss well as my other friends that this matter of international trade and tariff
-agreement, as well as the Charter which has not yet been finalized, will he
laid before the House on a subsequent occasion and the House will then nave
full opportunity of debating on that subject. For that reason I do not propose
o say anything more now nor do I desire to contradict a few misstatements

-or incarrect statements, if I may put it so, that have been tade by one or
two of my friends in this House pertsining to clauses in the Charter.

Diwan Chaman Lall: Will the decision taken regarding the Charter be
“final before it is placed before the Assembly? gorcing

Honoursbis Mr. 0. H. Bhabha: Tt cannot be final. It hae to be
vratified by the Assembly, so also the Trade Agreement.
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Dr. B. Pattchhl Sitazamayys (Mudras: Geperal): The Honourable Minister -
esid thad in 1947, “'somehow’'—thut was the word used—the old system came .
o be adopted. I shought he was the Minister concerned in 1947.

The Honoursble Mr O. H. Bhabhs: No, Sir. I was not the Minister-in- *
Oharge. :
Dr. B. Pattabhi Sitsramayys: Could he enlighten us on the point?

The Honourable Mr. 0. H. Bhabha: 1 do not want to go into this matter of.
jute quotas, but my friend Dr. Sitaramayys, is s member of the Standing -
Coramittee and I shall be giad to supply him with all the information when we -
convene the next meeting of the Standing Committee of the Legislature.

8ir, 1 shall now come to the question of Trade Commissioners organization,

against which one of my other friends has moved a cut motion. S8ir, T

aware of certain deflciencies of our trade organizations sbroad, and also 1 awn

aware of their not having fulfilled properly the role that has been assignad or-
allottod to them. Nevertheless I nssure my Honoursble friends of this TTnnge

that we shall see that our Trade Commissioners live up to the jobs in which

they are placed, and we shall also see that a sufficient number of Trade Jom-

missioners are posted i places where they are very badly needed for the -
development of our trade.

My friend Mr. Diwnkar, has referred to coastal shipping. This is one of
the problemns which is always in the fore-front of the Commerce Ministry and-
I promise ‘that all active steps will be taken to see that our coastal shipping-
{s reserved coxclusively for Indian bottoms ss fur as possible. In that Lon-
nection I am sure my Honcurable friend is aware that st the present moment:
thero is what is called & oconfercnce, which consists of two non-Indian Lines
and ono Indian Line, which is carrying our coastal trade. The Shipping
Policy Committes, which he referred to, submitted its report some time last
yoar and we have moro or less accepted all the fundamental recommendations
contained in that report. We are trying our utmost to see that coastal ship-
ing is kept oxclusively for Indian ships, but our bigrest bottle-neck, if 1 may
iform the House, is our shortage of tonnage We have made efforts in that
direction too, and as 8 first step we propose to introduce what is called the
licanaing system for our coastal ships. By that method we hope that in

uol oourse of titne when more Indian tonnage is available, the share of

dian shipa in our coastal trade will be gradually increased to the elimination:
of non-Indian shipas. ’

Shri K. Banthanam (Madras: Gienersl): Arc you h\t;oduning a Bill in this
session about that?

The Hooourable Mr. 0. H. Bhabha: Yes. Legislation will be brought before.
the House very soon. Regardiung country craft, we know the important park
that country orafts hu:“r!nyed 0 far us our coastal trade went especially during,
the war years, and in order to put them to some use and co-ordinate them wi
big steamship companies, to which my friend has referred, we have set up a.
rnmluu % find out ways and means by which these country crafts can.

fitted into the whole picture of reservation of coastsl trade also.

Bir, T see that the time is running against me. I would be prepared to--
u:otl‘tqrnuquﬁouthnmvdmyﬁmdlintbeﬁop;might'
h‘hglomynohee_.ordlhuemm pointe which I have not touched upoa-
dmh:nhnll‘d&yn.lmpumstom&h information should aay
Honours em vare to come t d ask for it. With these explana-
tiona and assurancee, I am sure, Bu-mm' . '



GENERAL BUDGET—LIST OF DEMANDS 1847

The Homourable Mr. 0. H. Bhabha: I will say just one word about this.
“Thet is always before our eyes and we have a scheme of that nature under
consideration of our Ministry at present. There are certain obstacles and
"?:vou]d bave liked very much to put them before our Honourable friends in
the House, but because of want of time I regret it is not possible for me to do
#0. | hope with these assurances my Honourable friends who have moved cut
motions against me will kindly withdraw them.

Mr. Speaker: Of course, they are not cut motions against the Minister,
but in respect of Demunds, What is it that is desired now by the Honourable
Mombere who have moved the cut motions?

Shri M. Ananthasayanam Ayyangar: With the sweet reasonableness of tha
Honourable Minister, 1 am convinced that he will,do his best. I beg leave
.of the House to withdraw my cut motion.

Shri Ramnath Goenka: I also beg leave of the House to withdraw my cut
motion. ,

Shri V. 0. Kesava Rao: I also heg leave of the House to withdraw my cut
-amotion. )

Shri R. R. Diwakar: I also beg leave of the House to withdraw my cut
motion.

Mr, Speaker Have Honourable Members leave of the House to withdraw
‘their cut motions?

The cut motions were, by leave of the Assembly, withdrawn.

Mr. 8peaker: The question is: :

““That & sum not excceding Rs. 45,82.000 be granted to the Governor General to defray

the charges which will come in course of rpsymenl. during the year ending the 3lst day of
March, 1849, in respect of ‘Ministry of Commerce'.”

The motion was adopted. -

Mr, Speaker: Before the House proceeds to discuss other oud motions, I
shou'd like to invite the attention of Honourable Members to the fact thas
‘the arrangement of allotting this time of 24 hours and 1} ‘hours does not seem
to be guite satisfactory, but that is for Honourable Members to decide amongst
‘themselves. We are already short by 16 minutes in regard to the time allottad.

S8hri Mohan Lal Salmena (U.P.: Genernl): The House may sit for fifteen
minutes longer.
Mr. Speaker: Yes, but personally I would not encourage that practice
-every day. It involves many other considerations if we sit longer: people have
4py OPrOintments. there are’ considerations of the work which the staff
= is put to, and if members carry an impression that we ean sit
longer, then the time.limit becomes meaningless.

Dr. B. Pattabhi Sitaramayya: In view of the fact, however, that the nezt
-one is a lady’s chance, it may be given.

Mr. 8peaker: T am merely pointing out tha various aspects; the House, >
course, is aware of it. I wish we could give more time to the present Demand,
and the Honoursble the Commerce Minister had longer time at his disposal;
‘80 that he could have placed before the House more material which it was
neccssary to supply to the House. But that is a matter for the Honourable
Members. as I said. This is an agreed arrangement to allot time like that.
and, therefore, T do not wish to interfere with it.

This also brings to notice one more fact, that in cases of an arrangement
Yike this. the number of Cut Motions should not exceed two, af least when
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she %ime limib is sbout 13 hours. | find there are three Cut Motious to be:
moved now. That means that, even if the House sits up to 5-15 r.M., out of;
the 75 minutes that we havé, ot least 20 minutes will have to be given to g™
Honourable Minister.

-Dr. B. Pattabhi Sitaramsyya: Half an hour for the Minister.

Mr, Speaker: | am saying at least twenty minutes. Even if it is tweniy
minutes it leaves 55 minutes and if three Cut Motions are to be moved sud
H each member moving it is given 15 minutes, 45 minutes are cut off leaving
ten minutes for the rest of the speakers. Therefore, I would earnestly appesk.
%o those who are going to move these Cut Motions not to take more than $en
minutes, %o us to leave some time for other members to express their views.
Dxxaxp No, 18.—Mpnstay or Haavra.
Public Health Policy

Dr, V. SBubramaniam (Madras: General): Sir, | beg to rpove:

"“That the dsmand undsr tbe bead ‘Ministry of Health’ be reduced by Re. 100."

MroBpeaker: Cut motion moved:

"That the demand under the head ‘Ministry of Health' be reduced by Ra. 100,

Demaxp No, 51—Mxpical Services

Need of encouraging Ayurvedic System of Medicine and Registration of
Ayurvedic Practitioners

Shri Biswanath Das: Sir, I beg to move:

*“That the demand under the head *Medicul Servives’ be reduced by Re. 100"

Mr. Speaker: Cut motion moved:

“That the demand under the head ‘Medical Servives' be reduced by Ra. 100.”

Inadequacy of Medical Reiief

Beth govinddas (C.P. and Berar: Generul): Sir, I beg to move:

“Thet Use domand under the head ‘Medical Seivives' be reduced by Rs. 100.”

Mr. Speaker: Cut motion moved:

*“Thut the demand under the head "Medical Servics’ be reduved by Ra 100"

Dr. V. Subramaniam: Sir, the building of a nation and of the national
health must be the consideration of the Central Government. Now we see in.
Iudin only living creatures, creatures which are moving about in ptreets with-
out proper health, We have been in different circumstances bus now we are
free; in order to safeguard our freedom we must be a healthy nation. Health
ia the first itom und the Ceutral Government must take every step to take care
of the health of the nation and do all research work which will help the healthy
growth of the nation. Without s healthy body we cannot grow a healthy mind

and a healthy nation. 8o, nest to food, the health problem of the country
must be the fimt problem.

As the time at my dispoeal is only ten minutes, I want to give certain facts
mﬁ ﬂm,m from the Report of the Health Survey and Development Com-
mittee itself s0 that we can make matters easy. Since I cannot develop each
and every point I am going to give you only the points.

The first request that I will have to make is that the Central Government
go&l:l a.ll;:nlugi:-lom:alhofmuney and that the money so allotted for the health

na will no a that it will retu double-f i
The Report saye. waste, tha will return old in different
mhmmmml.dnthmhm&lghm
of s tﬂmuﬂmupﬂ&mdmﬁm-
Improviag the aaticsal is a git-adged investment yielding steady
returs in tncressed productive cepacity.” . —
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'Mhese were the words. I cannot say anything more than that the allot-
ment made in the Budget for the Public Health of the country is very very
e. The Central Government must tuke responsibility. No doubt the-
fed of medicine has been taken as » Provincial subject. I do not grudge it—
Provinces should be given autonomy in that subject of treating patients and.
giving all medical relief for the persons of that Province. But there are a lot of
things to be done. For a long time Central planning, co-ordination and re-
search will be necessary to make our medicines self-sufficient and bring our--
selves in line with the medical facilities which foreign countries give. 8o, un-
less the Centre controls certain branches of medicine, research and co-ordina-
tign, it will be very difficult. For that purpose the Public Health Ministry
must be made a permanent Ministry on a proper footing. As far as my informa-
tion goes, the Ministry is even now on s temporary basis. I hope the Minister
in charge will more or less place the Ministry on a permanent footing, though.
not with a large set of officers, at least with efficient administration to look
atter the branches of the Centrally Administered Areas and subjects which have -
been given to the Central Government. A Central Organisation is so very
essential.

As regards the grants given to Provinces, the Central Government is grant-
ing as block grants and has not fixed, I think, that a -certain percentage of
. grants given to Provinces must be set apart for public health expenditure. If
it is possible I would even request the Honourable Minister that a certain per-
centage of money should be fixed from the block grants made by the Centre
to the Provinces and the Provinces must spend that amount for the welfare
and public health of the people there. Otherwise those amounts might be utili-
Sed for other expenditure. So I will insist upon this point.

The other point is ns regards the Centrally Administered Areas—Delhi and
Ajmer-Merwaru, I am giving an example. The total budget allotment is
Rs. 6-34 crores out of that for medical expenditure they spend only about
Rs. 62 lakhs for the public health of the Centrally Administered Areas, This
amount is wholly inadequate. The present public health fonditions are very
low as I have said. The death rate is very high—I am not going to give you
the death rate, etc., and horrify you with all those figures but evervbody knows
the state of affairs.

As regards the poor state of health, the eauses are many. Malnutrition
alone will not be taken as the chief reason. Since India is an agricnitural land
and a land of villages, the medical relief and the public health relief should
reach the villages. Now they are not reaching the villages; Government mnsh
see that they reach the villages without further delay because unless we have
strong and healthy villagers, it will contaminate the whole distriet and from
the district to the province and from the province to the whole of India.

[.’lt thix stage Mr. Speaker vacated the Chair, which was then occupied by
Shrimati Ammu Swaminadlan (one of the Panel of Cliairmen)]

So certain Central legislation or central direction tmay be necessary in
matters of public health. As regards malaria Leprosy prevention and other
epidemics. they must be stopped. No doubt relief is given in the provinces.
But directions must go from the Centre, I can give many examples. Take for
instance, sewage water. In some towns, they are simply letting it out into the
rivers. T know in Trichinopoly it is let out directly in%o the river. There are-
many other places where this kind of thing is being done. Septic Tank effluents
must be constructed and it is only through them that sewage must be taken out
and let jgto the rivers. Thus there are many matters in which the Centrsl”
Government can give directions. The same is the case with regard to housing
aleo. "Phere must be a housing programme for industrial aress. It is not enough-
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.mere sanciioning money for Tuberculosis hospitals etc. The preventive side
must first be considered and preference must be given to the preventive side.
People must be educated to be healthy and lead healthy lives. What happetis
.boday? If there is an epidemic, the public health menials and officers rush to
the place and pour some phenyle und other things and go away. The next day
aguin the same dirty conditions prevail. The villagers are left to their own
fates, That must not be the criterion for the Public Heulth Department. They
must educate the public and bring out public health pumphlets. They must
. twll the people bow they must live in villages, how sanitation must be main-

tained. Health bulletins must be issued. And here, if ] may refer to the
Ayurvedic systemn of medicine, it lays down certain principles. It lays down
what oh individual should do when he gets up in the morning till he goes to
bed. 1t Inys down how he should wash his face, how he should clean his teeth,
how he should take bath, whether he sbould take oil baih and when he should
take it und so on. These are the things which keep un individual healthy, If
these things ure preserved, and thereby the health of the individual is  preser-
ved, then therv will be n healthy nation. So, unless individual ill health is rec-
tified, it is no use your spending money on big Hospitals und other things.

There nre many other things, Madem, which I can give 8s examples in
-developing individual health, but my time is short und I cannot give compara-
tive figures with other countries. As regards hospital facilities, 1 would say in
:general that they are wanting. I have no time to go into the question of the in-
sdoquacy of health personal i.e. midwives, doctors etc. individually. In partF
-oular, I would requess the Honourable the Hen!th Minister to see that as regarde
“Tuberculosis an Institute of Tuberculosis is set up here at Delhi. As regards
public health und sanitation, I am afrid it is not being seriously thought of.
Publioc Health aro talking of bore hole latrines. After some time re-
‘gular tests will have to be done, as'to, whethor the sub-soil witer has been
polluted near by. Who is to do that work® But its poesibilities must be ex-
-plored. For thut purposd a Public Health Engineering Section must be attach-
ed to D. G.°s Department. As regands training institutions, they are very few.
There should be a scientific expansion in them. In Delhi and the Centrally
Administerd Arcas, the Lady Hardinge Hospital, etc.. must be extended and
‘the Cantral Governmens should eonduct research in various Branches and the
- ool taken by the centre, The Central Government must be more liberal to
-the Provinces in giving grants for public. and thex should also specify a certain
-amount which the Provinces, should spend for Public Health. )

With thess wonds, Madam, I move my out motion.

Shri Blswanalh Das: Madam 1 thank you very much for your favour of
allowing a period of ten minutes even to discuss a question of this magnitude.
With a majority, and at that an overwhelming majority, assured, there need be
no difficulty for s Ministry to be worried about the discussions because they are
sure that these cut motions will be withdrawn. But, Madam, 1 want the
Honourable Ministers to feel and see that the explanations that they give here
sre being carried to the countrvaide and ple are being explsined the inten-
tions underlving a narticular act of the Ministry. From this view of the ques-
tHion, our discursions here assume their importance. I want the Honourable

to realise that serious propaganda is being carried on against them
and agsinat the Cougress organieation in the countryside by in parties.
Bh&hmﬂw'hhhmkumfeduﬁmouinm of
Mm«twlmwam.uolhnnguinhmﬂion and carry the meplies to
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the masses. I want the Ministry and the party organisation to see these things,
and see them in their proper perspective. That is why I feel sorry that a ques-
tjon of this magnitude should have been given only ten minutes.

i
" Madam, I am today moving s cut about Ayurveda. Ayurveda is the
svience of life. It represents our culture. It represents oriental culture, It is
a scienee full in itself, and independent. Judged from the point of view of
“utility, it is of supreme importance to the people of this country. The living of
an Indian was so good that his average life was 125 years, which phenomenon
does not exist in any country of the West today, with all their so-called advan-
ced science. Unfortunately, in India Ayurveda has not received official pat-
ronage. Official patronage goes to a system which was born in other soils.
Today, look into educational institutions, look into research institutions, look
into hospitals,— everywhere you find allopathy and very little Ayurvedic insti-
tutions which are maintained, supported or subsidised by the Government. It .
has been my unfortunate experience that the system of Ayurveda has not only
not received its patronage from the ruling classes who presided over the des-
tines of Indin before August 15, but also from its Advisers some of whom were
Indians themselves. Today it is our good fortune that the Advisers of the
Government and the Government themselves are not of the same old stock as
before August’ 1947 Therelore, T have a right to expect hetter treatment for
Avurvedic system of trentment.

Madam, this system of medicine has suffered the neglect of centuries, has
sufferegl from the obstruction of people who never had a word of sympathy for
it. Now conditions nre changed. People have therefore n right to expect that
this system will be restored to its previous prestige and eminence. It is fair,
Madam. for me to give friends here an idea of the attempts made , towards its
revival. After the introduction of the Montagu-Chelmsford Reforms, earnest
and immedinte attempts were made by the Provincial Governments of the
day to revive Ayvurveda. In this regard, Committees were=constituted and
specially, the Government of Madras under the guidance of the late lamented
Raja of Panagal constituted a Committee. The Government of Bengal _also.
constituted another Committee and similarly, some other Provincial Govern-
ments also took parallel action.

Madras took a distinct step in this direction by giving shape to the recom-
mendations of the Committee. Madam, in Bengal verv little has been done
and theugh the committee appointed by the Government constituted gentlemen
like the late lamented Gananath Sen, Jadunath Gupta and Jamini Bhusan~
Roy, very little has heen done in this regsrd. The real representatives of the
nation never thought of reviving these systems, because they knew that very
little could be done by the Government of the day, unless the entire system of
administration is changed. Now we claim that the system of administration
has been changed and today we have s National Government at the head of
administration. It is therefore in the fitness of things to see that our culture,
our system of treatment, a treatment that has the proud privilege of claiming
to be the noblest system of treatment, shou'd be revived and he rectored to its
ancient eminence.

Madam, it is a matter very well known to our people that during the Mont-
ford Constitution, the Congress attempted to fight against she show-boy of the
British Imperislism, namely the system of administration that was adumbrated
in provinces in the name of responsible Government. Therefore, they never
thought of reviving these svatems of treatment. Even under the new constitu-
tion that was adumbrated under the Government of India Act. of 1985, our
v“florts werg directed against British Imperialism and the attempt was to create
deadlocks and thereafter to give a fight. to British Tmperialism by direct action, _
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Canstruction was not then in our progrumme. That explains why when we had
forined » system of administration in the provinces, very little has been dmtﬁ
this direction. That being the position, it becomes a matter of duty on

pirt of the National Government to see that our system of treatment 1s being
sestored to its place of eminence. lu this connection, 1 will be failing in my
duty if I do not mention the loss of Mshatma Gandhi in whom this system ok
oulbwre has lost the greatest benefactor. Madam, today the musses of India
mresthe mainstay of this system of treatment. If, as I have already stated, we
do not realize our responsibility in this regard, I have no hesitation in saying in
this Housé that the masses will take it in their own bands and see that this
responsibllity is realised in sctual practice, because they are thi greatest patro-
nisers of this system of trestment. Madam, it is an unfortunate situation
todsy in this eountry that we have got drugs available in plenty and in abund-
unce and at the same time go to the village-side and you will see that the peo-
ple are suffering and dying for want of treatment. Therefore I appeal to the
Honourable Minister iu charge of the Ministry to sce that early action is taken
in restoring Ayurvedic system of treatment to its proper place by constituting
s Contral Board of Avurved and slso organize course of studies and hospitals
and institutions for instruction for practitioners as also post.graduate course of
tralning and for research.  Unless these are done, T do not think we  will be
doing vur duty.  Madntn, the Honourable Minister in charge of the Ministry
has the clever way of wnying: *Well, look at the university faculties; go and
npproach the universities.”” How ean you say »o, when you have the, Delhi
University and the Aligarh University under vou.  Institute faculties, ret up a
Central Board Advisory Committee to advike you on  thesg matters. 1 press

apott the Hovernment to take early nction nnd unless it is being taken, it will
bo « diuastedr for the ministry and for ourselves
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(Englieh Tranalation of the above specch)

Seth Govinddas: Madam, I am not a physician. 1 am an ordi cidizen
and | visualize the health of my country meu from the point of view of an ordia
nary wnan. ‘When [ do this. I have always in view the following quotation
froma Sanskrit:

(*'Shariramadyam Khalw Dharem Sadhanam

What is the condition of this ccuntrr? There are innumerable diseases. We
have on one side phthisis, malaria, dysentery etc.. and on the other cholers,
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plague, small-pox and vther infectious diseascs and with what result? Whereas
in America. England and Canada, the rate of mortality is 10:1, 12:1 and 9:2
per thousand respectively, it is 17°5 in India.

The rate of infantile mortality m India is 1687 per thousand; in  Awmerien,
Enghmd and Canada it is only 34, 43 und 47 respectively. FEarlier in  this
cehtury conditions in regurd to swali-pox and cholera which prevniled in India,
Japan, DPhillipines and Netherlands and other countries were similur,  Whereas
in India today the death rate fromy small-pox and cholera is 16:2 and 29:3 for
each lae of population respectively, in Japun, Phillipines and Netherlands it is
0-008 and 0-09, 0°0 aud 0-09, 00 and 00 from: both these diseases
respectively.

There are two main reasons for this state of affairs.  Iirstly the health of
owr people has deterioruted to such an extent that they have lost ull staming to
withstand attacks of diseases. Secondly there is a shortage of prophylactic
iustitutions und physiciuns to an extent which cannot be compared  with any
country of the world,

The health of our countrymen depends on three factors; firstly their way of
Jiving, =econdly their education in health matters and thirdly self-sufficiency of
the Health Department, We qre unable to procure healthy diet. When we do
not get nourishing diet, then the other things such as way of living ete. pale
into insignificance.  No publicity is being given at all to edueation in health
matters. The people here do not know as to what thay should eat and what
not? They do not know how to escape from the attacks of diseases; and people
are ignorunt and do not know how to create healthy environments which may
render it difficult for a disease to attack them.

As a result of the expansion of the Health Depuartment, there nre 6,700 hos-
pitals only. The number of patients that can be annually treated in these hos-
pitals is 8} crores. The number of Doctors and Nurses here is only 87500 and
7000 respectively. Less than Japan even. India is far larger a country than
Japan. The population of India far exceeds that of Japan. But here we have
a lesser number of Doctors than in Japan. The number of Dggtors and Nurses
in England is about 68420 and 109500 respectively i.e. there are two nurses per
doctor.

What is the remedy? The first remedy is that the sick should be rendered
medical treatment; the second is that the diseases should be prevented and the
health improved, In foreign countries, first of all those doctors treat the sick
who are private practitioners and are attached to hospitals. They have to work
in the hospitals in an honorary capacity in accordance with the rules existing
there. There the other duties i.c., the suppression of diseases and the improve-
ment of health are undertaken by the Government. On account of poverty
and other reasons both these things will have to be looked after in India by the
Government.

1 would like to place before the Honourable Minister thirteen suggestions
which I have to make in this connection and then I will resume my reat.

1. Framing of Legislation re health. The laws enacted in 1919 and 1985 in

- this connection are quite inadequate.

2. Co-ordination between the centre and Provinces—though Health comes
within the purview of Provincial subjects. In 1989 a consolidated Act similar
to that in foree in Fngland was passed in Madras. The same should be done
in other Provinces.

8. Steps to prevent infectious and other diseases; .

4. Arrangemenis for the supply of cheap and good medicines; i

6. Those who cannot afford to pay should not fall vietims to illness and
death for want of medicines:

6. ITmprovement of the exigting hospitals;

7. Expansion of hospitals especiallv those in rural areas:
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8. Increased number of doctors and Vaidyas;
9. Way and means for the conveyance of physicians and medicines 10

the villages;

10. Extension of Ambulance Services:;

11. Mobile Hospital units;

12. Nurseries for children;

18. Matemity Homes.

So far as the method of treatment 1s concerned. I fully sgree with the views
expressed by my Honouratle friend Mr. Biswanath Dass. Until and unless we
resort to our old system of treatment viz., Ayurveds, we can never accomplish
our full nbject.
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(English tranalation of the aboce speech)

Begum Alsas Rasul (U, P.: Muslim): I bud no intention of speaking in
Hindustani, but after the speech of the Honourable Member it occurred to me
that 1 should speak in the language which is understood and .spoken by the
majority ol my countrymen, is no doubt that the health problem is vital
to our country and we should not shut our eyes to realities that so long as the
health of a people is not improved their minds cannot be healthy nor can their
ecunamic life be boettered. In their report the Famine Commission had stated
that no economic prosperity is possible for a nation whose people are poor in
health and are not sound in mind.

Madam from sn exsmination of different reports we find that the average
cost on the health of an Englishman is Rs. 54;. and on an American Rs. 51/-
whereas in India it is only five annas. Bhore Committee recommends that
under the cldumstances in India a sum of Re. 2/5 to Rs. 3/8 should be spent
per head in India. T have to say this because T was sorry to find that the Bud-
get of the Government of India provides only a slender sum of rupees .one
erore for national health, It is true that health is a Provincial subject, but we
nevertheless should keep in view the importance of medical work and
public health and spend much more, and the <drive in this direction should be
from the centre. T think from the point of view of national requirements
health. education and food are such vital factors as deserve s major share of
our revenues. But it is a pity that these three aspects have been neglected by
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the Government of India and the least amount of money is being spent on
them. A sum of rupees 126 crores has been provided for Defence, whereas only
a sum of Rs. 20 crores has been provided for nation building departments. I had
therefore to point out to the Ministry of Finance that the Budget contains no
‘sort of planning. By planning I mean that Government should see what are
people’s greatest needs and requirements which require our attention to a great-
er extent and allotment for which libetal funds should oe provided. 1 feel
therefore that coordination is required between Food. Health and Education,
as these three factors together can substantially effect public health. We have
seen that the average life of an Englishman is 38 vears, of an  American it is
59, of n Japanese it is 44 whereas of an Indian it is only 27 years. The average
ifant mortality in India is 162. Against this it is 58 in England and 54 in
America. In this country two lakhs of pecple a yeur die of cholera and small-
pox. These figures call for our greatest attention and we pay attention to the
health of the people of this country in all possible ways.

While discussing the General Budget, 1 had pointed out that it is high time
for Government to immediately appoint n Board by means of which, keeping
in view the necessities of people and their economic condition, the most whole-
some food may be found out so that people may get the waximum benefit so
far as health is coucerned. It is a matter of great regret that mn spite of so much

, research work there is no standard food in India. \We tee that our national
health is deteriorating day by day. What is its cause? Diet 18 one of the
most important of these causes. Diseases take the greatest toll of life here. -
Our Ministry for Health must, therefore, attend to it and constitute a Board
which may advise us in what way our people can obtain the best food at the
cheapest price. In spite of stringent rstioning in England, the health of
Engﬁ:;men instead of deteriorating, has improved. It is due to the efforts of
the experts who found out the nutritive value of foods and then that food was

» on the result of this research. Is all this not possible in our country?
Q‘m we not find out a standardised food keeping in view the nyjritive value of
it.

Due to shortage of titne at my disposal it is not possible for me to talk on
other aspects, but physical training of nurses is an important matter to which
our Ministry of Health should pay its attention. 8o long as our men, women
and children do not receive physical training, it is not possible to better their
health. From personal experience of my village, I can say, that the Council of
Dufferin Funds Committee has surrendered to the Government the hospitals
which were under ite control, but the Committee of the Central Dufferin Fund
still has under itse management the Lady Hardinge Hospital. I think, Govern-
ment should take over the Lady Hardinge College as soon as possible so that
its management may be improved. We are sorry to find that there is a great
dearth of nurses in our country. To this thing particularly I would draw the
attention of the Honourable Minister that arrangements be made to provide as
many nurses as possible. Only vesterday one of my acquaintances complained
that onc of her sick friends could not get o nurse in Delhi in spite of her best
efforte. This shows that the departure of the Anglo Indian and English nurses
has created s scarcity which must be made up by training Indian nurses, {f the
country’s requirements have to be met. With these few words I support the =
cut motion which has been moved just now. .

S L ppeu— NP S G
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(Lnglish translation of the above speech)

Oh. Ranbir 8ingh (East Punjab: General): Mr. Chairman, while fully sup-
porting the cut motion moved by Shri Biswanath Das Ji, T invite the attention
of the Honourable Minister to the fact that there are many people in our vil-
lages who call themselves Vaidyas and make experiments on the lives of the
people of our country, Even a common man who has just come in contact
with a Vaidya and has spent a day or two with him pretends himself as a full
fledged doctor in the country side. This is possible because th@e are no hospi-
tals uf any kind, Ayurvedic or Allopathic, round about them for miles. The
people, therefore, look upon him as a learned man of qualities, and without
hesitation entrust themselves to his care, and allow him to make oxperi-
ments upon themselves.

To remove this evil, therefore, which effeets about 80 per cent. of our popula-
tion today, I submit that a bill ke the one introduced recently for enrolling
names of allopathic doctors, be introduced to register names of Vaidyas also;
and only those Vaidyas, who are granted certificates should be allowed to
practise. In this way only our people can make a beneficial use of the Ayurve.
dic system of medicine.

The next thing to which I wish to invite the attention of Shrimati Raj-
kumari Ji, is that there are still many homes in our rural population where the
so-called lady doctors, who really know nothing about the prefession, go to
attend on cases of confinement, and then they make experimerts there. This is
the reason why the death rate is the highest in our country of our sisters who
fall a victim to these experiments at the time of their confinement. To this, 1
earnestly invite the attention of the Honourable Minister snd request her to
«ive thonght to the matter. It has been pointed out that thir i# a provineial’
matter, and only the other day the Honourable the Finunce Minister stated in -
the House that we cannot do much hers for rura’ arcax. ITe made it clear that
the Central Government has allotted a sum of rupees thirty crores to provinces
for this purpose. T would particularly request the Honcurable Minister for
Henlth to sanction a large part of this money for the welfare of these women,
and also request her to bripg forward a Bill to control the Vaidyas.
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s a villager—as one who was born und brought up in & village—and as one
who is still Jiving in s village, 1 wished to say something more about villages.
They are the back-boue ol vur country; they number sbout seven lakhs and
have s vast population but so far as the question of providing rtospmls an:d
medicines for them is eoncerned T have to usk, how mnech money 1§ allotted for
villages 7 T alno guve notice of two cut motions; one of them was about open-
ing of rurnl dispensarics, 1, therefore, request that dispensaries should be
opened in the rural areax without going into the details of the question whether
the villages fall in the centrally administered area or within the areas of the
Provinees.  Medical help should be provided for those who are guffering  and
sre the barkbone of our country so that they mny not die in the nmuner they do

today.

Shri K. Sapthansm: Mudum, 1 d'd not wunt to speak at all but there is one
point which nobody else bas touched and it is o matter of the greatest import-
sice. 8o 1 would take only two or three minutes. .

The Bhore Committee made its report in December 1945. It has been with
the Government for over two years and it ix hugh time that the Government
made up their mind and sunounced their poliey, especislly in the matter of the
organisation of medical research, because 1 bolieve that the Central Govern-
ment enn do the grostest service to help in medicine only by organising re-
sonrch. The Committee have reported that thoigh there are a few institutions
of research the present urganisation is defective and should be strengthened.
They have recommendea the establishment of i genersi researcn arganisation
with executive and administrative hranches and they have also it particuiar
recommended a contral institution for post-graduate teaching, They have
called it All Indin Mediocal Justitute. I do not want to go into the details, but
1 would like the Minister to explain to the House what steps are being taken to .
bring this All India Medioal Institute into being. I hope she will be able to
announoe that it will come into existence very soon.

Again, Madam, there are several provincial institutions which have been
doing ressarch but the Committee have reporfed that owing to the - accumula-
tion of routine work their rexearch work has fallen behind and they have become
mere manufacturers of serum or testing houses in such matters. Institutions
like the Bohool of Tropical Medicine, Caleutta, the King Institute, Guindy and
the Haflkine, Inatitute, Bombay should be brought into the plan of central re-
search. | would also suggest that the various funds like the Indian Research
Fund and the Dufferin Fund should be amalgamated and handed over to this
noew institution for research. Collegea like the Lady Hardinge Medical College.
Delhi, should also be handed over to it. The whale thing is in a sort of chaos.-
There are various committees and funds and no one knows what happens to
them. 1 suggest that the Minister should take carly steps to reorganise re-
search on a proper, solid and effective batis. There are various other things
which ought to be done about tuberculosis, lepmay. ete. T regret, T have not
lln!:.ml- to develop those pointe. 1 hope the Minister will do what is possible.

Honourable Rajkumari Amrit XKaur (Minister for Health): Madan
first of all led ne thank Honouruble Members for the grest int.-mgl they have
evinoed in the matier of the nation's health. Nothing could delight the heart
of the Hedlth Minister more than to find a real keenness amongst the members
+ to beter the position in a feld that has not in my opinion in  the past been
given the importance that it merits.

Refore replying, to the various points tauched on by the Honourable speakere
1 would just like 4o remind the House that health being a provincial subject.
however much we mav wish it otherwies medical relief. public health and
most of the duties which vitally affect the health of the community are the
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functions of Provinces. Nevertheless apart from being responsible for the cen-
wally administered areas as well as for India's international health obligationt
* and  for maintaining a certain nuwmber of institutions directly nuder its care,
the Centre does help the provinces by means of development grants for their
medical and health schemes. Moreover for the purpose of providing expert
advice, whenever necessary, it does have experts in various branches of medi-
cine and public health. The Centre hus ulso taken steps to provide the provin-
ces with quinine -and syrthetic anti-malarin drugs for combating this fell
disease.

* At the very outset I would like to say that Government ure painfully aware
of the very unsatisfactory condition of public health all over the country and it
will be my constant endeavour, so long as T am called upon to serve the coun-
mry here, to do my utmost to remedy the existing sorry state of affairs.

I um aware of the high statistics of mortality that have been referred to by
<umne speakers and the high incidence ulso of various diseases. 1 am awure of
the low expectation of life aud I am aware also of the paucity of doctors and
seneral medical personnel. The task is not an easy one and wonders cannot be
worked overnight but it is the intention of the Governnient °‘to speed up all
health programmes. It was the intention of myself and my colleagues in the
Health Ministry, the moment we cume into the service of the first National
tiovernment of Free Indin, to initinte schemes at once for the improvement of
public health, more especially over centrally administered areas, because I was
most anxious that these arens at nny rate might become ideal, so that they
might serve as an example to the rest of Indin. But as the House is nware,
the tragic events that supervened ahnost immediately nfter the 15th of Augusb
lnst vear taxed the resources of Governmént to the utmost and for several
months all the energies of the Ministry of Health and all $he organisations
under it had to be diverted to give medical relief and medical aid to the millions.
of suffering, displaced men, women and children. We were called upon to
make elaborate arrangements almost with lightning speed for the provision of
medical relief in various camps run by the Government. At Kurukshetra, for
example, hospital provision had to be made for over 1,000 beds and a very
large number of medical officers and ancilliary staff had to be recruited. In this
single camp uearly one lakh persons were inoculated against cholera and five
lakhs were vaccinated. Large medical stores had to be transported to various
camps for use not only in Delhi and East Punjab but also in Kashmir and
other states. We had to arrange for seats for displaced medical students in
various colleges in the Indian Union and T would here like to pay a tribute to
the help that we received in this regard from all the provinces and some states
also. We tried and are still trying our best to rehabilitate many refugee doc-
tors, nurses and other medical personnel who were displaced from Pukistan.
The refugee work, I may also mention, is by no means over. T mention these
facts only to show......... i

Shri M. Ananthasayanam Ayyangar: What is the number of doctors?

The Honourable Rajkumari Amrit Eaur: T can give you figures but I have
not got the time to go into them now. I only mention this in onder to show &
the House that this Department has not really had much chance of forging
ahead with their plans. Nevertheless it is an ill wind that blows no one any
good. The emergency work has, T believe. proved to be a rich experience both
for those who organised and those who served in the field and it has certainly
shown what can he done, if there is the will to serve. '

In spite, however, of having to grapple with problems of medical aid and.
relief to refugees, other fields of activity, T venture to suggesé, have not been
neglected. Since last August. as the House is aware, three long overdue
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s a villager—as one who was born and brought up in a village—and as one
who is still living in s village, ] wished to say something more about villages.
‘They are the back-bove of our country; they number ubout seven lakhs and
have a vast population but so far as the question of providing nospitals and
medicines for them ix concerned 1 have to ask, how much money is allotted for
villages 7" 1 alwo gave notice of two cut motions; oue of them was ubout open-
ing of rural dispensaries, I, therefore, request that dispensaries should be
opened in the rural areas without going into the details of the question whether
the villages fall in the centrally administered aren or within the areas of the
Provinces.  Medieal help should be provided for those who are suffering an‘l
are the backbone of our country «o that they may not die in the manner they dn
‘lﬂdﬂy .

Shri K. Santhansm: Muduin, 1 4 d not want to speak at all but there is on2
point which nobody else has touched and it is a mutter of the grentest import-
ance. 8o 1 would take only two or three minutes.

N

The Bhore Committee made its report in Decernber 1045, It has been with
the Government for over two vears and it is high time that the Government
susde up their mind and aunounced their poliey, especially in the matter of the
orgunisation of medical research, beenuse 1 believe that the Central Govern-
ment can do the grestest service to help in medicine only by organising re-
soarch, The Committee heve reported that though there are a few institutions
of research the present organisation is defective nnd should be strengthened.
They have recommendea the establishruent of & gemersi researcn onganisation
with executive and administrative brunches and they have also in  particular
recommended a contral institution for post-graduate teaching. They have
«called it All Indin Medical Institute. ] do not want to go into the details, but
1 would like the Minister to explain to the House what steps are being taken to .
bring this All Indisa Medical Institute into being. I hope she will be able to
announoe that it will come into existence very soon.

Again, Madam. there are several provincial institutions which have been
doing research but the Committee have reported that owing to the - accumula-
tion of routine work their research work has fallen behind and they have become
mere manufacturers of serumn or testing houses in such matters. Institutions
like the 8chool of Tropical Medicine, Calcutta, the King Institute, Guindy and
the Haftkine, Institute, Bombay should be brought into the plan of central re-
search. I would also suggeat that the various funds like the Indian Research
Fund and the Dufferin Fund «hould be smalgamated and handed over to this
new institution for research. Colleges like the lLady Hardinge Medical College.
Delhi, should also be handed over to it. The whole thing is in a sort of chaos.-
There are various committess and funds and no one knows what happens to
them. 1 suggest that the Minister shonld take early steps to reorganise re-
search on n promt. wolid and effective hasis. There are various other thingx
which ought to ba done about tuberculosis, leprosy. ete. 1 regret, T have not
the dime to develop those points, T hope the Minister will do what is possible.

The Homoursbie Rajkumari Amrit Kaur (Minister for Health): Madun.
first of all led mne thank Honouruble Members for the great interest they have
evinced in the matter of the nation's health. Nothing could delight the heart
of the Hoealth Mimlhr' move than to find a real keenness amongst the members
to better the position in a fleld that has not in my opinion in  the past been
given the importance that it merits.

TRefore replying. to the various points touched on by the Honourable speakere
1 would just like to rmind the ?mm- that health heing a provincial subject.
however much we mav wish it otherwies medical relief. public health and
most of the duties which vitally affect the health of the community are the
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functions of Provinces. Nevertheless apart from being responsible for the cen-
trally administered areas as well as for India’s international health obligationt
and for maintaining a certain number of institutions directly nuder its care,
the Centre does help the provinces by means of development grants for their
medical and health schemes. Moreover for the purpose of providing expert
advice, whenever necessary, it does have experts in various branches of medi-
ving and public health. The Centre has ulso tuken steps to provide the provin-
ces with quinine -and synthetic anti-malarin drugs for combating this fell
disease.

At the very outset 1 would like to say that Uovernment are painfully aware
vi the very unsatisfactory condition of public bealth all over the country and it
will be my constant endeavour, so long as I am called upon to serve the coun-
1y here, to do my utmost to remedy the existing sorry state of affnirs.

I am aware of the high stutistics of mortality that have been referred to by
some speakers and the high incidence also of various diseases. 1 am aware of
the low expectation of life and I am aware also of the paucity of doctors and
venernl medical personnel. The task is not an easy one and wonders cannat be
worked overnight but it ix the intention of the Government ‘to speed up all
health programmes. It war the intention of myself and my colleagues in the
Health Ministry, the moment we came into the service of the first National
tiovernment of Free India, to initiate schemes at once for the improvement of
public health, more especially over centrally administered areas, because I was
most anxious that these areas at uny rate might become ideal, so that they
might serve as an example to the rest of Indin. But as the House is nware,
the tragic events that supervened alinost immediately after the 15th of Augusb
lnst vear taxed the resources of Government to the utmost and for several
months sll the energies of the Ministry of Health and all the organisations
under it had to be diverted to give medical relief and medical nid to the millions.
of suffering, displaced men, women and children. We were called upon to
make elaborate arrangements ulmoat with lightning speed for*the provision of
medical relief in various camps run by the Government, At Kurukshetra, for
example, hospital provision had to be made for over 1,000 beds and a very
large number of medical officers and ancilliary staff had to be recruited. In this
single camp nearly one lakh persons were inoculated against cholera and five
lakhs were vaccinated. Large medical stores had to be transported to various
camps for use not only in Delhi and East Punjab but also in Kashmir and
other states. We had to arrange for seats for displaced medical studenta in
various colleges in the Indian Union and T would here like to pay a tribute to
the help that we received in this regard from all the provinces and scme states
also. We tried and are still trying our best to rehabilitate many refugee doc-
tors, nurses and other medical personnel who were displaced from Pukistan.
The refugee work. I may also mention, is by no means over. T mention these
farts only to show.........

Shri M. Ananthasayanam Ayyangar: What is the number of doctors?

The Honourable Rajkumari Amrit Kaur: T can give you figures but I have
not got the time to go into them now. I only mention this in order to show o
the House that this Department has not reallv had much chance of forging
ahead with their plans. Nevertheless it is an ill wind that blows no one any
zood. The emergency work has, I helieve. proved to be a rich experience both
for those who organised and those who served in the field and it has certainly
shown what can be done, if there is the will to serve. '

In spite, however, of having to grapple with problems of medical aid and.
relief to refugees, other fields of activity, T venture to suggest, have not been
neglected. Since last August, as the House is aware, three long overdue
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Wwens for the proper developwent of the important professions of dentistry,
ph;:’ snd nugin;mhsve been placed on the statute book and steps will be
feken without undue delay for the creation of the Councils which these Abts
heve provided tor. During the coming year the Health Ministry proposes to
proceed with certain jmportant schemes in the field of medical education,
wodical relief und public beslth. The Advisory Committee sppointed last
Jesr to draw up a plan for un All India Medical Institute has submitted ite re-
m schemne is primarily for the promotion of post-graduate studies in a)l
of medicine and is estimated to cost over five crores,

As the House is aware, our ship of finance is very heavily lsden and we
have t0 possess patience, however unwillingly, lest we cause it to founder. In
sddition, building material is not to be bad for the asking. These are definite
handicaps in the way of such progress as we in the Health Ministry would like
to speed up. Therelore na an imimiediate step we have to content ourselves
with trying to develop sultable branches i the existing Medival Colleges in
India in order to make an immediate beginmng in the development of post-
graduate modical tourses. A provision of Rs, 12 lakhs has bren made in this
year's budget for the preliminary steps to go on with the establishment of the
All Indiu Institute of Medieine. And 1 would l'ke 10 ns-ure the House that 1
am immensely keen on the speeding up o’ this programme. QGovernment hss
agreed to give a grant to the Delhi University tor o post-graduste  diploms
soume in T. B Propossls for the establishment of an  Institute  for  Tuber-
cilosin  in the Delhi University are alao under consideratiom.  Necessary  pro-
vislous for these purposes have been mnde in the budget. The Interim  Com-
mitswion of the World Health Organization has agreed to send out a field team
to start B, €. (i, vaccinations for the first time in India. The team is expected
to arrive here by the end of May, T believe. With its help it is hoped to start
the manufacture also of the vaccine at our own Institute nt Guindy wnd  begin
field work in the Madanapalle area where there is u weil-established sanatorium.
In view of the fact that T. B. ix now s major health problemn these measures

are not a whit too sonn and T hope very much that they really will prove
effective.

Leprony which has been mentioned by one of the upeakers is another disease
for which nothing adequate has been done so far. Leper colonies. run on effici-
ont lines are n necessity. It is also proposed to give a scholarship to a leading
Indiau research worker of lep 1o go abroad for a short study tour. This will
be done under the aegis of the Indian Research Fund Association.

The question of giving financial aid to the Benares and Aligarh Universities
for storting Medical Colleges i« also under comsideration. '

Rupees two lakhs has been budgeted for the College for Nursing here. This
inatitution is very poorly housed at the moment nnd. ns Honourable Members
are aware, this i2 a service which has been sadly neglected up till now. Nurses
are badly paid, badly housed and overworked, generally speaking. and their
number is ludicrously small in comparison with our needs, so that we need to
speed up this Nursing College in order that we may have not only more nurses
but nurses that can o into the Provinces in order to start colleges there.

Honourable Members know full well that the fringe of the problem of medi-
ce! roliel has not been tovched—indeed it cannot be touched so long as the rural
arcas wre neglected. 1 am In full sympathy with every word that has fallen
from the lips of speskers in the matier of medical relief and aid to rural areas.
Therefore, sa far sa Delhi is conoerned, priority has been riven to the selting
wp of Rursl Health Contres on the lines suggested by the Bhore Comnmiltes. In



- GENERAL BUDGET—LIST OF DEMANDSH 1865

the new set-up of things it is time, in my opinion, that we democratized our
national efforte so that instead of building from the top as hitherto we lay &
sound foundation from the bottom. A reorinentation of ideas regarding new
methods of approach must come into being which will involve the coordination
and integration of various social weifare agencies. The edorts of the people
themselves have to be directed towards a solution of their own health problems.
and we cannot therefore conunue to work in water-uight compartments because:
health is inextricably bouna up with education, housing, labour, food and.
agriculture.

v Delhi is also to have ¢n Infectious Diseases hospital. The Irwin Hospital
is to be extended in order to meet the ever-increasing necd for medical aid. I
am sorry to have to say that every day we huve to refuse from 100 to 130 in-
patients simply because we have no room. Its bed strength is sought to be
raised from 820 to 660. It is hoped to build u new Out-patients Depariment.
also with adequate staff to serve the large number of these sufferers. The dis-
pensary, the Casualty department, und the X-ray sections will be improved as.
also, 1 hope, the Pathological laboratory. Then there are certain  non-govern-
mental hospitals working in the Delhi area which are ulso to be improved. A
budget provision of Rs. 36,80,000 for Delhi has been made this year.

In Ajmer-Merwary a new hospital is to be constructéd and a T. B. clinic is
to be established. A secondary health centre is to be set up at Beawar. Five
primary health centres are to be set up in the rural ureas of Ajmer. Existing
dispensaries are to be improved and provision has been made for ambulance
cars and travelling dispensaries. 1 need hardly emphasize that these are esseu-
tial needs for cateriug to the medical relief of rural areas. In addition, a grant
has already been sanctioned—and I am sure many Members will be glad to
hear about it—in order to dispense at once with the present primitive method
of the remcval of sewage which has, to our shame, existed in Ajmer up to date.

-

Then, pust-graduate training abroad for doectors, dentists and nurses will be
continued as usual for the coming year.

Inasmuch as special emphasis has so far not been laid on the preventive
side,—this has also been stressed by some of the speakers and I am wholly in
agreement with them for. 1 look upon it as even more impottant than the
curative—it is proposed to launch an extensive health education drive through
the media of travelling health exhibitions, moving pictures, models and posters,
publication of simple pamphlets in the langunges of the Provinces and in Hin-
dustani and also through the radio. T mnight mention that a good beginning hur
already heen made in this direetion and a sum of rupees one lakh has been pro-
vided for the purpoge for the eoming year. In order to control disease due to
preventive agents, Honourable Members will agree with he that we must con-
centrate on research. An army of well-trained officers of health is needed in
order to implement the kunowledge that we have and thut we are yearly getting
in incrensing mensure, 1 hope that this sspect of deveiopment will grow
rapidly. The economic loss of the countrv through ill-health can no longer be
ignored or neglected. Health personnel at all levels must be trained and train-
od expeditiously. The Provincial Giovernments have drawn up their five year
development schemes of which the Government of India is fully aware. and
they arc helped financially by the Central Government by these block develop-
ment grants. The suggestion was thrown out by one speaker that the Govern-
ment of India should impress upon the Provinces the nezessity of spending so
much per cent. of that grant for health programmes. I shall convey that mes-
sage to the Provincial Governments. ) .
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1 do not deny, madam, for one moment that the medical relief provided is
generally speaking very inadequate, but I do submit thst within the financial,
resources with the Government steps sre now being sought to be taken to im-
prove mutters without delay. 1 have mentioned the preventive side already.
{1 order to ensure proper coordination between it and the curative aspect the
post of Director General of Heslth Services has been created. The Director
(jeneral combines in himself now the direction of both the preventive and curs-

tive sides.

The House will, I am sure, agree that this was a necessury aud very long
overdue change. )

In regard to the question Jf the eacouragement of the indigendus aystems
of medicine, I must repest what I have said on the floor of this House more
than once in the course of this session as weil as the lagt. Government did
appoint a Committee under the chairmanship of Bir Ramnatn Chopra to make
recommendations in regard to research in these systems and to report on the
measures Lo be taken to improve facilites for traming in them, the desirability
of state control over the practice of them, and any other measures to increase
their usefulness as part of a comprehensive health plan., The report has un-
fortunately been deluyed owing to the serious illness of the Chairman and now
1 nm told we muy not expect it till the end of May. Houourable members,
however, 1 hope, will agree that any steps to be taken by the Govermment in
the matter ean only be usefully considered when this report is available and
complete datn has been placed before us; but I do want members to realise
that there can be no question of the indigenous systems supplanting the
modern soientific system. Science, as I have said once before, knows no bar-
rierw of race or clime. Knowledge gained through research and practical appli-
cation may not be ignored. It would be folly for us to dwell on or rest content
with our achievements in the past and shut the windows of sur understanding,
ss it were_ t0 the light of modern scientific achievements in the vast field of
medicine and surgery. | am sure it would be wrong on the part of any state
not to try and afford the beat and wost scientific medical relief to the sick and
suffering comniitted to its charge 1t dnes not bollow that the cheupest is the
best. If we have not been able to afford adequate medical attention and relief
w0 far, that is wurely both our fault and our misfortune. Tt iz not the fault of
any system. Bolentific knowledge of chemistry, of physios and blology, of the
structure and functions of the various issues and organs of the body, sufficient
knowledge of surgery. of sepsis and asepsis, of bacteriology, X-rays, electro-
ME- dentistry and modermn public health—these are the minimum essen-
tisls for anyone who can olaim to attend to the sick and suff humanity.
The im ¢ thing for us to consider is in what condition the indigenous sys-
tems of medicine today are and what is necessary to make them a
sciontific art. We may not, we dare not, be vontent with less. There is ample
room for rexearch.  Whatever in either the Ayurvedic or Unani systems = of
medicine or in Homoeopathy stands the test of scientific serutiny must and will
be translated and synthesizad in modern scientific medicine and add to the fund
of world knowledge, and T would beg of the House to agree with me that it is
in the spirit of the quest for truth—and what is science but a quest for truth—
;i:st we mt‘:td go mnifand :3@ to what extent indigenous systems can be
dwﬂ witbt:fl:pathy.w medical relief in the country, and not in any spirit

There are certain other matters to which apeakers have referred. T Nave
already mentionad that Government have budgeted for s T. B. Institute; ar
rangements are beitg made for a Public Health Engineering Section at the
Cantre: the taking aver of the Lady Hardinge College s under consideration,
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end I hope it will be an scoomplished fact before long. The question of taking
over the Guindy institution in Madras, the School of Tropical Medicine in Cal-
cutta, and the Haffkine Institute in Bombay, which suggestion nas been put.
forward by one of the speakers, will be considered in consultation with the pro-
vincial Governments. One member spoke of the present nature of the Health
Ministry, that it is not permanent. It is only a technical thing and will be put
right because I agree with him that it is essentinl for this Ministry to remain
at the Centre and that a greap deal of Central planning and co-ordination in the
matter of healih development of the country can be done from the Centre. I do
not mind at all being pilloried for not having got enough money for health prob-
tems. 1 will ask the help of the House to get me morei We can _absorb as
much as you like. :

I need hardly add that the Standing Advisory Committee of the Legisla-
ture will be consulted on all important schemes of the Health Ministry and 1
amn sure that their advice and help will always be available to Government,

Madam, T have referred to the fact that financial stringency hampers the
speed of our development plans, but philanthropists can help in many ways. I
do hope thut the removal of taxes on money given to charities approved by
Government will gnable us in the coming year to put through at least some of
our cherished schemes. I shall expect Honourable Members to help me in this.

With these few words I hope I have made it clear to the members of the
House that we are as keen as any one of them for the proper development of
our Health programmes and T hope that they will now withdraw their cut
motions.

Mr. Chairman: M:v | ask the Honourable Members who have moved sut
totions an Heatth and Medical Services if they wish to withdraw them?

Dr. V. Subramaniam: T beg leave of the House to withdraw my cut motion.
Shri Biswanath Das: So fur s« the Ayurvedic portion of the reply is ecn-
cernvd, it is insulting to the -ystem itself, but still T also bheg leave of the |

House to withdraw my cut motion. .
Beth Govind Das: I also beg leave of the House to withdraw my cut motion.
Mr. Chairman: Have the Honourasble Members leave of the House to with-
draw their cut motions?
The cut motions were, by leave of the Assembly, withdrawn.
Mr. Ohairmin: The question is:

“That a sum not exceeding Rs. 7,235,000 be granted to the Governor Genersl to defra:
the charges which will come in course of ﬁ.ymsnt during the year ending the 3lst day of
March, 1940, in respect of ‘Ministry of Heslth'."”

The motion was adopted.

Mr. Chairman: The question is:

*“That a som not exrccding Rs. 40,15,000 be grantad to the Governor Genersl $o defray
the charges which will comne in course of payment during the year ending thy 3lst day of
March, 1949, in respect of *Medical Services’.”

The motion was adopted.

The Assembly then adjourned tili g Quarter to Eleven of the Clock on Thurs-
day the 11th March, 1948, .
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